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Published in the
EXTRAORDINARY ISSUE COF TRIPURA GAZBITE

Agartala, Friday, December 13, 1891 A. D.
Agrahayana 22, 1913 5. .

GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT

No. F. 8(3)-Trans/88 Dated, Agartala, the November, 22nd 1991.
NOTIFICATION

WHEREAS the draft of the Tripura Motor Vehicles Rules, 1991 which
the State Government proposes io make in exercise of the powers conferred
by Sections 26, 28, 38, 65, 93, 96, 107, 111, 138, 150, 176, 211 and 213 of the
Motor Vehicles Act, 1988 (59 of 1988) was published on 25th September,
1991 in an extraordinary issue of Tripura Gazette as required by sub-section
(1) of Section 212 of the said Act with the Notification No. F. 8(3)-Trans/88
dated 5.7.91 by the Government of Tripura in Transport Department invit-
ing objections and suggestions from the persons likely to be affected thereby ;

AND WEHEREAS the said Gazette was made available to the public on
25ih September, 1991 ;

AND WHEREAS no objections or suggestions has been received by
the State Government

NOW THEREFORE, in exercise of the powers conferred by Sections
26, 28, 38, 65, 95, 96, 107, 111, 138, 159, 176, 211 and 213 of the Motor
Vehicles Act, 1988 (59 of 1988), and all other powers enabling in this behalf,
the State Government hereby, finally publishers below the Tripura Motor
Vehicles Rules, 1991 for information of all, which shall come into force
on 16th December, 1991,
By order of the Governot,

S. K. Gupta

Deputy Secretary to the
Government of Tripura.



THE TRIPURA MOTOR VEHICLES RULES, 1991
CHAPTER—I PRELIMINARY

i, Shert Title and application :—
(@) These Rules may be calied the Tripura Motor Vehicles Rales, 1991.

(b) They shall, save as expressly provided otherwise, apply, to and in
relation to, all Moter Vehicles in the State of Tripura.

2. Defipition :—
(1) In these rules, unless the context requires otherwise :—
(a) the “Act” means the Motor Vehicles Act, 1988 (59 of 1988).

(b) “Form” means a form set forth in the rules framed by the
Central Government under the Act or in these Rules;

(¢} “Inspector of Motor Vehicles” means any Cfficer appointed by
the State Government to perform the functions of an Inspector
of Motor Vehicles under the Act, these rules and the rules
framed by the Central Government.

(d) “Passenger” means any person travelling in a public service
vehicle other than driver or the Conductor or an employee of
the permit holder, while on duty.

(e) “District Transport Officer” means any Officer appointed by
the State Government for any areas/District to perform the
functions of the District Transport Officer under these rules
and the rules framed by the Central Government,

(fy “Senior Inspector of Motor Vehicle” means any Officer (Senior
Grade Inspector) appointed by the State Government for any
District/Area to perform the functions of a Senior Inspector of
the Motor Vehicles vnder the Act, these rules and the rules
framed by the Central Government.

(g) “Schedule” means a schedule appended to these rules.

{h) “Section” means a section of the Act.

() “Stamp” includes a Motor Vehicles fees stamp.

(j) “State” means the State of Tripura.

(k) “Transport Commissioner” means any officer appointed by the
State Government to perform the function of the Transport
Commissioner, Tripura State under these rules and the rules
made by the Central Government under the Act and includes
Deputy Transport Commissioner or Assistant Transport Commi-
ssioner ;

£2) Words and expressicns used in these rules but not defined shall have
the meaning respectively assigned to them in the Act and the rulss
framed by the Central Government.
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CHAPTER—TII
LICENSING OF DRIVERS OF MOTOR VEHICLES.

3, Licensing Authority :—The Licensing Authority shall be such officer
of the State as potified in that behalf from time to time by the State
Government who shall exercise jurisdiction as specified in the notifizaiion.

4. Public Service Vehicle—Authorisation to Dirive :—

(a) The authorisation to drive a public service vehicle in Form pres-
cribed by the Ceniral Government shall be granted by the Licensing
Authority or by an officer duly authorised in that behalf by the Licensing
Authority and shall be effective throughout the State.

(b) Any holder of a licence may at any time apply to the appropriate
authority for the grant of authorisation as aforeszid in Form LPSA and
shall in making application forward his licence.

(c) The authority to which application is made as aforesaid may if it
thinks fit by notice in writing summon the applicant to appear before it at
such time and place as the authority may appoint and may in the case of
the holder of a licence issued outside the State or in the case of an applica-
tion under sub-rule (a) require the applicant to pass the test as sct forth in
the schedule appended to the Act nctwithstanding that the applicant shall
previously have passed the test.

(@) The authority granting an application under this rule shall sign the
licence accordingly and return the same to the holder thereof and shall at
the same time send intimation to the anthority by whom the licence was
issued in Form LPS.

(e) If the authority rejects an application under this rule it shall inform
the applicant in writing giving its reasons, and shall return the licence to
him.,

(f) A register will be maintained for Learners licence in Form No.
T.S.1L

5. Licensing Authority—Enquiries to be made by the :—

Upon the receipt of an application for a licence in prescribed form or
for an authorisation to drive a Public Service Vehicle the Licensing Autho-
rity may make such enquiries as may be considersd necessary to establish
the identity of the applicant and to ascertain that the appiicant is not dis-
qualified or liable to be disqualified for holding a licence.

6. Testing Officers i—

(a) The test of competence to drive as set forth in the Schedule
appended to the Act shall be conducted by the Licensing Authority or by a
Officers duly appointed by him in this behalf.

(b) The applicant shall furnish a serviceable vehicle of the class to
which the application refers and present himself for the test at such time and
place as may be specified by the Licensing Authority, or the testing Officer.

(¢) The fee payable by the applicant for the test of competence to drive
shall be feefteen rupees for each test and shall be paid before the test is
commenced, it shall not be refunded in any circumstances.



7. Appeliate Authority :

The Secretary/Commissioner, Transport Department of the Government
of Tripura shall be the Appellzte Authority in respect of all orders passed

under Sub-Section €8) of Section—9, sub-section (1) of Section—17 and sub-
szetion (1) of Section—19 of the Act.
3. Appesis—Ceonduct and hearing of :

(o) An appeal referred to in rule 7 shall be preferred in duplicate in the
form of 2 memerandum, one copy, of which shall bear the coutt fee of fifteen
rupess setting forth concisely the grounds of objection to the order of the
{icensing Authority and shall be accompanied by a certified copy of the
order.

{b) When an appeal is preferred, a notice shall be issved to the authority
azainst whose order the appeal is preferred, in such form as the appellate
authority may direct.

{c) The appeliate authority after giving an opporiunity, to the parties to
be heard and after such further enquiry, if any, as it may, deem necessary,
may confirm, vary, or set aside the order from which ihe appeal is preferred
an¢d shall make on order accordingly, which shall be final,

0. Phetopranh-—Regsirements

(a) ¢ at any time it appears to a Licensing Authority, that the photo-
graph affixed to the Licence has ceased to be a clear likeness of the holder,
the Licensing Authority may require the holder te  surrender the licence
forthwith and to furnish iwo clear copies of a recent photograph of himself
and the holder shall within such time as the Licensing Autherity may specify,
appear in persua before the Licensing Authority and present the photographs
accordingly. ’

{b) If the helder fails io comply with 2 requisition by the Licensing
wnthority vnder sub-rnle (a) the licence shall cease to be valid from the
cxpiry of ihe sald period.

(¢) Upon receipt of the copics of the photograph as provided in sub-rule
{2} tzz Licensing Authority shall remove the old photograph from the
licence and affix and seal thereto one copy of the new photograph and return
the Heence to the applicant and shall, if he is not the Licensing Authority
by whom the Heence was issued, forward the second copy, of the photograph
i that authority. Provided that if the holder of the licznce so desires the
T icensing Authority shafl issue a duplicote licence with the new photograph
»Tixed thersto and shall destroy the original leence. In such a case if the
Licensing Authurity is not the authority by whom the Ycence was issued,
ke shall inform the original Licensing Authority.

(1) When a new photograph is affixed to a licence, a note shall be made
apen the photograph of the dale affixure.

{ey The fee for a duplicate licence issued under the provision to sub-rule
(¢} shall be ten rupees.

2

10. Biving licences lost or destroyed procedure s

(a) If at cay time a driving licence is lost by the holder or is destroyed,
the holder sholl forthwith intimate the fact in writing in Form LLD to the



1icensing Authority in whose area he has his place of residence at the time,
or in 2 Jetter setting out the particulars required by that Form.

(b} Upon the receipt of intimation as aforesaid, the Licensing Authority
shall, if it is not the authority by whom the driving licence was issued, write
to that authority for particulars of the driving licence and of any endorse~
ment thereon and shall after making such enquiring as it thinks fif, if satisfied
thai duplicate driving licence may properly be issued, issue a duplicate divi-
jno licencs and send intimation to the authosity by whom the licence was
issued.

{¢) Where a photograph is required to be affixed to a duplicate licence
issued under the provisions of these Rules, the holder of the Licence shall
furnish the Licensing Authority with two clear copics of a recent photo-
graph cf himself one of which shall be affized to the duplicate licence and the
other shall be iransmitted by the Authority issuing the duplicate licence to the
authnrity by whorm the licence was issued.

(d) The fee for a duplicate licence issued uynder this rule shall be fen
TUDeEs.

{¢) When a duplicate licence has been issned upon representation that e
licence has been lost and the original lcence is afterwards found by the
nolder it shall be delivered to the Licensing Aunthority.

(f) Any other person finding a driving fioenee shall deliver % to the
holder of the licence or to the nearest Police Siation.

1i. Lience Defuced or Tormi—

(a) If at any time it appears *o o Licensing Authority that a driving
Leence held by any person is so torn or defaced in any way a5 to cease to
be reasomably legible the Licensing Authority may impound the driving
licgaise and issue a duplicate.

by Tf driving licence impounded as aforesaid, is required to have a
photograph of the holder affized thereto, then—

(@) if the photograph on the impoundsd licence is in the opinion of
Licensing Authority satisfactory, and conveniently transferable
to the duplicate driving licence, the Licensing Authority may
o transfer, affiz, and seal the photograph te dusticate driving
licence, or

(ii) if the photograph affixed to driving licence impounded under
the provision of sub-rule (a) is not ™ the opinion of the Licens-
a1 Authority such as can be transferred to the duplicate
diiving licence, the holder of the driving licence chall ca
demand by the Licensing suthority, furnish two clear copies
of & recent photograph of himself cae of which siiall be affized
to the duplicate licence and sealed and the other ghall be
recorded in the Register of licence by the Iicensing Authority
by whom the licence was issued.

(c) The fec for o duplicate licence under this rule shall be ten Rupess if
+he licence is more than five years old and in other cases fificen rupees.



12. Licence—Issue of Duplicate:

(2) When a duplicate licence is issued under rules 9, 10 or 11 it shall be
clearly stamped “Duplicate” in the register and shall be marked with the
date of issue of the duplicate and the seal of the Licensing Authority.

(b) If the Licensing authority who issue a duplicate driving licence is
not the authority by whom the licence was issued, he shall intimate the fact to
that antherity.

() If the Licensing Authority who affixed a new photograph to 2 dupli-
cate driving licence is not the authority by whom the licence was issued, he
shall forward the second copy to that authority for record.

13. A Temporary Antherisation in licu of driving licence :—

(a) Where the holder of a licence has submitted the licence to Licensing
or other cuthority for renewal or for obtaining authorisation fo drive a
public service vehicle and has deposited the prescribed fee, or when a Police
Offcar or any Court or other Competent Authority has taken temporary
possession of ficence for any purpose and the licence has not been suspended
or cancelled the Licensing or other Authority or a Police Officer or the
Court or other competent authority as the cases may be, shall on demand
by the holder, furnish him with a receipt for the Licence and temporary,
authorisation to drive under sub-section (3) of Section 206 of the Act in
Form L Tem. During such period as may be specified in Form L Tem the
production thereof on demand shall be deemed 1o = production of the
licence.

(b) Until the licence has been returned to holder he shall not be entitled
to drive Motor Vehicles (without belng in possession of his licence) beyend
the period specified in the temporary authorisation as aforesaid,

Provided that the Authority, Court or Public Officer by which the
temporary authorisation aforesaid was granted may in its or his discretion by
order in writing endorsed thereon, extend the period for which the tempo-
rary authorisation is valid.

(c) No fee shall be payable in respect of such temporary authorisation.

15. Authorised Medical officer to issue Certificate :—

(2) The State Govermment authorises the Medical Officers M.B.B.S
who are in service under Tripura Health Services to issue medical certificate
for the purpose of issue renewal of learner/driving licence for Motor
Vehicle.

(b) Fee for a medical certificate in respect of a learner/driving licence
will be rupees twenty.

15. Licemce-intimation to original anthority of endorsement and
renewals :—

(a) The court making or causing to be made an endorsement on a
licence under Section 24 of the Act shall send intimation in Form L E to the
Licensing Authority by whom the licence was issued and to the licensing
Authority, by, whom it was last renewed.



(b) A Licensing Authority renewing a licence under the provision of
Sestion 15 of the Act, shall intimate the fact to the Licensing Authority
by whom the licence was issued to Form LR.

(¢) A licensing Authority adding under Sub-Section (1} (2) of Section
11 of the Act of the classes of Motor Vekicle to a Heence of the hoider to
drive, shall if it is not the authority by whom the licence was issued intimate
the addition to that authoriiy in Form LAD.

*16. Private Licence and application of Ceniral Rules:—

(a) A driving licence to drive a vehicle other than a Transport Vehicle
is to be treated as private.

{b) penal provision of the Act, will be applicable for contraven-
tion of Bules by the holder of a driving licence.

{c) Ferms, fees and oiher rules as prescribed by the Central
Government will be applicable for purpase of this Chapter.

17A. Public Service Vehicle Drives, Badge :—

‘a) Th~ driver of a Public Service Vehicle shall display on his
breast on the left side a mctal badge issuied in the formn ilinstrated in
the third Schedule to these Rules which shall have the name of the
authority by which 2n authorisation to drive a Public Service
Vehicle hag heen granted and the word ‘Driver’ together with an
identification number inscribed on il

(b) A driver of Public Service Vehicle shall nct hold more than
one such badde issued by an authority n the State.

e} The fees for the issue of 2 Badge shall be ten rupees if the
hadye is lost or destroyed a duplicate badge shall on an application he
issued by the awthorite by vwhich it wes issved on payment of
Ru*ecs Ton,

{(d) If ot any time the authorisation on a driver’s licence enfitling
him to drive a Public Service Vehicle is suspenderd or revoked by
ahy authority or by any Court or ceases to be valid by the eiflux of
time the Driver shall within 7 days surrender the authorisation to
the suthurity by which 1t was issued.

17B. Dwrivers, Uniform :—

(a) A driver of a Govi. Vehicle will wear a Khaki/White
lorg pant with T Bhirt;Bush Shirt. During  winter
bezh the Shirt and pant will be of blue colour of Warm
garmamnt.

(b) The Driver of a Tourist vehicle will wear 2 Khaki or a
White uniform  consisting of long trousers and bush
shirt or a Coat having two wockets with the letter ™T7
sewn on the left hand pocket of the bush shirt or coat.

(c) The Conducior oi a tourist Bus, if any shall wvar fhe
same uniform as a Driver of the Tourist Vehicles specitied
above.



CHAPTER—III
LICENCE OF CONDUCTOR OF THE STAGE CARRIAGE

18. Licensing Authority for the purpose of Chapter-IIi of the Aci,
shall Be i—

(i) for West, South and North Tripura Districts of Tripura the
Transpori Officers, such as Deputy Transport Commissioner, Assistant
Transport Commissioner, Disfrict Transport Qfficers of North and
South Districts as will be authorised by the Siate Government.

(i} Jurisdiction of the Licensing Authority under this Chapter
will be maintained as per notification specified by the State Gevern-
nent.

19. Issue of Conductor’s Licence :—

(1) (a) No person shall work as 2 conductor of State Carriage
and no employer shall so empioy any person unless such person holds
s conductor’s licence in Form-L. Con-granted by the Licensing
Authority of the jurisdiction.

(b) A conductor’s licence shall be valid for 3 years from the
date of issue or renewal and shall be valid for 3 years from the State.

{¢) Applications for a conductor’s licence shall be made in
writing to the Licensing Authority in Form L. Con. A and shall be
accompanied by twe clear copies of a recent photograph of the
anplicant and prescribed fee.

(d) The applicant should furnish a medical certificate from a
registered Medical Officer who is in Tripura Health Service in Form
M.C. con and Form FA along with the application.

(&) No licence to act as conductor of a stage carriage shall be
granted by the Licensing Authority to any person until the person
produces a Medical Certificate in Form FA fo show that he is
qualified to use a first aid box and to render first aid. The applicant
sholl ohtain the above mentioned medical certificate at his own cost
from the authorised Medical Officers as referred to in Rule 14(a).

tf) No person under the age of 18 years and having qualification
not below class eight passed shail hold conductor’s licence.

(g) The fee for a conductor’s licence and renewal theresf shall
be Rs. 10/~ Application for renewal of Conductor’s licence alongwith
MCS as prescribed in Rule 19(d) shall be made by letter enclosing
the licence, accompanied by the prescribed fee addressed to the
Licensing Authority.

(h) The Licensing Authority may decline to issue a Conductor’s
Licence if it is satified.

(a) that the applicant’s knowledge of the provisions of the
Act and these Rules and of the duties and powers of a
Conductor thereunder is inadequate io enable him 1o
perform the duties of a conductor ; or



(i) that the applicant was at any time the holder of a
conduetor's or driving licence which has been cancelled
for miscenduct; or

(iii)} that the charactor or physique oi the applican! is such
as to render him an unsuitabie person to hold a
conductor’s licence ; or

(iv) that the number of Conductor’s licence exient is already
in excess of the requirements of the place and may like-
wise decline to renew a conductor’s licence.

(i) The Licensing Authority may for reasons to be recorded in
writing -suspend or cancel Conductor's Licence.

(i) Any Court by which a conductor is convicted of any offence in
connect.on with his duties as a conductor may cancel the Conductor’s
iicence.

(k) A conductor of a State Carriage shall, on demand by any
police Officer in Tniform/fofficer of Transpori Department preduce his
Conducler's Licence. for inspection provided that, if at the time his
licence is demanded he is displaying the hadge nresceribed in Rule-2
it shall be sufficient compliance with the- sub-rule if he produces the
licence within forty eight hours at any police Station in the State
which he specifies to the Police Officer making the demand.

{1) No persen shall hold more than one conductor’s licence
effective.throughout the State.

(m) The Licensing Authority may by notification the Tripura
Gazette declare that such of these rules as are applicable to drivers
or o drivers licences as may be specified in the said notification shall
apply to conductors.or to Conductor’s licences as the case may be.

(2) Licensing Authority as required under the provision of
these rules will issue Conductor’s licence to an applicant in Form L
Con after being saiisfied about the Physical fitness and aptitude of
the applicant - after -test by -the Sr. Inspector or Inspector of the
Mutor. Vehlele. -

20. .. Exemption .Form The.Requirement of the Conductor’s Licence:

Notwithstanding anything contained in rule-19 a driver of g
State - Carriage ‘or any -other perscn may be emploved or engaged
temporarily to perform functions of a Conductor without any licence
for a period not exceeding one month subject.to the following ccndi-
tions.. .

(i) that a licenced conductor is not available ; or

(i) a licenced conductor is not willing to perform the function
of a Conductor for any reason whatsoever; or

(ii) The licensing Authority has permitted to make such employ-
ment or engagement for reasans to be recorded in writing.
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21. Conductor’s licence lost or destroyed :—

(1) If ai any time 2 conducter’s licence is lost by the holder or
is destroyed, the holder shall forth with intimate the facts in writing,
in Form C.L.D. of the First Schedule to the licensing authority in
whose area he has his place of residence ai the time with fee of
Rs. 10/~ (ten).

{(2) Upon the receipt of intimaticn as aforesaid, the licensing
authority shall, if he is not the authority by whom the conductor’s
licence was issued, apply to that authority for particulars of the
conductor’s licence and of any endorsements thereon and shall, after
making such enguiries as he thinks fit, if satisfied that a duplicate
may properiy, be issued, issue a duplicate conductor's licence and
send intimation to the authority by ihom the ceonductor’s licence
was issued:

Provided that where subsequent to the issue of a duplieate
licence it is found that there has been an endorsoment by a Court
since the date of the grant or last renewal of ihe licence it shall be
lawful for the licensing authority to call for the duplicate conductor’s

licence and make the necessary endorsement thereon.

(3) Where a photograph is required to be affixed to a duplicate
conductor’s licence issued under the provisions of these rules, the
holder of the conductor’s licence shall furnish ihe licensing authority
with two clear copies of a recent photograph of himself cie of which
shall be affixed to the duplicate conductor’s licence and the other
shall be transmitted by the authority issuing the duplicate con-
ductor's licence to authority by whom the conductor’s licence was
issued.

(4) Where a duplicate conductor’s licence has been issued upon
representation that a conductor’s licence has been lost and the original
conductor’s licence is afterwards found or received by the holder,
the holder shall immediately return the duplicate conductor’s
licence to the licensing authority.

(5) Any other persons finding a conductor's licence shall deliver
it to the nearest Police Station or the nearest licensing authority.
The Officer~in-Charge of the Police Station, on receipt of the con-
ductor’s licence, shall immediately forward it to the neavest licensing
authority. The licensing authority shall restore the conductor’s
licence to the holder of the conductor’s licence in case the duplicate
conductor’s licence has not been issued and shall substitute it for
the duplicate in case such a duplicate has already been issued.

99 Duties of Drivers and Conductor’s of Public Service Vehicle:

The driver and conducter of public service vehicle

i} shall as far as may be reasonably possible having regard to
his duties, be responsible for the due observance of the
provisions of the Act and of these Rules;
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i1} shall not smoke while on duty;

iii) sha!l he have in a civil and orderly manner to passengers and
intending passengers ;

iv) shall be clearly dressed in the manner in which the Licensing
Authorily may specify ;

v} shall maintain the vehicle in a clean and sanitary condition ;

vi) shall not solicit custom save in a civil and quiet panner;

vii) shall not interfere with persons mounting or preparing to
mount upon any other vehicles;

viii) shall not allow any person to be carried in any public service
vehicle in excess of sitting capacity specified in the certificate
of registration of the vehicle or of additional number permitted
under the terms of the permit, to be carried standing in the
vehicle ;

ix) shall not save for good and sufficient reason, refuse to carry
any person tendering the legal fare;

x) shall, where goods are carried on the vehicle in addition fo
passengers, take all reasonable precautions to ensure that
passengers are not endangered or unduly inconvenience by
the presence of the goods;

%i) shall not, save for good and sufficient reason require any
person who has paid the legal fare to alight from the vehicle
before the conclusion of the journey;

xii) shall not loiter or unduly delay upon any journey but shall
proceed to his destination as near as may be in accordance
with the time table pertaining to the vehicle or, where there
is no such time table, with all reasonable despatch;

xii) shall in the event of a stage carriage being unable to proceed
to its desiination on account of mechanical breakdown er
other cause beyond the control of the driver or the Conductor,
arrange to convey the passengers to their destination in some
other similar vehicle or, if unable so to arrange within a
pericd of half an hour after the failure of the vehicle, shall
on demand refund to each passenger a proper proportion of
the fare relating to the completion of the journey for which
the prsyenger had paid the fare; and

xiv) shail not in the case of stage carriage cause or allow anything
to be placed n the wvehicle in such a manner as to obstruct
the entry or e¢xit of passenger.

23. Lost Property:

The driver of a Public Service Vehicle or Conductor of a stage
carriage shall at the conclusion of any journey make search in the
vehicle for anything left by any passenger and shall take into his
custoday anything so found, and upon the first opportunity make over
the same to a responsible persons at office or station of the holder of
the permit for the vehicle or to an officer at a Police Station, and
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shall likewise take into his custoday and dispose of anything se
found by any other person.

The responsible person at - any office ' or - station of the holder of
the permit ¢f the vehicle shall keep these articles for a period of
one mehth and’ if during that period- nobody comes to claim: them,
the property shall be deposited at the nearest Tolice Station as
unclaimed property,

If during a pericd of one month the claiment of the article
appears,  then afier verification of the claim, the article may be
d'shursed to him by the responsible persion at any office or ststion
of the holder of the permit of the vehicle.

24, Conductor Badge:

{<} The conductor of a stage carriage shall display on his laft
side & metal badge in the form illustrated in third schedule to these
Rules issied by an inscribed with the name of the Authority by
which the Conductor licence is granted. and the word ‘Conductor’
tegethor with an identification number.

{h) A ecnductor shall nst hold more then one such badge issued
by an Authority in the State.

{e} The ice for the issue of a Conduector badge as aforesaid shall
Le ten rupevs. If the badge i= lost or destroyed 2 duplicate badge
shall be issned, by the authority which -issued on payment of Ten
rupess,

o} 11 at any tim- a Conducter’s licence is suspended or cancelled
by compelent auth  rity or by any Court or ceaces to be valid by the
effux of the tine ihe Conductor shall, within 7° days surrender the
badge to the Authorty by which it was issued.

=5 Badge Not To Bc Transferred :—

(a) No driver and no ¢-nductor shall Tend or tramsfer the badge
Prescribed in these rules to any other person.

{h}) Any perscn finding a driver or & conductors “badge shall,
tnliess he returns the same to a person whom he knows to be the
heider, “rthwith swrrender it to the nuthority by which it was
irrved ¢ io a Police Ofiecr.

28. Infactions or Contagious Discases Person Suffering From :(—

(2} No driver and no Conducior of a Public Service vehicle shall
causes or allow to enter into or to be Placed or carried in the vehicle
any percon whom he knows or has reascn to believe to be suffering
from any infectious or contigious disease, or the Corpse or any
person whom he knows or has reason to believe fo have been suffer-
ing from any such disease,

(b) Notwithstanding the provisions of sub-rule (a) the driver
and the Conductor may upon application in writing by a registered
medical praciitioner allow a person suffering from an infectious or
contagious disease to be carried in a public service vehicle’ pravided

)
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that no other person save a pPerson oy persons in attendance on the
sick person shall be carried in the vehicle at the same time.

(¢) When a person suffering from an infectious or coniagious
disease or the corpse of any such person has been carried in a Public
Service Vehicle the driver and the Conductor of the vehicle shall be
responsible that the fact is reported 7 a Medical Officer of health
Services and to the owner of the vehicle #nd neither the owner nor
the driver nor the Conductor shall cause ¢r allow any person to use
the vehicle until the Driver and the Conductor and the wvehicle
have been disinfecied in such manner as ihe said Medical Officer
may specify and a certificate to this ¢iect has been obtained from
the said Medical Officer.

97. Validity ef Conductor's Licence for State Carriage Service :

A Conductor’s licence issued by any licensing authority of the
‘State for a Stage Carriage will be treated valid for the stage carriage
which ply under Inter State Permit and .Cenductors Licence issued
by any other Authority of other State will alse be treated valid in
the State for the siage carriage which ply under the permit of other

State Service.

28. Appeilate Autherity:
The Disirict Magistrates of each district of Tripura shall be the

‘Appellate Authority for their tespective jurisdiction in respect of all
orders pased under sub-section (1) of section-33 and sub-section (1)
of scetion-34 of the Act by the Licensing Authority.

29. Register of Conductors Licence :

. A Register will be maintained for issue/renewsal of Conducior’s
Licence in Form T.3. 2.

20, Conduct and Heazing of Appeals:

i) An appeal under Rule 23 shall be preferred in duplicate in
the form of memorandum, setting forth concisely the grounds of
objection to the order of the Licensing Authurity, and shall be
accompanied by a fee of 20 Rupess in cash and 2 certified copy of
that order.

ii) When an appeal is preferred, a notice shall be issued fo the
Authority against whose order the appeal is preferred in such form
.ah the appellate authority may direct.

iif) The appellate authority may give to-the parties copies of any docu-
ments conriected with tie appeal, on payment of fee (calenlated at the rate
of ten rupees for the first page and two rupees for cach additional page of
gach copy) of -each document,

© jv) The appellate authority may, after- giving an opportunity to the
pariies to be heard and after such further enquiry if any; as it may deem
necessary, pass. such order as-it thinks fit and-an order passed by any such
authority shall be bindings on the parties.
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31. Applications of Cenfral Rules: _

The rules/fees prescribed by the Central Government will also be appli-
cable for the purpose of this Chapter.

CHAPTER--TV
REGISTRATION OF MOTOR VEHICLE

12. Registering Awuthority :—

The Registering Authority shall be such Officer of the State as appoin-
ted in that behalf by the State Government. The jurisdiction of such autho-
rity shall extend through out the State or the areas as specified by the State
Government.

33. Appellate Authority -

(a) The authority to hear appeals against any appellate order passed
by the registering authority under chapter IV of the Act shall be the Trans-
port Secretary/Commissioner. '

{(b) The authority to hear appeals against any order passed by any
police Officer or Senior Inspector of Motor Vehicles specified in rule St
shall be the registering authority jurisdiction in the area.

{¢) The authority to hear appeals against an order in respect of certi-
ficate of fitness under section 56 read with Rule-37 shall be registering
aunthority having jurisdiction in the area,

34, Coeanduct and hearing of apgpeals.

(ay An appeal referred to in Rule 33 shall be preferved in duplicate in
the fForin of memorandum, setting forth {conciously) the grounds of object-
tion to the order of the registering authority or Senior Inspector, Inspector
of Motor Vehicle or the Police Officer, as the case may be accompanied by
a fee of Rupees 15/- in cash or stamp and a certified copy of that order. I
the appeal succeeds, the Transport Commissioner, Tripura State or the
registering authority concerned, a; the casc may be, may refund the fees in
whole or in part, as he thinks fit.

(b) When an appeal is filed, 2 notice shall be issued to the original
authority in such from as the appellate authority may direct.

{c) The appeliate authority after giving an opportunity o the parties
to be heard and afier such further enquiry, if any, as it may deem necessary
may confirm, vary or set aside the order of the registering authority or the
Tnspector of the Motor Vehicles or the Police Officer as the casc may be
and shall make an order accerdingly.

{d) Any person preferring an appeal under the provisions of chapter IV
of the Act shall be entitled to obtain a copy of any document filed with the
registering authority or other authority empowered, in connection with any
order against which he is preferring an appeal on the payment of a fee
calculated @ Rs. 10/~ for first page & Rs. 2/~ for each additional page for
each copy of document. ’
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35. Registration mark—assigiment and exhibition of i—

a) The Registration marks to be assigned under section 41 of the Act
by the Registering Authority of each District in accordance with the State
Code and Registering Authority Code followed by fisures of number, serial,
to be Continued from 0001 to 9999 ag notified by the Central Government.

Registration mark will be assigned to different nature of vehicles as
shown in the first Schedule.

Only in case of temporary registration of any wvehicles mark will be
assigned with an additional word “Tem” eofter State Code-TR.

(b) The registering authority before assigning a registration marks
under section 41 of the Aci or before entering the particulars of transfer
of ownership of a motor vehicle in the certificate of registration require the
owner or, as the case may be the transferre, io produce a Motor Vehicle
before itsclf or before the laspector of Motor Vehicle, in order that the
registering authority may satisfy itself that the particulars of the vehicle
recorded in the certificate of registration are correct and the vehicle complies

with the provisions of these rules.

{¢) The owner of a Motor Vehicle which is registered in one State and
brought into or is for the time being kept in the State of Tripura shall inti-
mate to the registering authority in whose jurisdiction the vehicle is kept
for use in form as prescribed by the Central Government within 7 days
from the date of entry of the Motor Vehicle in the State.

(d) If the owner of the Motor Vehicle or the person in possession of the
Motor Vehicle fails to apply for the assignment of new registration mark
under sub-section 1 of Section 47 of the Act he shall be liable to pay the
amount of 25/- Rupees for every calender month or part thereof :—

Provided that, the amount payable under this rule in lien of action
under Section 177 of the Act shall not exceed one hundred rupees i—

36. Payment of an amount for failure to give timely intimation of fransfer

of ownership 1-—

Amount in lien of action for failure to give timely intimation under
sub-section (3) of Section-50 the amount payable by any person in lieu of
action for failure to give timely intimation about transfer of ownership as
required, shall be at the rate of Rs. 25/- per calender month or part there-
of by which the giving such intimation is delayed by such person, provided
that the amount so payable shall not exceed Rs. 100/-.

37. lIssue and renewal of fitness of Motor Vehicle.

(a) The certificate of fitness shall be issued or renewed by the officer of
the Transport Department not below the rank of Inspector of Motor
Vehicles or an authorised testing station ie. TR.T.C. as shall be specified
by the State Government under sub-section {2} of Section 56 of the Act.

(b) An application for issue or renewal of certificates of fitness shall be
made in Form C. F.A.-of the first schedule to these Rules to the Officer or
the authorised testing station in whose jurisdiction the vehicle is normally

kept.
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(c) The Officer of the Transport Department or the authorised testing
station by whom the certificate -of fitness was last- renewed may endorse
thereon the date, time and place appointed for the next inspection of the
vehicle and the owner shall cause the vehicle to be produced accordingly
before the concerned authority or any authorised testing staiion located in
the jurisdiction of the Officer endorsing the certificate, as specified by the
State Government,

(d) If the owner finds that the vehicle cannot be produced for the next
inspection on the date endorsed on the certificate of fitness, he shall apply
to not less than 15 days before the aforesaid date, for the change in the
date of inspection stating the reasons to an officer not below the rank
of the Inspector of Motor Vehicle or authorised testing officer or testing
¢tation or any other officer of the Transport Department in whose jurisdic-
tion the vehicle is normally kept and such officer if satisfied, may specify
the aext date before which the vehicle should be produced for inspection
before any authorised testing station in his area on jurisdiction or before
him.

(&) If no date, time and place for the next inspection is endossed on the
certificate of fitness as provided for in sub-rule (¢) an application for the
renewal of a certificate of fitness shall be made in Form, C. F. R. A. of the
first schedule to these rules, not less than one month before the date of expiry
of the certificate and the owner of the vehicle in respect of which such appli-
cation is made shall cause the vehicle to be produced for inspection on such
date and at such time and place .as the Inspector of Motor Vehicle or
authorised testing station may appoint. I the owner fails to make the
application and produce the vehicle for inspection on or before the date
aforesaid, he shall be liable to pay the full fee prescribed under Central
Rule 81 and in addition to pay a fee of Rs. 15/- chargeable for inspection
and on payment of such fee, a new certificate of fitness may be issued to
him,

(f) 1f owing to mechanical break down or other cause, a Motor Vehicle,
afier the expiry date of the Certificate, remains outside the area in which
the officer of the Transport Department by whom the certificate is to be
renewed, has jurisdiciion, the -officer of the Transport.Department, may,
without prejudice to any penalty to which the owner or the driver may have
become liable, and if the vehicle is in his opinion - fit for use, make an
endorsement in form C. F. Sub of the first schedule subject to such condition
as he may specify and authorise its continued use for such time as may
reasonably be necessary for the vehicle to return to the area of the said
officer and the vehicle may be driven.to such area in accordance with such
endorsement but shall not be used after return without renewal:

Provided that, no authorised testing station situated oufside the arca of
jurisdiction in which the owner should have oblained dhe certificate of
fitness, shall issue such authorisation to any vehicle under this sub-rule.

{g) If a vehicle is damaged at any time so as to be unfit for ordinary
use and may, in the opinion of any Inspector of Motor Vehicles, be safely
driven at a reduced speed to a place of repairs, and if such Inspector is
satisfied that it is mecessary that the vehicle should be so driven, he may
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endorse in Form C. F. X. of the first schedule and specify the time, speed
and other conditions, if any, subject to which the vehicle may be driven to

_ a specified destination for the purpose of repairs.

(h) When a certificate of fitness has been issned by a prescribed
authority then the Inspector of Motor Vehicles shall be the authority for the
purpose of cancellation of the certificate under sub-section (4) of Section 56
of the Act:

Provided that, the certificate of fitness issued by the aunthorised testing
station shall not be cancelled under this sub-rule by an officer below the
rank of Distrct Transpori Officer:

Provided further that the above proviso shall not apply to the vehicles

_involved in an accident.

() The authority mentioned in sub-rule (h) of this rule cancelling the
certificate of fitness shall give the owner or other person in charge of the
vehicle, a notice in form C. F. C. of the first schedule to these rules, and
shall alongwith a report of his action forward the cestificate of fitness, certi-
ficate of registration and permit, if any, to the Registering Authority under
whose direction and control he may be :

Provided that, if the certificate of fitness issued by the authorised festing
station is to be cancelled, an officer not below the rank of Ditrict Transport
Officer shall send a copy of this notice o the authorised testing station by
whom the certificate of fitness was issued.

After the authority has cancelled the certificate of fitness, such antho-
rity after making an endorsement in Form C. F. X. of the first schedule
to these rule, specify the time and conditions subject to which the vehicle
may be driven to a specified destination for the purpose’ of repair.

() Nothing in Sub-rule (h) shall debar the owner or the person in
charge of the vehicle, the certificate of fitness of which has been cancelled
from applying at any time for the restoration of the certificate of fitness
if the vehicle has been repaired in such a manner that the provisions of the
Act and the rules made thereunder are complied with. If such a vehicle is
inspected and passed within 14 days of the canceHation of the certificate of
fitness but before the date of cxpiry specified in such certificate, no resto-
ration fee shall be charged. If, however, the vehicle is brought for inspecta-
tions at any later time, fresh certificate of fitness shall be required :

Provided that, notwithstanding anything contained in these rules, the
renewal fee in such a case shall be Tupees 15/- in addition to the usual fees
as prescribed in Central Rule chargeable for inspection.

(k) While inspecting a2 motor vehicle, the authority of the authorised
testing station shall fill in form C. F. L of the first schedule to these rules in
duplicate, and shall, on completion of the inspection deliver the original
copy to the owner or his driver.

(1) No fitness of any transport vehicle shall be issued or renewed unless
there is clearance of taxes of the said vehicle as per provision of Law.



-38, - Inspection report of testing Station:— -

As Inspector any testing station will prepare a report of inspection of
fitness of vehicle in Form C. F. L. before issue of certificate of fitness by
“any officer authorised as per rules.

30, Maintenance of repister of certificate of fitmess :—As register will be
maintained for issue/renewal of fitness of certificate of Motor Vehicle as per
Torm No. T S 3 prescribed. :

" 49. Yntimation regarding stolen or recovered Motor vehicle.

{(2) An Officer In-charge of the Police Station where the theft of a
motor vehicle is reported by the owner or any other person in possession of
the vehicle, shall, immediately after the registration of an offence send inti-
mation to the State Transport Authority of Tripura or the Officer authorised
by the State Transport Autherity in Form M.V.T. of the first scheduled send
a copy thereoi o the Registering Authority where the vehicle is
registered.

() Such Police Officer of the Police Station mentioned in the sub-rule
(a) will simultenously send one copy of intimation in Form M. V. T. to the
Superintendents of Police of the Districts.

(c) Ong receipt of the intimation under sub-rule (a) the State Transport
Authority, shall inform all the Regisiering Authorities the details of the
stolen vehicle in Form M.V.T.R. of the first schedule. .

) (d) The State Transport Authority shall also maintain register of stolen
vehicles in Form M.V.T. Reg. (T) of the first schedule.

(¢) The Registering Authority shall maintain the register of stolen
the Siate Transport autherity ¢r from the Police Officer, as he case
may be.

(f) If the vehicle reported to be stolen is recovered, the Police Station
which has recovered the vehicle shall intimate the fact in Form M.V.T.A.
to State Tramsport Authority and the relevant registering Authority.

(g) Upon receipt of an intimation under sub-rule (f) the State Transport
Authority and the Registering Authority and the Registering shall make a
~ note of such recovery in the register maintained in form prescribed under
- sub-rules (d) & {e).

41. The maintenance of State registers of Motor Vehicle.

A State Register of Motor Vehicles shall be maintained by the register-
ing authority in such form as prescribed by the Central Government.
42. Exemption of Road Plant,

Except registration, nothing contained in Chapter—IV of the Act shall
apply to Road Rollers, Graders and other vehicles designed and used solely
for the construction, repairing and cleaning of Road.

43, Notice of alteration of Motor Vebicles under sub-section 1 of Section

52. :

(i) The notice by the owner of a Motor Vehicle to the Registering
Authority in accordance with sub-section (i) of Scction 52 shall be in Form
B. T. L of the first schedule to these rules.
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(i) The Registering Authority may, on receipt of such notice require
the owner of a Motor Vehicle to produce the certificate of registration in
respect of the Vehicle before him or his nomminee within 15 days froth the
date on which such requisition was made, for the purpose of the revision of
the entire therein.

44. Supply of copies of particulars of registration.

A registering Authority may, in his discretion supply copies of the
particulars of any Motor Vehicle registered in the records maintained by
him to any person who may apply for the same. For every such copy in
respect of ten or less number of vehicles, a fee of rupees ten shall be
charged :

Provided that, the State Government may, if it is of opinion that it is
in the public interest so to do, by general or special order :—

(2) Exempt any Government Department, local authorities, Associa-
tions or bodies of individuals from payment of the fee chargeable under this
rule ; or

(b) Reduce the fee payable by any such Department, lecal authorities,
Agssociations or bodies of individuals to such extent as may be specified in the
order.

45. Loss or destruction of certificate.

(1) If a certificate of fitness is lost or destroyed, the owner of the vehicle
shall forthwith report the matter to the authority by whom the certificate
was issued or last renewed and shall apply for a duplicate certificate in Form
C.F.1.D. of the first schedule to these rules with a fee of Rs, 15/~

(2) Upon receipt of intimation of the loss or destruction of a certificate
of fitness, the authority shall furnish he owner with a duplicate copy of the
duly stamped ‘duplicate’ in red ink.

(3) Where a duplicate certificate of fitness has been issued upon repre-
sentation, that a certificate of fitness has been lost and the original certificate
of fitness is afterwards found or received by the holder shall immediately
return the duplicate certificate of fitness to the registering authority or the
authorised testing station.

(4) Any other person finding a certificate of fitness shall deliver it to the
nearest Police Station or nearest Registering Authority. The Officer-in-
Charge of the Police Station on reczipt of the certificate of fitness shall
immediately forward it to the neavest Registering Authority.

The Registering Authority shall restore the certificate of fitness to the
holder of the certificate of fitness in case the duplicate certificate of fitness
has not been issued and shall substitute it for the duplicate in case such a
duplicate has already been issued.

(5) These shall not be more than one certfificate of fitness in respect
of any Vehicles.

46. Torn and defaced certificate of fifness:

() If at any time it appears to the Registering Authority or the autho-
rised testing station that the certificate of fitness if so turn or defaced in any




way as to cease to be rcasonably legible, he may impound such certificate
and. direct the. owner to apply in Form CF.L.D. of the First Schedule to
these rules for a duplicate certificate.

(ii) Upon receipt of an application under sub-rule (i) in Form C.F.L.D.
of the First Schedule to these rules together with a fee of Rupees 15/- the
Inspector of the Motor Vehicle or authorised Testing Station shall issue
duplicate certificate of fitness clearly stamped with word “duplicate” in red
ink.

47. Temporary Registration :

(1) An application for temporary registration shall be in Form CR -

Tem A, of the First Schedule these rules.

(a) A fee of Rs. 20/- will be realised for temporary registration of any
type of vehicle.

(2) A temporary certificate of regisiration shall be in Form CR.T.
Tem. of the First Schedule to these rules and shall ordinarily be valid for
a period not exceeding one month.

(3) The Authority granting a temporary certificate of Registration shall
in case where the registration under Section 43 is proposed to be effected by
another anthority forward to the latter a copy of Form C.R. Tem. of the
First Schedule.

- {4) Any officer approved by name, of a manufacturer of Motor

Vehicles shall be competent to grant a temporary certificate of registration '

umrder this rule ;

Provided the that the Transport Commissioner, Tripura State shall not
give such approval in writing to an officer of a manufacturers unless he is
satisfied that the manufacturer/manufacturers a substantial number of
Motor vehicles, and that the vehicle is proceeding: immediately on registra-
tion, to a place outside the region:

Provided further that, the powers conferred by this sub-rule shall not be
exercised in respect of any vehicle, which is a tractor trailor combination
of a rigid frame having more than two axles and has dimensions exceed-
ing those prescribed in these rules, or a vehicle the unladen weight of which
exceeds the laden weight limit specified for the time being under section
115.

(5) The authority granting a iemporary certificate of registration shall
assign a temporary registration mark to the vehicle on production of the
Vehicle and the owner shall cause the said mark to be affixed to the front
and rear of the vehicle in the manner prescribed by the Central Govern-
ment,

(6) (i) The temporary registration mark to be assigned by any regis-

tering as specified in the rule 35.

(i) The temporary registration mark to be assigned by the
authority prescribed under sub-rule (5) shall be from amongst
a block of registration marks allotted by the Transport
Department.

(iit) In case of imported vehicle brought into the State, the owner
of the motor vehicle shall apply in Form CR. Tem. A of
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the First schedule to the nearest registering authority along
with the bill of entry.

(iv) A temporary registration of a chassis may be extended by the
concerned Registering Authority for a further period not
exceeding 3 months in case of building of the body on the
chassis.

(v) The records of the prescribed authority maintained for the
purpose of issue of temporary certificate of registration marks,
shall be open for inspection at all reasonable time, by any
Police Officer not below the rank of Inspector and by any
officer of the Transport Department not below the rank of
Inspector.

(vi) Temporary receipt for a certificate of registration or a certifi-
cate of fitness =—

Whenever application for registration or certificate of fitness is pro-
duced to the preseribed authorities and the process is not finalised
after observing all formalities, the Registering Authority or the Sr.
Inspector or Inspector, Motor Vehicles as the case may be, may issue
a receipt for Registration or certificate of fitness in Form R. Tem.
for a peried not exceeding onen montnh.

3‘5& A B T

43. Failure to apply for renewal of registration of muotor vehicles
other than transport vehicles :—

Failure of the owner in making an application for renewal of
certificate of registration under Sub-section (8) of Section 41 may
result in the Registratering Authority requiring the owner to pay
25 rupees per calender month or part there of as composition fee:

Provided that, the total amount payable shall not excead one
hundred rupees.

49, Exemption from payment of registration fees:—

(1) Such foreign consulor officers, or such international officers,
or such international organisation or associations (being badies
which in the opinion of the State Government are engaged in the
development of economic resources production capacities of the
country) and there officers as may be notified by a general or special
order of the Government in respect of motor Vehieles belonging to
them.

(2) Owners of—(1) tractors intended to be used solely for agri-
. cultural purposes;

(I1) motors, ambulance and hearse and other
motor vehicles designed and intended to be
used exclusively for affording free medical
and other relief such as vehicles for spray-
ing water for cleaning road by Municipality/
Notified Area Authorities and Fire Extin-
gusing vehicles used by the Tire Service
Unit of the Government.
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(3) Any Government in respect of motor vehicles as in item (2)
ebove belonging to it shall be exempted from payment of registration
fee payable under chapter IV of the Act.

50. Loss or destruction of certificate of registration.

(i) When a duplicate certificate of registration has been issued
upon repregentation that a certificate of registration has been lost
and the orizinal certificate of registration is afterwards found or
received by the helder, the holder, shall immediately return the
duplicate certificate of registration to the Registering Authority.

(if)y Any other person finding a certificate of registration shall
deliver it to the nearest police station or nearest Registering Authority.
The officer-in-charge of the Police Station on recent of the Certificate
of registration shall immediately forward it to the nearest registering
authority., The registering authority shall restore the certificate of
registration to the holder of the certificate of registration or substi-
tute it for the duplicate in case such a duplicate has already been
issued,

(iil) if the registering authority who impounds such certificate
is not the authority by whom the certificate was iscsued or the fresh
registration mark was assigned, it shall intimate such action to the
authority by whom the certificate was issued or the fresh registration
mark was assiened, as the case may be.

5l. Authority {o suspend certificate of registration and examination
of Vehicle ;

(i) Any Police Cfficer not below the rank of an Inspector of
Senior Inspector or of an Inspector of Motor Vehicles may suspend
the regisiration of motor vehicle under clause (a) and (b) of sub-
section (i) of Section 53.

(ii} Any Officer of the Transport Department not helow the rank
of Inspector of Motor Vehicle may siop any vehicle, the use of which
in a public place, in his cpinien. is likely 1o constitute danser to the
public and examine such vehicle on a public road, or subject to the
consent of the owner of the permises or any premises where the
vehicle ig kept for the time bing.

(iii) Senior Inspectors or Inspectors of Motor Vehicles are
empowered to examine any vehicle as required under the provisions
of Chapter IV of the Act.

52. Amount in Heu of action for failure to give timely intimation
under Sub-section (1) of Section 50:—

(i) The amount payable by any person in lieu of action for
failure to give timely intimation about {ransfer of ownership as
required, shall be at the rate of 25 rupees per calender month or part
thereof by which the siving of such intimation is delayed by such
person, nrovided thai the amount so payable shall not exceed one
hundred rupees.
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53. Gross;-Vehicle Weight in Entry in certificate of regisiration:

{a) After the day of publication of the Tripura Motor Vehicles
Rules 1991 no ownher shall permit goods vehicle to be driven in any
publicpiace, being & geods vehicles deemed to be registered under
the provisinn of Section 40 of the Act unless the gross vehicles

weight (Registered 1aden weight) is stated in the certificate of regis-

iraion and exhibited on the vehicle in the manner as specified in
rule 53 (b) {c).

(b) Particulars to be painted on the body of the Transport
vehicles.

{c) Save in the cases of motor cabs or trailers the following
pariicuiars in respect of every {ransport vehicles shall be exhibited
on the left hand side of the vehicle in the manner described below :—

(i} The name of the owner as set forth in the certificate of regis-

tration and his address in brief.

(ii) The unladen weight denoted by U. W.

(iii) Registered gross weight denoted by R. G- w.

av) The number of passengers for whom accommodation is
provided denoted by pass.
The weight shall be mentioned in Kg.

54. Registration of motor vehicle in case of minor :—

Registration of Motor vehicles in favour of minor will include
the name of legal gaurdian of the minor in case of all classes of
vehicles.

55 Conmversion of Metor Vehicles new registration marks thereof.
Registering Authcrity will assign the new registration marks for

a Motor Vehicle which is converted from private, private service
vehicle to public service vehicle or vice-versa or from public Service
Bus into truck but not from iruck intc Bus, after obtaining due
approval of the 5. T.A. for such conversion of Motor Vehicle such
approval will subject to mechanical fiiness & road worthiness of the

vehicle concerned.
56. Function of Inspector, Moter Vehicles :—

Sr, Inspector, Inspector of Motor Vehicle will conduct function
as provided in the Act and rules framed thereunder or may be
prescribed by the State Government from time to time.

57. Exemption from registration of the Governor’s vehicle and
application of the Central Rules:

(a) Car used by the Governor of the State will be Iree from
registered mark as required under this rules.

{b) Fees, forms & other rules as prescribed by the Central
Government in Chapter 1V of the Act will also be applicable

for the purpose of registration, assignment, fitness etc. of the Motor
Vehicles.
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CHAPTER—V
CONTROL OF TRANSPORT VEHICLES

58. State Transport Authority :—

(a) State Transport Authority shall be constituted with such
members as appointed on that behalf by the State Government as
per provisicn of the Act.

{(b) The number of members whose presence shall constitute
quorum shall be 3 (three).

(¢} The Chairman, if unable to attend meeling, any' of the

members present in the meeting shall preside over the meeting as
acting Chairman.

(d) The Chairman, or the acting Charman under sub-rule {c)
shall have a second or casting Vote.

{c) The State Transport Authority shall meet at such time and
such places as the Chairman may appoint provided that Authority
shall meet not less than once in each of the period of threee months,

that is, from January to March, April to June, July to September
and QOctober to December,

(f) Not less than 7 (seven) days notice shall be given of any
meeting oo he State Transport Auhority/Regional Trannsport
Authority,

{¢) The State Government may at any time reconstitute the body.

(h) The State Government may at any time remove any member
of the State Transport Authority.

(i) The Chairman and member of the State Transport Authority

will hold office for a period of 2 (two) years from the date of its
constitution,

() Dy. Transport Commissioner or any other officer of the
Transport Department shall be appointed as Secretary of the body.

59. Status of nominated members of S.T.A.

A nominated member of STA shall be entitled to receive travell-
ing allowances at the rate admissible tc a Class 1 (one) Officer.
+ 60. Cease to be member of S.T.A.
Ii a member.

(a) Tenders his resignation in writing to the State Government,
and

(b) Remains absent in consecutive three meetings without the
OU} §O Isquell ® 9¢ 0} Pasead aq {[eys oy VIS ®Ul jo umssiwwzad
body.
61. Regional Transport Authority.

(a) Regional Transport Authority shall be constituted with such

members as appointed in that behalf by the State Government as per
provision of the Aect,
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Out of 3 members of RTA one chall be non-official member
appointed/nominated by the State Government.

(b) The number of members whose presence shall constitute
quorum shall be two.

(¢) The Chairman if upable to attend meeting, any of the
members present in the meeting shall preside over the meeting as

acting Chairman.
(d) The Chairman or the Acting Chairman under Sub-rule (c) shali
have second or casting vote.

{¢) 'RTA shall meet at such time and such places as the Chairman may
appoint provided that authority shall meet not less than ouce in sach of the

period of 3 months.
¢f) Not less than 7 days notice shall be given 10 every member of any
meeting of the RTA.
‘() The State Government may at any time reconstitute the RTA.
{h) The State Goverbment may at any time remove any member of the

RTA.
(i) The Chairman and member of the RTA will bold office for a period

of 2 years from the date of its constitution.
() The District Transport Office concerned will function as Secrstary of
the Regional Transport A uthority.

62. Siatas of nominated member of RT.A —

A nominated member of the R.T.A. shall be entitled to receive travelling
and halting allowances at the scale admissible to a Class I{one) Officer.

63. Cease to be member of RT.A.

If a member of RT.A.

(a) Tenders his resigiation in writing to the State Government Or any
member remains.

(b) Absent without the permission of the R.T.A. from 3 successive
meeting of the R.T.A., he shall cease to be a member.

64. Transport Authority-Conduct of business of :—

(1) Secretary appointed under thesa Tules or appointed by the State
Government shail perform such duties and exercise such powers.as may be
specified in these rules and ia the bye-laws made by ibe STA/RTA under
sub-rule (2).

(2) Subject to the provisions of the Act and these rules and after prior
approval of the State Government, a State or a Regional  Transport
Authority shall have power to regulate the conduct of its business and the
bye-laws under the direction of the Chairman.
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(3) In the event of procedure by circulation being foliowed, ﬁ].e
Secretary shall send to each member of the Transpert Authority such parti-
culars of the matters as may reasondably nccescary in order to enable the
member to arrive at a decision and shall specify the date by which the votes
of members are to be reveived in the office of the Transport Authority.
Upon receipt of the votes of the members as aforesaid, the Secretary shall
lay the papers before the chairman who shall record the decision by endorge-
tmeat on the form of application or other document, as the case may be,
according to the votes received and the vote or votes cast by the Chariman.
The record of the votes cast shall be kept by the Sercetary and shail not be
available for inspection by any person save by a member of the Transport
Authority. Mo decision shall be made upon procedure by circulation if before
the date by which the votes of member «re required to reach {he office of the
Transport  Authority, nol less than one third of the members of the Trans-
port Authority by notice in writting to the Secretary demand that the matter
be referred to a mseting of the Transport Authority.

(4} The number of votes, excluding the Chairman’s second or casting
Vote, necessary for a decision to be taken upon procedure by circujation shall
not be Iess than the number Decessary to conctitute a quorum,

(5} The State or the Regional Transport Authority as the case may be,
may require any applicant for a permit to appear before it or before the Officer
authorised by it by resolution and may with hold the consideration of the
application for the permit untijl app'icant has so-—appeared in person if so
required or by a duly authorised Iepresentative if so permitted, and until
the appliicant has furnished such informati. n as  may berequired by the
Transport Authority in conncetion with the application.

(6) Nothing contained this rule shal] prevent a state or a Regional
Transport Autherity from deciding by following the procedure by circulation
any matter which has been considerad at 4 meeting or has been tie subject of
hearing and upon which a decision has been reserved.

(7} Where a matter is decided by the votes of
meeting of the State or a Regional Transpott Authority
a member of the Transport Authority shall be entitled
record of the voting shall be kept save of the number
side , provided that when any matter is
or casting vote of the Chairman or the
recorded,

members present af a
no person other than

o be present and no
of votes cast on either
decided by the exercise of the second
Presiding Officer, the fact shal) be

(8) 8Bave in the case of specifying fares and freights inclading the maxi-
mum and minimam thersof for stage carriages, contract carriages and goods
<arriages, a State or a Regional Transport Authority. as the case may be,
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dscide any matter, without holding a meeting by the mojority of the votes or
members recordad ia writing and sent to the Sseretary (in this rule referred to

as procedure by circulation).
65. Delegation of powers by Regional Transport Anthority.

A Regional Transport Authority may, by general O special resolution
recerded in its proceedings and subject to the restriction, limitation and
conditions herein specified, delegate, 10 the District Transport Officer (Secre-
tary RTA all or any of its following powers, namely—

(i) Power under sub-seetion (1) of the Section 76 to grani, refuse or
rencw a private service vehicle permit,

(iiy Powers under sextio1 65 anl 7410 refuse contract carriage permit,
to grant with or without modification such an anplication, and attach con-
dition to the permit.

(i) Powers under sections 66 aud 79 to grant permit with or without
modification or cefuse goods sarriag: permit ani powet to impose condition
under sub-section (2) of Section 79 of vary the condition thereof ,

(iv) Powers to attach to a stage carriage permit conditions under sub-
section (2) of Section 73 or to very conditions thereof ,

(v) Powers to rencw googds cartiage permit and contract carriage permit
under Section 81 and to renew, countersignature of any such permit ,

(vi) Powers under sub-section (3) of Section 82 of the Act to transfer
permit ,

(vii) Power under Section 83 to permit the replacement of one vehicle by
another.,

(viii) Power under Secticn 86 to sucpend 2 permit or to recover frem
the holder thereof the sum of money agreed upon in accordance with Sub-sec-
tion (5) of the said Section .,

(ix) Powers under Qection 87 and under sub-section (7) and (8) of
Section 88 to grant or retuse {o grant, a temporary CT as the case may be, 2
special permit .,

(x) Power under sub-section (1) and (3) of Section 88 to Countersign 2
permit or to attach or vary conditions thereof .,

(xi) Power under sub-section (12) of Section 88 to grant, rencw and
refuse the National Permit for goods carriage .,

(xii) Power to grant to renew of refusal etc. of the licence of the Agent's
or canvaser under rules framed by amendment of such rules of the State of the

year 1974.
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Provided that, such officer, Authority shall, —

(i) keep informed the Regional Transport Authority from time to time
of the action taken by them in pursuance of the powers delegated, and

(ii) arrange to paste ona Notice Beard a copy of every resolution of
the RTA.

66. Delegation of Powers by Transport Authority (—

(1) The State Transport Authority may, by a general or special resolu-
tion recorded in its proceadings, delegate the following powers to the,

(A) Dy. Transport Comimissioner, (Secretary S.T.A.) or any officer of

the Transport Department.

(i) the powers under Section 83 to conntersign permits granted in any
other State as a result of any reciprocal agreement arrived at with that State
and its powers under Section 86 to cancel or suspend such permit,

{ii). the powers under Section 87 and sub-section (73 and (8) of Section
88 to grant or to refuse to grant a temporary, or as the may be, a special permit

(iii) the powers and Section 214 to direct a stay cf order passed by the
Original Authority against which an appeal has been preferred or application
for revision has been made to-it,

(iv) the powers of Regional Transport Authority in the circumstances
mentioned in clause (b) of sub-section (3) of Section 68, which may be deleg-
ated to Regional Transport Officer under rule 68, may in addition be delegated
to Deputy Transport Commissioner, subject to conditions specified in the
proviso to rule 65 ., omit ,

B} Dy. Transport Commissioner/members of the Authority (—

(2) the powers under sub-section (2) of Section 69 to granta permit
other than stage carriage permit, where the vchicle is proposed to be used in
two or more regions lying in different States, to a2 committee of ong or more
members of that Authority, as that Authority may appoint or to an officer
of the Transport Depariment not lower in rank than Deputy Transport Comm-
sioner ., including-its power meniioned below, namely :(—

(b) i) to attach to a stage carriage permit conditions under sub-section
(2) of Section 72 or to vary the conditions thereof.,

(ii) to attach to a permit Gther than a stage carriage permit referred to
in this clause and in clause (¢) conditions including those under sub-section
(11) of Section 88 read with sub-sertion (2) of Section 74 or to vary the
conditions thereof :

(iii) to renew a permit, and to renew the counter signature of such
permit .,

(iv) to permit replacement of one vehicle by another under Section 83

i
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(v) to grant stage carriage pemits to the State Transport ¥ndertaking
on Inter-State routes agreed upon between two States in zccordanac with reci-
procal agreements under Section 103 .,

(vi) its powers uuder sub-section (3) of Section 82 of the Act to transfer
perm

{(vil) to grant remew, refuse or to cancel g permit under sub-section (9)
on Section 88 of the Act,,

(viii) to suspend a permit referred to in this clavse and in clause {c) under
Section 86, or to recover from the holder there of the sum of money agreed
upon in accordance with sub-section {3) of said Section 8§6.

(2) The State Transport Authorty may, for the propit and conveninee
despatch of its business, by a general or special resofution, delegate to iis’s
Chairman its powers to give effect to any direetions, issued under Secion 67
by the State Government.

(3) Notwithstanding anything contained in sub-rules (1) (2, (4) and (5)
the State Transport Authority may, give general instruction s as to the manner
in which the delegatee shall exercise the powers delegared to them,

(4) All orders of delegation made by the State Transport Authority under
sub-rules (1) (2) or (3) shall be pasted on a notice board at the office of that
Authority,

(5) The Officers to whom the powers are delegated shall intimate the
action taken by them in pursuance of the powers delegated, to the Secretary
of the State Transport Authority who shall place them before that Authority
* from time to time,

67. Exemption from Section 66 :

The provisions of sub-section (1) of Section 66 shall not apply to any
transport vehicle used as relief vehicle for carrying passe ngers and their luggage
from a disabled stage carriage to the place of destination.

68. Application for cantract carriage and Private service vehicle Fermits —

(a) Upon receivt of an application fora contract carriage permit or for
a private sarvice vehicle permit the Secretary of the State Transport
AutherityfRTA shall. if the apptication is in order, with all reasonable
despateh, circulate particulars there of to members of the authority together

with an intimation whether the matter is to be decided at a meeting of the
Authority or by circnlation. In the laiter case he shall intimate the date by
which the votes of members are required.

(b) In deciding whether an application for a contract carriage permit
or for a private service vehicle permit is to be considered at a meeting of
the Authority or upon procedure by circulation, the Chairman of State
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Transport Authority/RTA shall, without prejudice to the proper examina-
tion of the application and any enquiries necessary in connection therewith,
have regard to the desirability of avoiding delay in the issue of such permits
and shall so arrange its business that such permits shall normally be granted
or refused within one month of the receipt of the application.

{(c) Where there are more than one applicant for a stage carriage/goods
carriage permit over any route, youtes or areas, then other thinks being
equal, the State Transport Authority/RTA shall in deciding whether to grant
or refuse a stage carriage/goods carriage permit, give preference to viable
unit, or an individual having financial stability and other suitability.

EXPLANATION :—For the purpose of this rule a viable unit means
an operaior who is in possession of not less then 10 transpost vehicles.

69. Documents to be produced with application for carriages:

As per provision of sub-section (2) of Section 70 of the Motor Vehicles
Act, 1988, documents to be accompanied with the application made to the
STA/RTA for such carriage permit as nnder.

(i} Copy of Citizenship Certificate.
(i) Copy of ST/SC Certificate.
(iii) Copy of Certificate of Exservicemen.
(iv) Copy of registration Certificate if the applicant on behalf of
Co-operative Socicty.
(v) Copy of Certificate if the applicant is an unemployed with a
Degree/Diploma holder of any Engincering Branches.
(vi) If the applicant is an operator to any operation of viable unit
having fleet strength not less then 20 stage carriage.
(vii) Certificate of Financial Stability.
(viii) Satisfactory performance of a stage carriage operation including
payment of tax if the applicant is or has been in operation of
stage carriage services.

70. Refusal to accept application for permits—power of :

When a State Transport Authority/RTA has in the exercise of its
power under the Act imposed a limit upon the number of permits of any
class which may be granted for a specified route or specified area and has
already granted such number of permits of that class the Authority may
decline to receive furiher application for such permits in respect of any
such route or area.

71. Grant of Permit—Procedure thereof.

Procedure will be followed by the Authorities as per provision of the
Act and the rules prescribed by the Central Government and State Govern-
ment for the purpose of granting such permits of vehicles.

72. Application for permii—Form of—
1. Every application for a permit in respect of any transport vehicle
shall be in the following Forms of the First Schedule, namely :

(@) In Form P. St. S. A. for Stage Carriage;
(ii) Form P. Co., P. A. for contract carriage Permit ;

i e S L
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(i) Form P. Gd. C. A. for goods carriage Permit ;

(iv) Form P, Tem. A for temporary permit ;

(v) Form P. Pr. 5. A. for private service vehicle permit ; and
(vi) Form P. Co. SP. A for special permit.

2. An application shall be addressed to the Secretary, STA/RTA as
the case may be and accompanied by the fees as prescribed for the purpose.

73. Forms of permits—

1. Every permit shall be in onc of the following Forms or the First
Schedule namely ;

(i) Forms P. St. 8. for stage carriage permits :

(1) Forms P. Co. P. for particular contract carriage permit ;
(i) Form P. Co. S. for casuval contract carriage permit ;

(iv) Form P. Co. Pr. for contract carriage permit to be used for

ptivate Hire ;

(v) Form P. Gd. C. for goods carriage permit ;

(vi) Form P. Tem. for temporary permit :

(vii) Form P. Pr. S, for private vehicle permit ;
(viii) Form P. Co. SP. for contract carriage special permit ;
(ix) Form P. Co. T. for Tourist vehicle permit ; and

(x) Form N. P. Gd. C. P. for Nationsl Permit ;

74.  Necessity of registration mark of a vehicle to grant permif :

No permit shall be issued until the registraticn mark of the vehicle
to which it relates has, if the form of permit so requires, been entered
therein and in the event of any applicant failing to produce the certificate
of registration within the prescribed period the State Transport Authority/
RTA may revoke its sanction of the application,

75.  Permits-Temporary,

(8) A temporary permit may, if the State Transport Authority/RTA
thinks fit. be granted to any person whether he is the Registered owner of
the vehicle or vehicles to use thereunder or not.

(b) When, at the time of application for a temporary permit, the
applicant is not in possession of the vehicle or vehicles or ahs not
entered into a contract to hire the Vehicle or Vehicles or otherwise satisfies
the State Transport Authority/RTA that he is for good and sufficient reason
unable to specify registration mark or marks of the vehicle or vehicles to be
used under the permit applied for to the State Transport Authority/RTA as
the case may be, may if it satisfied that under inconvenience or otherwise
be issued a temporary permit in which the registration mark of the vehicle
is not set out, and may if it thinks fit require as a condition of the permit
that the applicant shall within twentyfour hours, or such longer period as
the Authority may specify, of the commencement of the first journey
authorisation of the temporary permit furnish to the Authority particulars

of the registration mark.

(c) Nothing contained in a temporary permit shall be deemed to autho-
rise the use of any vehicle which is not duly registered.
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76. Granting of permit with seal and signature of the issuing Authority ¢

Every permit, issued in accordance with Section 85 shall be signed and
sealed by the State Transport Authority/RTA by which the permit is
issued. n the event the permit to be countersigned uander sub-sec-
tion (1) of Section 88, the countersigning Transnport Authority shall
sign and seal the same.

Prayer for permits is to be addressed to the Secretary, ST.A./R.T.A.
in prescribed forms and the permits will be issued by the Secretary, STA/
RTA as per authority of the STA/RTA.

77. Temporary authorisation in lien of permii—

(1) When the holder of a permit has submiited his permit to the State
Transport Authority/RTA for renewal or countersignature of the permit or
for any other purpose, or when a Police Officer or any Court or other
competent Authority has taken temporary possession of a permit from the
holder thereof for any purpose, the State Transport Authority or Regional
Transport Authority or the Police Officer or the Court or other Competent
Authority, as the case may be shall furnish to the holder a receipt for the
permit and a temporary authorisation in form Tem. P.A. to ply the
vehicle during such period, as may be specified in the said temporary
avthorization and during the said period the production of the
temporary acthorisation on demand shall be deemed tc be produc-
iion of the permit

Provided that the authority by which the temporary authorisation was
granted shall extend the period for which the temporary authorisation is to
remain valid until the permit is returned but such extension shall not be
beyond the period of validity of the permit.

(2) Until a permit referred to in sub-rule (i) has been returned to the
holder thereof; the vehicle concerned shall not be plied beyond the peried
as specified in the temporary authorisation referred to in sub-rule (1) or, as
ihe case may be, as extended under the proviso to that sub-rule.

(3) No fee shall be payable in respect of such temporary authorisation.
78. Permit fees:

(a} The permit fees in respect of the grant and renewal of permit other
than temporary permits, shall be as follows :—

(i) for the grani of permit for stage carriage/goods carriage/All

India Tourist buses etc. Rs.  400/-
(i) for the renewal of permit as in sub-rule (a) (i) above

-_ Rs. 400/

i} for the grant/renewal of a permit for All India Tourist Cab ..,

Rs. 350/-

(iv) for the grant/renewal of a permit for Jeep, Taxi Rs. 300/-
(v) for the grant/renewal of Auto-Rickshow permit
- Rs. 250/-

{b) The fee for temporary permit shall be Rs. 5/- for the first two
days and for subsequent 7 days or part thercof @ Rs. 3/-
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(¢) There shall be 1o for the countersignature of a temporary permit
or for the replacem:nt of a vehicle covered by a permit shall be as
follows :—

(i) Countersignaturz Rs.  50/-

(i) Replacement of vehicle Rs.  50-/

Provided that no fees sholl be charged in respect of countersignature in
a permit where the State is eniered into a reciprocal agreement with
the other state.

79. Stage Cazriage Limitatlor of capacity of:

(1) No stage carriage shall be ased and ne permit shall authorise the
se of wny stuge carriage having seating accommodation maxiaum of which
should not excecd 52 encluding Driver as jr approved norms of
semling syrenseme .

(2) Seuting capacity of en Al India Tourlst Bus shall not exceed 35
Nos. excluding the Driver.

(3) Every holder o public carsier and privefe carriers permit shall
mointair stotistics velating 1o nierstata.

returns regarding moverreni of foodgrnins and eiker commodities
interstate movement and furnish periodical returns thereef to the
of foodgrains and Stawe Transport Authority/RTA as the said
other commodities. authority may from time to time preseribe.

80. Sinse and Contract Ceorriage—Carrinre of guods in:

{2} No goods shail be carried on the fop decl: of dovble decked Stage
Carriage.

{6) No goods Hable to foul the interior of the vekicle or to render
it inganitary, shall be carried at ony time in any siage carrisge or contract
carriage.

(c) The State Transport Authority/RTA may specify in any permit the
goods which shall mot be casried n a stuge carriage or coniract carriage
or the conditions subject to which classes of goods may be so carried.

(dy Subject to provision on the preceding sub-rules, goods may be
carried in 2 stage carriage ai any iime in accordance with the conditions
specified in the permif ; provided that the obligation of the holder to carry
passengers in accordance with the terms of tie permit is discharged.

(¢) If the holder of a stage carriage permit uses a vehicle authorised
by the permit for the carriage of goods to the detriment of the public
convenicnce by fuiling thereby to meet the demand fov passgpger transport
the State Transport Authority/Regional Transport Authority may, after
giving the holder an opportunity of being heard, declare that a breach of
the conditions of the permit has occurred and may ithereafter proceed under
the provisions of section 86 of the Act.

(f) The State Transport Auvtihority/RTA shali not anthorise the use of
a contract carriage for the carriage of goods save for Special reasons on
particular occasions and subject ic the conditions and restrictions to be
specified on the permit.
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b) upon receipt of a first application for any permit the State Transport
Authority/RTA shall decline to issue a permit—

i) if the vehicle is in its opinion unfit for use or the certificate of fitness
if any, has been suspended ;

ii) unless it is satisfied that the terms of the permit appilied for reaso-
nably correspond to the actual use of the vehicle prior to the date of the
application under the terms of a permit, licence or other documents under
the old Motor Vehicles Act, in force at the commencement of these Rules;

iiiy if it is satisfied that in accordance with the provisions of Section 69
of the Act the application should have been made to another authority ;

iv) if it appears to the State Transport Authority that the applicant
has contravened the conditions of any permit, licence or other document
issued under the old Motor Vehicle Act, to an extent which would invelve
suspensions or cancellations of o permit issued under the Act;

v) if it appears to the State Transport Authority/RTA that in connec-
tion with any other permit applied for, the grant of a permit would afford
the applicant an under preference over other providers of Road Transport or
afford him the right to ply over a roufe or routes or in any arca 10 an extent
in excess of what can be reasonably performed by the vehicle or vehicles in
respect of which the application is made.

¢) It shall be condition of any notification, under clause (i) of sub-rule
(2) that any permit, licence or other document in force at the date of such
notification shall cease to he of effect from the date of the grant or refusal
of a new permit in lieu thereof or if the holder fails to make applications
by the daie {specily) in accordance with elavse (i} of that sub-rule
ircm the date

23, Permit—Cancellation of—

Tt shall be within the jurisdiction of the State Transport Authority/
Regional Transport Authority to cancel any redundant permit.

84. Permit—Rencwal of—

(&) Application for the renswal of a permit shafl be made in writing to
the State Transporf Authority/Regionul Transport Authority which granted
the permit.

85. Permit—replacement of a particulor vehicle aathorised by—

(2) If the holder of a permit relating to a particular vehicle by specifi-
cation of the registration mark desires at any time 1o replace the vehicle with
another he shall forward the permit and apply in  writing to ihe Staie
Transport Authority/RTA-stating the reasons why the replacement is
desired and shall with neccessary fees as prescribed by rule.

@) if the new vehicle is in his Possession, forward the certi-
ficate, of regisiration thercof, or

(i) if the new vehicle is not in his possession state any material
particulars in respect of which the new vehicle will differ
from the old.—



(b) Upor. receipt of an application in Form M. V. Rep. A under sub-
rue (a), the Siate Transport Authority/Regional Transport Authority may
in its discreilon reject the application :—

(iy if it Pas, previous to the application, given reasonable
notice of its intention {o reduce the number of transport
vehicles of that class generally or in respect of ths route
or area to which the perm't apples;

OF.

i} if the holder of the permit contravened the provisions
thercofl or has been deprived of nosssssion of the old vehicle
under the provisions of vay agreement of hire purchase :—

o

Provided that in cousidering applications for o new permiis the State
Transpert Authority shell, other things being equel, give prefersnce to an
applicart who has been deprived of a permit by the operation of clause ()

of ithis sub-rule.

{c) I the Stats Transport Authority/2TA grants (2n) application of
the replacement of a vehicle under this rule, it shall call upon the holder
of the permit to produce the uppropriate Part of the rernit and shall correct
the same accordingly under its seal and signature and return them io the
holder.

86. Permit—replacement of vehicle authorised by a service,

(a) If the holder of a permit relating to service of stage carriage or of
contract carriage desires at any time to replace any vehicle covered by the
permit by a vehicle of a different type or of a different capacity he shall
forward relevant parts of the permit and apply in writing to the State
Transport Authority/RTA by which the permit was issued, stating the
reason why the replacement is desired and shall intimate the relevant parti-
culars of the vehicle to be replaced and of the new vehicle.

(L} Upon receipt of an applicaiion under sub-rule (a) the State Trans-
port Authority/KTA may in its discretion reject the application—

(iy if it has, previous to the epplication, given reasomable notice
of its intention to reduce the number of transport vehicles of
that class generally or in respect of the route or area to which

the permit applies: or

(iiy if the ncw vehicle differs in material respect from the old ; or

(i) if the holder of the permit has contravenel any of the provi-
sions {hereof.

(©) If the STA/RTA grants an application for the replacement of a
vehicle under this rule it shall call unon the holder of the permit to pro-
duce the appropiiate parts of the permit and shall correct the same aceord-
ingly under its seal and signature and return them to the holder.

87. Permil procedure en cancelation, suspension cr expiry of :—
(2) The hokler of 2 permit may at any time surrender the permit to
the Siate Transport Authoriiy/RTA and the STA/RTA shall forthwith
cancel any permit so surrendered.
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(b) When a State Transport Authoritv/RTA suspends or cancell any
permit.

(i) the nolder shall surrender relevant parts of the —ermit within seven
days of receipt of a demand in writing by the STA/RTA : and

(i) the Anthoriiy suspending or cancoll’ng the permit shall send
intimation to any autherity by which the rerm’t has been counter-
signed,

{¢) Within fourtren doys of +he exzniry of eny  permif by the
eTlux of time, the holder shall deliver relevent parts of the permit
to the STA/RTA Ly which it veas igsued ard the STA/RTA receiving
any such permi’ shall intimate fhe foet io 1he suthority or authorities
by which it was countersimned.

88. Permiy {ronsi

(a) When the holder of a permit desives to transier the permit
19 seme other pergon vadsr aub-section (1) of section 62 of the Act,
he chall, tagetber with the person to whom he dosires to make the
ipansfar. make inint applicetion in wriiineg in Form T.RP.A. to the
STARTA by .bich the porm’t was issued, getting ferth the reascns
for the proposed transfer.

(b) On receipt of an application under aub-rule (a) the STAS
RTA may require the holder and the other party to state in writing
whether any premium payment or other consideration arising out of
the transfer; is to pass or has passed betwecn them arnd the nature
and amount of any such premium, payment or other consideration.

(c) Without prejudice to any other _enalty to which the parties
may be liable, any transfer of & permit ogdered upon an application
which the STA/RTA is subsequently antisfied was false in respect of
the maiter specified in sub-rule (b} or in respect of amy other
materials particular shall be void.

(d) The 5TA/RTA may summon both the parties te the applica-

tion to apper before in and may if it deems @t, deal with the applica-

tion as if it were an application for a permit.

(e)(i) If the STA/RTA is satisfied thot the transfer of a permit
mey properiy be made, it shall call upon the holder of the
permit in writing to surrender relevant Parts of the
permit within seven days oi the receipt of the order and
chall likewise call upen the person 1o whom the permit is
to be transferred to depesit the sum of Rs. 25 (twenty five)
as transfer lee.

(ii) Upon rececipt of relevant Parts of the permit and of the
prescribed fee, ibe STA/RTA shall cancel the particulars
of the hulder thereon and cidorse particuiars of the trans-
ferce and shall return the permit to the transferee.

89. Permits Issue of Duplicates in place of those Lost Destroyed ;

{a) When relovan. Porig of aniy pevinit fias been lost or destroved
the holder shall furthwith intimate {he fact to the STA/RTA by
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which the permit was issued and shall depcsit the prescribed fee for
the issue of a duplicate and, in the case of the loss or destruction of
Part B, he shall forward also Part A of the permit.

{b} When a permit or a part has become dirty, torn or otherwise
defaced so as in the opinion of the STA/RTA to be illegible, the
holder thereof shall surrender ihe permit, or part of the permit, as
the case may be, to the STA/RTA and apply for the issue to him of
a duplicate permit eor part of a permit in accordance with this rule.

{¢) The fee for the issue of a duplicate permit shall be rupees
thirty or a duplicate part of a permit shall be twenty rupees for
Part A and ten rupees for each copy of Part B.

(d) Any permi{ or any pert of permit which is found by any
person shall be delivered by the person to the nearest police station
or to the holder or to the STA/RTA and if the holder finds or receives
any permit or any part of permii in respect of which a duplicate has
been issued he shall return the original to the STA/RTA.

90. Permit-Variation of :—

{a) Upon application made in writing by the holder of any
permif, the State Transport Authority/RTA mayv at any time in his
discretion, vary the permit or any of the conditions thereof subject
to the provision of the following sub-rules.

(b) Where a representation has been made by any person in
cennection with the grant of stage carriage permit or a publie
carriers permit under section 72 or section 79 of the Act, the State
Transport Authority/RTA shall not, subsequent to the issue of the
permit, very the permit or any condition hereof in 2 manner preiudi-
cial to any person by whom such representation has been made
unless the said authority has afforded such person  a r1easonable
opportunity of making a representation in respect of the propoesed
variation of the permit or of any condition thercof.

{c) Notwithstanding the provision in Sub-rule (b) the State
Transport Autherity/RTA may vary any stage carriage permit or
any public carrier’s permit without affording any persens as
opportunity of making a representation, if in the oninion of the State
Transport Auvthority/RTA the represeniations made by such person
in respect of the issue or of the renewal of the permit was frivelous
or vexatious or involves a guestion of principle which has already
been decided by a ruling of the State Transport Authority/RTA
which has not been modified non appeal.

91. Permit production of

(a) Relevent Part/Parts of permit shall be proeduced on demand
made by an officer of the STA/RTA or any police officer not below
the rank of Sub-Inspector M. V. Inspector.

(b) No permit shall be issued or renewed or transferred until
the owner of a vehicle produce Inccme isx clearance certificate,
Professional tax clearance certificate issued by the competent

§¥
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authority and clearance of tax on Motor Vehicles and also produces
NOC from the financer/Bank concern except in the case of new
registration.

(¢) NOC shall be required in case of authorisation also for the
vehicles having national permit, tourist bus and tourist cab.

02. Appeals against orders of the STA/RTA :

(a) The authority to decide an appeal against the order of the
STA/RTA in respect of matters deait with in clause (a, b, ¢, 4, e, and
of secticn 89 of the ACT) shall be the Appellate Tribunal and any
person prefering an appeal against the orders of the STA/RTA in
respect of any such matier shall within 30 days of the receipt of the
order, do o in the form of memorandum in duplicate setting forth
concisely the grounds of objeciion to the order of the STA/RTA
sccompanied by certilied copy of the order.

(b} Upon receipt of an appeal under this rule the appellate
authority may appoint time and place for hearing of the appeal
giving the appellant not less than 15 days notice.

93. Appeals procedure onr:

In the event of the appellate authorily appointing a date, time
and place for a hearing under rule 92, the appellant shall within
7 days of the receipt of intimation that a hearing will take place
forward to the appellate authority, a list of document in duplicate,
and may, upon the appoinied date and at subsequent hearings, appear
either in person or ithrough an agent or 2 representative authorised
by him in writing in this behalf.

¢4, Driving of Trailer by a goods carriage :

The hoider of gvods carriage wvermit may vse the vehicles for
driving of any trailor or semi trailer not owned by him subject to

payment of fee at the rate of rupees 20 for a period of not exceeding
15 days provided that the trailer should be a registered one.

95. Tlocumenis to be accompanied with application for Stage

Carriage permit ;

(i} a ccpy of eitizenship certificate ;

(ii) copy of ST/SC certificate ;

(iii) copy of ceriificate of discharge of Ex-serviceman ;

(iv) copy of registration certificate of the Applicant prays on
behalf of a cocperative soclety ;

(v) copy of certificate of the =applicant if unemployed degree/
diploma hoider of the engineering branches;

(vi) if the applican! alrcady in operation of a viable unit having
fleet sirength not less than 5 stage carriages;
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(vil) Certificate of financial stabllity;

(vii) Satisfactory perfcrmance 2s a stage carrizge operator includ-
ing payment of tuxeg if the applicant is or has been an
operator of stage carriage serviees.

63. Preference fo be given in granting stare carvinge permiit:

Provided thal oihier conditions being equal preference ghall be
given to the applicant Jor permit icr Sisie Transport Undertakings,
Cooperative Societies, Hduicaied unemployed, Ex-sorviceman and
Physically Handicapped persons where the government Umits the
permit for stage carriages ss per provisions of Ti(3){a).

97. ool of eonireet caviiage permil:

Subjeci to the proviniom of sub-section (b} of seclirm 74 of the
Act STA/RTA msy cn an apblicoticn moede o L under  seelion 73

grant a coniract carriage permniv in accordance with the appiication
provided ihat such permit shall be granied giving preference to the
foliowing appiicant :

(i} Staie Transport Undertckings, registered  cocoperatives
socigtics ;

(i) Stale Wourism Depariment;
{ili) S‘aic tourism develecpment corporation;
(iv) The Indian tourism development corporation ;

(v) 8T/SC, Ex-servicernan, Physicaliy handicapped person.

98. An appication for privaie scrvice vehicie permit of

Lvery appiication of permit for the private service vehicle shall
be made in Form P. Pr. 8. A, aud shall be addressed to the Secretary,
SiA;RTA on payment ¢ presembed fees and court fees of rupees
7.50 (Rupees seven and Liily paise only).

98, Grant of goods carringe permil and conditions thereoi:

The foliowing conditicns shall be applicable in cases of granting
of carriage permit:—
(1) (@) that the vehicle should ply in the specified area or on a route or
routes.
(ii) that the gross vehicle weight of any vehicle shall not exceed

the specified maximum in the certificate of registration or
perinit.

(iil) that goods shall be carried as per approved rate of the STA.

(iv) tha. the vehicle shill be maimtained properly, proper arrange-
mentt of repair and storage and safe custody of goods carried
tc be maintained.
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(+) that the vehicle should be housed in own garage oI approved
parking place ontside public ihoroughfare while out of
service.

(vi) that safe and proper arrangement of packaging and carriage of
goods of dangerous and hazardous naturc to human life shall be
maintained.

(v’ ihot e vehicis while in service in public place shall
keep it with valid cerificalc cf registration, fitness,
imsvrance tax token and permit etc

(2) that the vehicle shall not earry gouds other than that specified in
the permit.

(3) ‘that the Rules and conditions as prc&uribed by the Cenlral Govern-
ment will be obscrved in carrying of hazardous Or INZErous goods.

4) Additional Conditions @8 prescribed by the Central Government
under Ruie 90 shall be imposed on the National Permit of the goods vehicle
issued under sub-section (12) of section 88 of the Act

(5) Other rules as prescribed by ihe Central Government for the
Naticnal Permit ol guods vihicle will have to he observed by the
permit holder.

(6) that the permit holder should comply with all provisions of the Act
and rules made thereunder.

994 +—Additiensl Conditions in respect of certain permifs :

A permit in respect of a stage carriage may be subject to one Of WOTE
of the following conditions namely i—

(1) (2) that its holder, as required, chall not use a siage carriage in 2
public place for the purpose of carrying or intending to carry passengers
anless it carries In addition to the driver, a conduactor ;

(b) that there shall be exhibited on {he vehicle adequate pamienldrs
indicating to the public, the place to which the route by which the vehicle
js procéeding; and _

(¢) that the service shail be regularly operated on the specified rouie
in accordance w th the approved {ime table except—-

) whén prevented by accident, unmuotorability of the route, of aty,
unaroidable cause and

(if) whe1 otherwise authorised in writing, by the Regional Transport
Aut ority/State Transport Authority.

+¢d) that the valid certificaces of registration, fitn 2ss, insurance tax foken

and-pormit chou d be kept wita vehicle while in ser ice in the public placs.

{¢) that ihe iare hall be charged through tici els in accoidance with
the approved fa ¢ {able and 1.at should be exhibited in the vehicie and at
specificd $tand a wd halis. ) . o

(H) thata fi st-aid-box and fre ustinguisher shall be kept in the vehicle.

_(g) that the hwlder of the permit shall furnish 1o the STA/RTA such
periodical returr, statistics, in-._ornmtion as the State Government may from
L e _ s
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(h} that the proper arrangements of housing of the vehicle shall be.
made outside public thoroughfare.

() that the permit holder shall maintain the vehicle in a clean and
sanitary condition.

(3} that a bound complaint book shall be Kept in every State Carriage
anc olso such stande, us  directed by the Transport Authority to enable

the passengers to record any legitimate complaint in connection with the
stage Carriage Service,

(2) A permit in respect of 4 contract-carriage may be subjcct to one or .

more of the following conditions, namely -

{a) Thal the vehicle shall not be driven in a public place except by the '

et holder or a licensed driver holding or authorisation to drive a public
service vehicle and duly authorised by the permit holder in writing which
shall be earricd by the dviver whoen driving  end produced on
demand by any pelice officer o nificers of the Transport Department.
(b} That the number of personts to be carried in the vehicle shall be
exhibited on the vehicle.
{c} That the specified standard of comfort and  cleanliness shall be
mairitained in the vehicle.
{d) That ¢xcept in the circumstances of exceptional nature, playing of
the vehicle or carrying of passengers shall not be refused.

. (&) That approved number of passengers to be carried with fare appro-
ved by the STA.

(3} A permit in respect of a public service vehicle may be subject to
the condition that its liuller shall ulake provision on such vehicle for the
conveyance of a reasviable quantity of passengers’ luggage with efficient
means for securing it and protecting it against rain,

@4 A perniit in respect of & transport vehicle may be subject to a con-
dition that th: holder of the permit shail com ply with all the provisions of
the Act and the rules.

5. A person driving a micor vehicle i the public place :—

() Shall idways carry with him his drivin 3 licence, valid Certificate of
Registration, . nsurauce, Tax Token of the velicle and in case of Transport
Vehicle, the pzrmit and Fitness Certificate alsc ;

{11} Shall on demand by police officer in miform or an Officer of the
Transport Dejartment or any other officer ai.thorised by the Government
produce the cocuments for inspection.

(i} Smoking is prohibited ia all types of jublic transport vehicles,
100. T.ost Praperty.

The driver of a public sertice vehicle or sonductor of a stuge carriage
shall at the coiclusion of any jouriiey make .earch in the vohicle for any-
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{hing left by any passenger and shall take into his custody anything so found,
and upon first opportunitly make over the same to 2 responsible person at
sffice or Station of the holder of the permii for the vehicle of to an officer
at a police gtation, and shall likewise take into hie custody and
dispose of anything s0 {ound by any other puison.

The responsible person at any office Or station of the holder of the

permit of the vehicle shall keep these articles lving with him for a petiod
of one month and if during that period nobedy comes 10 claim them, the
property chall be deposited at the nearest Police Station as nn-claimed
property.

1f during a period of o1ie month the claimant of the article appears,
then after verification of the claim ibe articles may be disbursed to him by
the responnsible persoll & any office ar elation «f the “older of the
permit of the vehicle

101. Conduct ol possens eFS in Stage Carsinges—If ol any time
passenger in a slapge carriage-—

i) behaves in a disorderly mannet, or
i) behaves in a manner Jikely to cause annoyance to any
female passeiger, OF
1i7) uses abusive janguage, OF
iv) molest any oiher passenger, of
v) smiokes, when smoking is pruhibited, or when the vehicle is
being re-fuel'ed, or
vi) spits, or
vit) vbstructs the conductor in the execution of his duties, or
villy refuses or 18 unable to puy the fare, OF
ix) interfercs without due causet with the conductor oOf driver
of the vehice, of
x) refuses to show any ticket on demand by any authorised
person, of
xi) is reasonably suspected to be guffering from contagious
or infectious disease, OT
xii) coramits or abets any offence under the Act.

the driver and the conductor, if any may require such passenger 10
alight from the welicle forthwith and may ston the vehicle and keep it
standing until the pas enget has alighted, Such passenger shall not be
catitled to the refund of any fare which he may have paid and any passemmger
failing to comply forthwith with cuch a requirement may be forcibly remov-
ed by the conductor (01) the driver and shall be guilty of an offence.
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102, Children and infants—Carriage in a public Service vehicle of-—

In relation to the number of persons that may be ca-ried in a public
service vehicle—

1} a child of not more than twelve years of age shall be reckoned as
one-half, and

_/ i) a child of not 1rore than three years of age shall not be reckoned,
103. Composition of certain offenices and irstituiion of cases—

Any officer authorised by the Government under the provision of Sec-
tion 200 of the Act. will follow the procedare nrescribed below :—

{1} In cases of offences detccted during the enforcement Drive, record
will be maintained in the Revenue Case (Order Sheet Form No. 2)
for passing neczssary orders for comnounding offences or institution
of case to the Tudicial Magistrate of the v .cq concerned.

(ii) Form No. MV-] (Compuound Chellan Form) will he used in
Triplicate for realisation of amiunt of (ha compounding of
offences hy the authariged officers. (o copy of the Chal'an
Will be  delivered 1o the parly (owner ’drivmi.-'in—charge of
the wehicle) connected vith comoounding,  Another repy of
the Challan will he st Dy the S oodt of Polico of ‘he
Distriet eoncerncd, the crisinal py of the Thallan will he
refained with the offjcer concerread,

(i) Amount realised in each ¢ase of comvounding will have to be deno-
sited in the Re enue Head of Account 0041 —Tax.s on Vehiclzs”
within 7 days from  the date of realisation by Treasury Challan
tothe 8. B. L/U. B. 1. having Government transaction for the Haad
of Account,

(v} In case of defanlt of payment of amount for compounding on the
spot of drive o within 3 days from the date of detection of offe ice
committed, a case will be instituted to the Court concerned in the

- Form MV-2 (to be used in Triplicate). Original copy of this form
' will have to be sent to the Judicial Magis‘rate concerred
will hate to e sent 4o the Judicial Magisirate conceried
immediately : duplicate  copy  3ill be retzined with "he
Challanging Cifficer (authorised), ‘he third copy will be given
to the vperson challaned (owier/Driver/in -charge of he

vehicle),

4. Carriage of persons in goods vehicle—

(1) Subject to the provisions of this rule, no person shall be carried in
& good vehicle ;

Provided that, the owner or the hirer or a bonafide emplovee of the
owner or the hirer of the vehicle carried free of charge or any officer of the

~}

o —

e

i
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Motor Vehicles Department may be carfried in a roods vehicles, the total
number of persons so carried-—

() in light transport geods vehicle having reaistercd laden weight
less 9990 Kgs. be not more than one :

(i) in any other light trarsport goods vehicle, not more than three ;
and

(ili) in any goods vehicle other than ight tr nsport vehicle, not more
than seven ;

Provided further that, the provisions of wb clauses (i} and i) of
the above proviso shall nof he anpliceble to the vohicles plaving ca inter-
state route or the vehickes carrying roods from one ¢ity to another citv or the
vehicles carrying raaterial in lignid form in tanker

(2} Notwithstanding anything contained in cub-rule (1) but subiect to
the provisions of cub-rules (4) and (5) Regiona! T wpsport Anthority/State
Transport Authority mav, voan order in writing e mit that a laree number
of persons may he carried in the vehizle on con iithn that no goods at ali
are carrivd In addition to such persons, and such m =sony are carried free of
charge in connection with the work for which the vehicle is nerd, rnd that
such other condition as may be mentioned by the Rs wienal Tran sport Autho-
Fity are observed and where the vehicle is reiulid fo he covered by a
permit, the conditions of the peemiss™in wforemsid e clio made conditions
of the permit,

(3 Notwithutanding snything contained jn st herules () and (@) but
subject to the peavision of sub-rilesg (1 and ) -

(a) for the purpose of enabling a co-operative cociety or class of Co-
operative societies ewning or hiring & gands vebicle to carry its members
under its authority in such goods vehicles when vsed for the purpose of
carrying soods of the socicty i the ordinary couis, oof business, the Secre-
tary of the Regional Transport Authority ;

(b) where it s cons'dered expedient in public interest, in resnct of
vehicles owned or hired by it, and in respect of other vehicles on such
inescapable groun’; of virent nature, to be specifiz1 in the order, th» Siate
Government ;
may, by geueral or specicl order, permit sonds “rehicles 1o ke 1o for
the carringe ¢f povreons for the purons s alt cer il andd subjiel o sich
conditions as maar be soceified i the urder

(4) No person shall be carried in any sonds vehicles—
(a) unless an area of not less then 0.40 s mare metre of 50 floor
of the vehicls is kept open for each serson.
(& in such manner—

(i) that such person when carried on goods or otherwize is in
danger of falling from the vehicle
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(iiy that any part of his body, when he isin a sitting position i
4t u height cxceeding three melres from the surface upen
vehicle rests,

(5y 'The proviviens of s role shall not apply to motor vehicles regis-
tered under section 68

(6) No person other than an attendant or attendants, required by rule
177 «hatl e oeasrict ea @ rpaier which is a goods venisle,

o= Gtapds scad Dalting Phires—

(2) The ¥atrct sAnaisticte by notifcation in the official Gazette, or by
the erection oo Liailic wigens e hich are permitted for the purpose under Sub-
Seption ( Lol et L1D a0 the et or both, may in respect of the taking un

o gaere or hoth by public wervice vehi fles o

: et v gereive vehicle —

v

or et tingg G
by vny St

) Condition Jly or anoonditionally prohibit the use of any speci-
fied plage or oo uny place of a specified nature oF class, or

s

(i) require tint vitkn the lmits of any mumicipality notified area
or Crmronment, Hr v ihin such other fmifs as may be specified
‘o the petifcation, ¢riain cpecified stands oF halting places only
chall be so widds
Provided that no place which is privately owned shall be so notified
exeept with the previos cunnent inowriting of the owner thereof.

(h) When a piace hee been netified of hag been demarceted by
{paffic sions or both, as Leing o stond or Laltine place for the pur-
pese of - : conding that 1hio 1omd ig in possession
nhieet 1o he wpertsiens of thes » rules,
Iyt plpee ythin tpee nuoan ool the & oandd
et e e ST Covder indo may ggpeeny ol with o frant @
T U (UL Srpviston oy m do snee of sue place

o or iaaintenapce o 8 huildings or works

e

< whall &

T

& e,

nece sary Lherena phiset to the {erminativn of the ~greement o7 leenee
forileerith wpon the breach ST gy condition hercof an? may otherwice mike
rde oy gy i tions Tur e conduct of such placs including ules or

dirvotions

(i) preseribi. g the facs o be maid by the owiers of public service

vertele wong the sl and providing for the receint ¢nd Jis-
posal of tuch fecs.

(i) Specifyl - the nublic service wehicles or the class of public
serviee v iieles which shatl use the place or which shall not use
the place.

Gify appointiag a person 10 hs the manager of the nlace and speci-
fying the powet and duties of the manner.

(i) vegicing ihe owner of the land, or the incal authority, as the
case max e to erect such “nelters, lavatorics and latrines and to
execute s ch other works as may be specified in the rules or m
ihe direction and 16 maintain the same n werviceable, clean
and sanitary condition.

e
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(v) prohibiting the use of the place by specified persons or by other
than specified persons.

(¢) Nothing in sub-rule (b) shall require any person owning the land,
which has been appointed as a stand or halting place, to undertake any
work or incur any expenditure in connection therewith w'thout his consent
and in the event of any such person dechning to carry out such work or to
incur s ich expenditure or failing to comply with any rule or direction madc
or given to him under this rule, the competent authority may prohibit the
use of such a place for the purpose of this rule.

106. Icecords (o be mainfained,

(a; The State Teanspart Authority/Regiounal Frivipoit Authordty may
by general or special order require the owner of apy transport vehicle fo
mainta.n records and subsil returas in respect of the vehicle in such fory
as the Authority may  specify and such :ecords and teturns may nclude
particulars of the daily use of the vehicle in respeet oft -

(1) the name and licence number of the driver and conductor andd
other attendant, if any ;

(i) the route upon which or the area within which the vehicle was
used ;

(i) the number of Kilometres trivellod :

(iv) the times of comniencement i terminalion of 4 journcy and
of any halts on journey when ihe driver obtajned rest;

(v} the weight of goods carried between specified places and
the nature of the gouds ;

(vi} in the case of goods, carried in & stage carriage the number of
trips and the mileage when goods + ere carried solely and when
goods were carried in addition to Ppassengers and, in that case,
the number of seats availing *or [assengers.

(b No owner or other person shall cause or allow any person to drive
a bransport vehicle ualess the owner or ollier person has i1 his possession a
record in writing of the name and addrew of the driver as set-forth in his
driving licence the nimber of the licence z.ud the name of the authority by
whom t was issued.

107, 'ermit Holder—Change of Address of—
businss as the caso may be, at the add ~vus set-farith in the permit, he
shall within fourca davs send relev oy pari of the permii io the
Tran: ort Author v br which the o : S
new . ddregs,

S L SO L

(b+ Upon receip of intimation under » abrule t2) the said anthority shall
after r aking such erguiries as the authorit;” deems fit, enter in the permit the
new i ddress.

108. *ublic Service Vehicle fntimation of damage to ar fsilure of

& E#a

(22 The holder of any stage carriage permit or LAy coniract CHtrings
POl i orespect 0w purth nlur vehicle

by refercnce to the regisiration
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mark shall, within seven days ol the occurrence, repor: in writing fo the
Transpe ot Authority by which ihe permit was issusd any failure of or damage
to such vehicles or to  any part thersof such a mnatuce as to render the
Y chicle unfit for use in accordance with the conditions vl the permit for a
period ¢sceeding three uays.

(b ‘The holder of any perniit in respect of a service of stuge carriages
shall, wiithin o cn days of ilie ovCurrenee report in writing to the Transport
Author ty by which the poeinit was issued any failure ol or damage to any
vehicte ¢sed by Lim onder the suthority of the permit of such a nature as
{0 preveut the nolaer 1 om complying with any ot the §iovisions of condi=
ticns of ihe permit for a peilod exceeding three duys.

Upon resvipt ol @ tesoel under the poooniag sul=-rules,. the

ic)
vhich Jie permii was isued muay, subject to the

Franspolt SLuibarity by
aruvisicas ol rules Loy tHCICunUeT
{i} divect the Lokior o the permit within -uch peried, not exceed-
ing o i Rbs {roan the date of the occurrence, the authority
acr to make good ihe damage to or failure ol
Lo provide u substitute vehicle, or
oe fatture of, the vehicle s such that in the
opinion of the taid suthority it cannot be made geod within a
perlod of teo prenihy from the date of the occurreice, direct
the Lolder of the permit to provide o subslitute vehicle, and
j odder of the permit fails 10 comply with such a
permit accordingly.

migy specii, ¢
tho veilehe, o

iy 1l ihe dopes. 0

v s i
directivil, niay suspeidd, cancel or vary il

100, s leruation to Moies ¥ ehicle—

ro. o, of section 53 ol e Act the owner of
teansport vehicle, or I The v el i not The chdey oo permad suaall, at tie
apie fime ws Uhe ruport requized by that section is nia: o ihe registering
ilhwesvol o the State Transpust Luthority/Regional

(i Dumther to U0

whiont ¥ loneaee & Gup
‘ransport Adiheriiy.

(k) Upon receipt of a rporl ander sub-rule {as twe State Transport
Authority/Regional Triisport Authority may if the alte ation is such as to

coniravene any of the [rovisions or condition of the pe mit -~
() Vary the permil gecordingly, or
(i) require the pwrmit holder to provide u subsitute vehicle within
such-period as the quthority may »peciiy sad, if the holder
fails to cot ply with such requirement, «as ;el or suspend the
permit. 2o

110. | rovisions as to 'Trailer—

(a; Nvu trailor othe than the irailing half of an arth ulated vehicle shall

be attahed to a public service yehicle. . i

R

s, - PO
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(b) Save in the case of trailor being used for the carriage of troops of
police, no person other than the attendant or attendants shuil be carried on
a trailor.

(c) Subject to the provision of sub-rule (@) all the provisions of those
rules relating to a private carrier’s permit or to a public carrier’s permit shall
apply to any trailer used for the purposes of a private carrier or a public
carrier, as the case may be.

(d) The State Transport Authority/Regional Transport Authority
granting or counter signing a private carrier permit or a public carrier
permits mey require as a conditions of the permit or of the counter-
signature, as the case may be that no trailer or that not mord than one
trailer or that no trailer of a specified description shall be altached to any
transport vehicle covered by the permit.

111, Forms, fees relevant to the chapter—

(a) Forms, fees and other rules as prescribed by the Central Govern-
ment will also be applicable for the purpose of issue/renewal of permit of
different categories of Motor Vehicles.

(b) Applicants should afix a court fee stamp of Rs. 7.50 p. in every
application addressed to the State Transport Authority/ Regional Transport
Authority of the State either in prescribed form or otherwise as per provi-
sion of court fee Act, 1970 as extended 10 Tripura for the purpose of issne
renewal etc. of the permit as per provisions of the Act and Rules made
thereunder.

112. Inspection of ifransport vehicles and their centents—

(1) Any police officer in uniform not below the rank of Sub-Inspector
or any officer not below the rank of Inspector of the Motor Vehicles, Trans-
port Department or any other officer authorised under the Act or Rules
framed there under within his respective jurisdiction may, at any time when
a goods vehicle or a public service vehicle is in a Public place, call upon
the driver of such vehicle to stop the vehicle and to keep it at rest for such
fime as may be necessary io enable the police officer or the officer of the
Transport Depariment fo make reasonable ecxamination of the contenis of
the vehicle and the number of passenger if any, so as to satisty himself that
the provisions of the Act and these rules and the provisions and conditions
of the permit in respect of the vehicle are being complied with.

(2) Notwithstanding anything contained in sub-rule (1) the police officer
or officer of the Transport Department shall ot be entitled to examine the
contents of any goods vehicle unless—

(i) the permit in respect of the vehicle contains a provision or
condition in respect of goods which may or which may pot be
carried on the vehicle.



50

(ii) the police officer or the officer of Transport Department has
reason 1o believe that the vehicle is being used in coniravention
of the provisions of the Act or these rules.

(3) In the event of a motor vehicle is stonped for examination
uncer sub-rule (1) such officer ghall give to the driver or any herson
in charge of the vehicle & certiiicaie stating the date on which, the
hour at which and ihe period for which the vehicle was detained.

113. Inspection of brakes of transport vehicle—

Any officer of the Transport Department not below the rank of Ins-
pector of Motor Vehicles may at any time when a transport vehicle is in
public place, call upon the driver of such vehicle to stop the vehicle and to
keep it al rest for such time as may be necessary to enable the officer
to inspect the brakes of the vehicle so as to satisfy himself about compliance
of the rules prescribed by Central Government in this behalf.

114. Meotor cabs fitted with fare metres.

(1) A State Transport Authority/Regional Transport Authority may,
by notification in the Official Gazette, require that within the limits of
such area as may be specified in the notification all motor cabs or any class
of motor cabs shall be fitted with farec meter.

(2) Where a notification as aforesaid has been issued permits in respect
of any motor cab covered by the notification shalli not be granted unless
fitted with fare meter, except under the following conditions :—

(i) that such owner shall provide such garage accommodation for
cabs as is approved by the State Transport Authority/ Regional Transport
Authority ;

@ii) that the cabs shall not ply for hire on public stands or in public
places ;
(iii) that the cabs shall have an engine of not less than 750 c.c.

(3) The ruie of fitment of fare meter will not be applicable to laxury
or tourist or maxi cab.

Explanation—For the purposes of this rule-—

(i) “Luxury cab” means a motor cab with a licensed seating capacity
of not less than three adult passengers excluding the driver, in respect of
which a permit has been granted under the conditions specified in sub-
rule (2);

(i) “tourist cab” means a motor cab for which a permit has been
granted under sub-section (9) of section 83 (of the Act).
115. Pronibition of painting or masking in certain manuer—

(1) No advertising device figure, or writing shall be exhibited on any
transport vehicle save as may be specified by the State Transport Authority/
Regional Transport Authority by general or special order.
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(2} A transport vehicle when regularly used for carrying Governmeant
Mail by or under a contract with the Indian Posts and Telegraphs Depart-
ment, shall be painted in postal red colour and shall exhibit in conspicuous
place upon a plain ot a plain or suriace of the Motor vehicle the
word "MAIL” in red colour on 2 white back ground, each letter
being not less than Ciieen contimatres in height and of 2 uniform
thickness of nineteen miilimetres.

(3) save as aforesaid, no stage carriage or contract carriage shall be
painted in postal red colour or display any sign or tnscription which includes
the word “MAIL":

Provided that, a stage carriage belonging 1o a municipal transport
service be painted in signal red colour, with a band in any colour
oxceept postal red colour.

(4) Stage carriages, both city service huses and mofussil service buses
belonging to the Tripura Road Transport Corpsration should be painted
in the manner approved by the State Tranmsport Authority from time
to time.

Explanation—For the purposes of this rule—
(i) “City service buses” means buses plying mainly within the lirnits
of any Municipal Corporation, municipality or cantorment constituted
under any law for the time being in force ; and

() “Mofussil service buses” means buses plying mainly in other areas.

(5) Save as aforesald no other transport vehicle plying in the State
shall be painted in any of the colour combination preseribed in sub-rules

(3) and (4).

116. Painting and marking of motor cabs in certain manner—

(1} The hood of every motor cab used for hire shall be painted in
cream yellow and the rest of the body in black colour.

(2) No motor vehicle other than a motor cab shall be painted in the
manner prescribed in sub-rule (1).

(2) Notwithstanding anything contained in this rule, the State Govern-
ment may, by general or special order, exempt any motor cab or class
of motor cabs, from all or any of the provisions of this rule either generally
or in such area or areas, or such route or routes and subiject to such condi-

tions, if any, as may be specified in the Order.

116.A—Tixing in advance hours of work of driver—

The State Transport Authority or Regional Transport Authority shall
direct the employer of the drivers of the transport vehicles, such as any stage
carriage operating solely within the Region or from the Region to another
region, to the satisfaction of the said authority such-time table, Schedule
or regulation, as may be necessary {0 fiz in advance the hours of work of
persons employed by him, and upon approval by such authority any
time-table. Schedule cr regulation as aferesaid in a suitable format
it shall be the records of hour of work fixed for the persons concerned
for the purpose the section 91 of the Act.



116.B. Definition of period of rest—

For the purposes of clause {a) of Sub-section (1) of Section-91,—

(i) Any time spent by the driver of a vehicle or work other than
driving in cornection with the vehicle or with the load carried or to
be carried on the vehicle, including any time spent on the vehicle
during a journey, save as a passenger in a public servige vehicle shall
noi be treated as an interval, or rest, and

(ii) any time gpent by the driver of a vehicle, on or near the
stationary wvehicle, when he is at liberty to leave for rest and
refroshment although required to remeain within Sight of the vehicle,
shall be deemed to be an interval of rest or the purposes of clause
(a) vf Sub-Section (1) of Section 91.

CHAPTER--VI

ROAD TRANSPORT CORPORATION

117. Existing rules of “Tripura Road Trauwsport Corporation Rules—
1967” framed under Road Transport Corporation Act, 1950 will be followed
and necessary amendment shall be made in accordance with the provisions
under chapter VI of the M. V. Act 1988,

e
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CHAPTER—VIE

CONSTRUCTION EQUIPMENTS AND MAINTENANCE OF
MOTOR VEHICLES.
118. Placement of Audio Visual set and fees thereof
(1) Placement of Audio visual or Radic or Tape Recorder type of devices
in the vehicle, Ragio, Transister, TV devices/Video ete.  shali be instafled in
All India Tourist bus, Tourist Cab, Inter Staie Service (bus)
(2) Restrictions regarding television set or video in the motor vehicles 3—

No television set or video shali be fitted or kept on or wnear the dash
board of the motor vehicle or shall be kept within the view of the driver.

3. (a) Fees for fitting these devices will be Rs 200 per wvehicle for
5 years, in case of Tourist Vehicle {Omai bus) and for tourist cab.

(b) In case of other vehicle the prescribed fees of licence for instalfation
of Audio Visual equipment will be as follows i—
i) Goods vehicle Rs. 100 for five years.
ii) Omni bus Rs. 100 for 5 years,
fi)) Mini bus/Taxi/Private Cars Rs. 60 for 5 years.

(© Licences for installation of Audio Visual equipment. These have
to be renewed for every 5 years on payments of prescribed fees.
" (d) Vehicles using any Audio Visual devices without licence from the
Motor Vchicle Registering Authority may be seized by the following
Officers—

i) Officer of State Government under the Transport Department nof
below the rank of Motor Vehicle Inspector.
ii) Police Officer of Police Btation in Uniform not below the rank of
Asstt.  Sab-Inspector of Pelice.
(¢) (i) Forcontraveation of these rules an amount of Rupees 50 may
be imposed as fine by the Trial Court/Officer mentioned in sub-
rule(d) (1) and (2) of rule 118.

(i) While fineis imposed and realised by the Officer mentioned in
sub-rule (¢) (i) of rule 118 {3) on the spot the amount so realised
shall be deposited in the treasury with intimation to the
concerning Motor Vehicle Registering Authority.

118. A Yitment of aundic or Audio-Visnal Devices :—

(1) No Motor Vehicle shail be fitted with on audic or audio-visual
device ia such a Position so that, it distracts the attention of driver.

(2) Such aadio-visual device or radio or tapa-recorder shall be fitted in
such a position that its operation is not accessible to driver.

(3) No loud speaker attached ro any of such devives shall be fitted in
the driver’s cabis in case of a stage carriage or a contract carriage.

(4) No person while driving, shall operate or attempt to operate any of
such devices.

(5) No person, while driving. shall put on the head-phones whether such
device is in operation or not.



113, The contract Carriaee.

Taxi. Cabs and 3 wheelers carrving on hirs basis shounld be equiped with
indieator (Metre) for giving reading on the distance covered fare te be charged
against journey.

120. General

(2) No person shall use and nn person shall cause or allow to be used or
to be in any public pluce any motor vehicle which does not cenply with the
rufes contained in this chapier. or with any order thervunder made by
competant authority

(b) Nothing in this rule shall apply to motor vehicle which has been
damaged inan accident while at the place of theaccident orto a
vehicle so damaged or otherwise defective while being removed to the
nearest resonable place of repair or disposal.

12i. Dangerons preicctioss :—

(a) No mascot or other similar fitting or device shall be carried by any
position where it is likely to strike anv person with whem the vehicle
mav collide unless the mascot is unhkely to cause injury for any person by
reason of any projection therecn.

(b) Mo motor vehicle shall be permitted to be used which is so
constructed that any axle hub or hub cap projects laterally more than 100 m.m.

eyond th2 rim ofthe wheel to which it is attached, unless the hub or huob
cap does not projeut laterallv beyond the body or wings of the vehicle and is
provided with an adequate guard.

i22. Noise .—

Everv motor vehicle shall be so construeted and maintained as not to
cause undue noise when in motion,

123. Springs 1 —

Every motor vehicle and every trailer drawn therehy shall be equipped
with suitable and sufficient means of springing adequately maintained in good
and sound condition between the road whesls and the frame of the vehicle :

(1) Provided that this rule shall not apply to any moinr vehicle registered
in India Lefore the first day of April, 1954 if any means of springing
with which itis fitted are adequaiely maintained in good and sound
condition :

(i} any iractor not excesding 4536 kes. in weight unladen if all the
uasprung wheels of the tractor are fitted with pasumatic tyres :

{ii} any land locomotive’ land tractor, land implement’ zgricuttoral trailer,
or any trailer used solely for the haulage of felled fress ;

(iv} mortor cyvcles ;

{v) vehicles desizned for use in works or in private premises and used on
& road only in passing from one part of the works nr premises to
another or to works or premises within a distance of 3.22
Kilometres,

124. Wings —

{a) Every moter vehicle except a locomotive, a tractor or a trailer, shafl,
unless adequate protection is afforded by the body of the motor vehicle’ be
provided with wings or other similar fittings to catch, so far as practicalble
mud et water thrown up by the rotation of the wheels.
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(b) The rear wheels of every trailor except a traifer drawn by a
locomotive shall be provided with wings as aforesaid.

125. Side car wheel (—

Every side car atiached to a motor cycle shall be s> attached, at the left
hand side of the mnotor cyele, that the wheel thereof is not wholly outside per-
peadicalar planes at :ipht angles to the loagitudinal axis of the motor cycle
passing through the extreme projecting points in front and in the 1ear of the
motor cycle.

126. Communication with Drivey i

Every motor vehicle for the the passengers iu  which the driver's
seat is ssparated from any passenger’s cowmpartiment by a  fixed pariition
which is not carable of being readily opened, shell be furnished with efficient
means to enoble the passengers insuch comp.iriinent and the conductor, ifany,
to signal to the driver to stop the vehicle.

127. Special Rules applicable & all Public Service vehicles.

General—Every Public service vehizle, and all parts thereof including paint
work or varnish, shall be maintained in 2 ciean and sound condition and the
engine mechanism and all working parts in reliable working order.

128. Stability—-

(a) The stability of a double-decked public service vehicle shall be such
that when loaded with weights of 59 Kilograms per person placed in the
correct reiative positions to represent the driver and conductor (if carried) and
3 fuil complemeat of passengers on the upper deck only, if the surface on
which the vehicle stands were iilted to either side to an angle of 28 degrees
from the horizontal, the point at which cverturning occurs would not be
roached.

(b) The Stability of a single-decked public service vehicle other than a
moior fcab) shall be such that under any condition of Inad, at an alowance of
68 kilograms per pessenger and his personal ingeage for which the vehicle is
registered, if the surface on which the vehicls stands were tilted to either side
10 a angls of 35 dagreas from the horizontal, the point at which overturning
occurs would 1ot be reached.

(¢) For the purpose of conducting test of stability the height of any stop
used to prevent a wheel of the vehicle from slipping sideways shell not be greater
than two-thirds of the distance between the surface upon which the vehicle
stands before it is titled and that part of the rim of the wheel which is then
nearest to such surface when the wheel is loaded in accordence with the requi-
rements of the rule.

129. Beating Rouvm.

(a) In every public service vehicle other than a motor cab, there shall be
provided for cach passengsr exeept those periniited to be carried as standees,
a reasonably compfortable szating spiace of not less than 381 mitllmeters
measured on straight lines alons and at right angles to the front of each seat.

i) When the seats are placed along the vehicle facing each other the backs
of the seals on one side shall be at least 1.372 metres distant from the backs of
the seats on the other side ;

il When the seats are placed across the vehicle and are facing in the
same directi m, there shall be svery where a ciear spice of not less than 690 m.
m, between the backs of the seats ; and
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(b} The backs of all seats shall be closed to a height of 405 m. m.
above seatlevel.

(c) Norwithstanding anything contained in this rule, no oridinary public
service or private service vehicle shall have a more area for each seat more
than 439 square millimetres.

(d) The area to be provided for each seat in a luxury or tourist air-condi-
tioned -ublic service vehicle or air-conditioned privatc service vehicle shall not
exceed 511 square millimetres.

This rule shail not apply to any vehicle registered in India before the
first day of April, 1954,
130—Gangrways—

(a) In every compartment of every public service vehicle, the erntrance to
which compartment is from the front or rear, there shall be a gangway along
the vehicle, as follows +—

(1) Where seats are placed along the sides of vehicle, there shall be
as gangway a clear space of not less than 610 m.m. measured between the fronts
of the seats :

Provided that the maximum width of the gangway shall not be m re

than 656 m.m.

(i) Where seats are placed across the vehicie there shall be as gangway a
clear space of not less than 305 m.m. between any part of adjoining seats or
their supports :

Provided that the maximum width of the gangway shall not be more

then 381 m.m.

(b) Where the vehicle has seats across the full width of the body with
separate doors to each seai, a gangway from front to rear of the vehicle shall
not be required.

131, Condition regarding permission (o carry standees-—

(1) Subiject to the provisien of sub-rule (2), no passenger shall be per-
mitted to be carried standing in any publie service vebicle.

(2) Notwithstanding anything contained in sub-rule (1),—(s) standing
passengers may be carried on the lower deck of any such public service vehicle
if there I8 a grab-bar fixed with hanger siraps fixed in the roof of the gangway ;

(b} Where such public service vehicleis operated within the limits ofa
municipality, constituted under any law for the time being in force in the State,
including an area within a radious of eight Kilometres from such limits, the
STA Regional Transport Authority may, direct that passengers may be carried
standing in such public service vehicle, if there is a clear space serving as a
ganpway of such greater width than that prescribed in rule 130 as the Regional
Transport Authority may specify in this beh-If ;

(¢) The Regional Transport Authority may direct that in addition to the
standing passengers permitted to be carried in any public service vehicle
referred to in clanses (2) and (b} above twelve school children may be per-
mitied to be carried theremn, during such periods as mav he specified by it,
being periads when school going children leave their homes for atiending
school or leave their schools for reaching home.

132. Limits of seating capacity—

MNotwithstanding anything contained in these Rules, no public service
vehicle other than a motor cab shall be registered for 4 number of passengers

.
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in excess of that number obtained by subtracting 90 kgs from the difference in
kg Detween the registered laden and wnladen weight cithe Vehicle and divi-
dine the resulting figure by (15C kgs) in the case of a single-decked vehicle
and (130 kes) in the cate of a couble decked vehicle, or for such number of
passcngers that, when the vehicie isleaded in a neymal manner, the axle
weiaht of any axle will exceed the registered axle weight for the axie.

1332. Head Room—

(1) Every public service vehicle, other than a motor cab, shall have the
following internal height or hezd-room measured along the centre of the
vehicle from the top of the floor boards or battens to the underside of the
roof supports 3

(i) In case of a single-deched vehicle and the iower-deck of a double

decked vehicle not less than 1.75 mteres and not more than 2
nieters :

(i) in case of upper-deck uf a double-decked veaicle, not less than L7
meters provided that, Fegional/State Transport Authority may vary
the above measurements in respect of any public service vehicle
solely in any specificd municipal or cant:nment limits and the
environs thereof.

(2) Nothing in Sub-rule (1) _Shalf apply to motor vehicle : constructed
before the ist dav of April, 1954, in conformity with tue provisions of rules
made under the Motar Vehicles Act, 1939, in any part of the State and in
force therein before the aforesaid date.

134. Driver’s seats—

(x) No Publi service vehicle shall be driven other than from the right
hand side of the vebicle.

{b) On ever: public service vehicle space shall be reserved for the
driver’s seat such 4s to allow him 10 have full and uaimpeded control of the
vehicle and in particular—

(iy Tie part of Uy seat apainst which driser’s back resis shall not be

less than 280 m. m. [rom the nearest point o the steering wheel :

(i) The widh across the vehicle shall be not less than 690 m. m. and
shall exlond to the jefl of the centre of the »iCering columin in no
case less than 254 m. m. so that a line draw paralled to the axis of
the hehicle through the centre of any gear ieel, brake Jever or other
device 19w hich the o iver has to have fregeent access lies pol less
than 50 55, 0, mside the width reserved for the drive’s seat ;

(i) Lvery pablic serveie vahicle other than a rmotor cab shall be so
constietd that there shall be a separate «ompailinent confaining
proper ¢itting acommodation for the driver, This compartment may
be separ .ed by suitab e rigid partition of mztal bar or adequately

sddaztd mental bax, hoth on the sides and on the rewr so as to iselate
the driver withor ohsiructing Fis vision 3

Provided thaf. in ot~ of o 11oter cab licenws 10 carry five passengers,
ton passengers may be permitied 1 to be earried by the side o the drivers seat.

1oy Ara rests for tse drive not more thun 100 . m. wide may be pro-
vide d within the the »pase spacried in clause gi) of su-rule ()

{d) No pubic service sveldcle shall be so const ucted that any person
may sit ur any luggase may be sarried on the right hard side of the driver,
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() Eewvry public service vehicle shall be so coustructe! that, save for the
front piliar of the bady. (£ any, the driver shall have 1 elear viston both ta the
tronfand through an aogle of 90 dearees to Lis right hand side. The fornt
pillar of the body shall beso coastiucted as % obstruct the vision of the
driver o the least possible extent.

(1) Notwithstanding anything contained i: this 2ule, where the Govern-
ment having regard to the availability and ut iity of any vehicles {iled with
Jeft hand steering control or the expediency of ileir use in public interest, 15
satisfied that it is necessary su 10 do the Govern: went may be generdl ov special
order exempt any public service vehicle or eluss of such vehicles with such
control from any of the provisions f this ruje on such terms nod condltions,
if any, as may be specified in the crder.

135, Width of doors,

Every entrance and exit of 2 public service vehicie other than a in motor
cab shall be at 'east 540 m, m. ia width and ol suSicient height.

136. Grab Rall--

a) A grad rail shall be fitied (0 _very eniraice or exit, of public service
vehicle other thana motor vab to assist passengers i1 boarding or alighting
from the vehicle,

137. Steps--

(&) In every public service vehjsle othier 1h ana motor cab, the top of
the tread of the fowest step for any entrance evit. other than an emersency
exit, shall not be more thin 50 m, nL orlessthan 250 m. n. above the
ground when the vehicleis empty. Al steps shali be fitted with non-slip
treads, Fixed steps shall not be Jess than 230 m . wide and shall in no case
project laterlly beyond the Lody of the vehicle unless they e so protected by
the front wings (or Otherwise) that they ure not lable to injure (Pedestriens .

(b) In the case of double-decked venicle -

1} the risers of all steps lending from the lower to  the upper deck
shall be closed. and no unguared aperture shall be 'eft at the
top landing boarg ;

i} all steps leading from the lower io the upper deck shall be
fitted with non-siip treads t

i) tie horizontal distance from the . arest point of the riser of
e tap siep to the verlical line  assing through the nearest
L sint of the seat oppesite to the op tread of the strairease.
¢ ccluding any grab raill which doc . not project more than 75
n; . from the back of the seat, shi [ not be I2ss than 660 m. m.

iv) th: outer stringer of an outside sta -ease shall be so constructad,
¢ a band shall be so placed. as ¢ act as a screen to perscnf
a cending or descending, and fhe i sight of the oufter guard rail
sh-all not be less than 990 m. m, af iyve the tread of sach step,
138. Cushi: us—

The seat cfa public service vehicle shall be provided with fixed or
movahle foari orsoft cushsors and the cus ions shall be provided with
leather, eIoth_nf good quality or other suitabé material so that they are
capable of being kept in a (elean and sanitary ondition.

159. Body dir “asions an? gured rails —

W Byany pablic saevies vehicle other that a motor cub  <aall he o
constructed tha. -

4

W

T e



54

(i) in the case of sinzle-decked vehicle with an enclosed body—

(a} the height of the be 1y sides from the floor or the height to the sills
of the windows as the case m .y be, shall not be less than 715 m. m.,

(b) if the height of the sides of the body or the sills of the windows as
the case may be, ahove the hi thest part of any seat is less than 460 m. m.,
provision shall be made by m :ans of gnard rails or otherwise to prevent the
arms of seated nassengesrs be ng thrust through and being injured by passing
vehicles. o dhe sdioat by vhio o the sile windows or venetians can be lowed,
is such that when lowered the'r top edseis not less than 460 1. m. above the
highest part of any seat.

(it} in the case of a singie-decked vehicle with open side:. guard rails
shall bz nrovided aloas the ro:ht hand side of the wvehicle to prevent any
persont other thaa the driver Tom mouniing or alighting from the vehicle on
that side.

(iit} in the case of a4 douse-decked wvehicle with an uncovered top deck,
the top deck shall be neovided atleat 915 m. m. above the hishest part of
any seat, and the fop ef the front and back rails shall be at least 990 m. m.
ahove the deck boards or hattens and shall follow the chamb i of the deck.
Bxplanation—Tor the purpose of this rule the seat-back shall 101 be demend

10 be a part of the seat,

140. Proteetion of passcngers from wether,

(a) Every single-decked vublic service vehicle shall be eithyr constructed
with a xed and water-tight roof or equinped with a water-tight hood that may
be raised or lowered as required.

(b} Savein the case of the uncovercd top-deck of a double  decked
vehicle, every public service vehicle shall have suitable wind »ws, venetians
or sereens conable at all times of protecting the passengers fr :m the weather
without preveniing adequaie ‘entilation of the vehicle.  When tie screens are
made of tubrie, the whole of U em shall at all dmes be {asiensd securely to
the vehicle,

(¢) Wheve zlass window s or venetians are used, they m st be provided
with effective means to prever  their rattling.

141, Internal Hehifng. —

Fvery public service vehi fe, other than a motor cab, ha inga perment
roof, shall be furnishsd wit | one or more electric lohss adomate to give
reasonable Uluminstion throt shout the passenvers” comsarime: < or compart-
ments but of such sower or w o sereened as not to impair the frrward  vision
of the driver.

142, Body construction -

Tho body of every pablic service vehicle shall he soundly constructed to
the «itisfiction of t90 R :pisteing Authority snd shall be securely fastened to
frame of the v2hicde,

143, Eleetric lighting Cympin ory- - .

Mo light other than an ¢ 2ctrie light shall be fited to an; public service

vehicle.
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144, Fucl tanks—

(a) After the fiest day of April, 1954 no el tank shal’ be paleed in any
puhlic service vehicle under any part of any gengway which is within two feet
of any enirance or exit of a single decked velicle or the lower deck of dotble-
decked vehicle,

(b) After the first day of April 1954, the fuel tank of every public
service vehicle shall be so placed tuat po overflow therefrora shall fall Lpon
any woodwork or accumulate where it can be readily igited. The “off”
position of the means oi operation shall be clearly marked on the outside of
the wvehicle, The fillitg points of all fuet tunks shall be ouiside the body of
the venicte, and the fillzr caps shall be so designed and constructed that -hey
can bhe securely fixed in position.

145. Carburettors—

In every public service vehicle any carburzttor and anparatus associated
therewith shall be so placed and ghielded that w0 fuel leakin: there from chall
fall upon any part of fitting that is capable of igaiting it - into any r:cep
tacle where it might accumulate

146, Electric wires—
All electric wires or leads shall be adecuatzly insulated.

147 Tire extingnishers.--

The State transport Authority may as a condition to the grant of any
permit. Teguirs any pt blic service uchicle to be equipped with a fire exting-
uisher of a tvpe sprifie i by the said authoriy and mav require that such
fire extinguisher shalt be inspected at such perixds and by such persons as the
authority may specify.

148. ILocking of nvis -

All moving parts o every public service “ehicle and ali parts suvbject to
severe vitwation conneced by Holts or studs a1d nuts shall be fastened by leck
nuts or hy nuts with effi vient spring or lock nut washers or by custellzted nuts
and split pins or by some other efficient divice so as’ to prevent them from
becoming loose,

149, TFloer Boards—

(a} The floor boards of every public serice vehicle shall be strong and
closely fitted so as to exclude as far as possibl: drauchts ané dust.

{b) The floor boards may be pierced for the purpose of drainage but
Tor no other purpose.

150. Spare wheel & Tools—

a) Save as otherwise spacified by the Statz Transport Authorits in
respect of municipal or cantonment areas, eve-y public service vehicle saall
at all times by equiped with not less than one e vhezl or rim {itted viith
a pacumutic tyre in goad and sound condition -eady inflated and mouatec in
such away that it can be readily divmountzd an i fitcad to the vehicle in the
place of any one of the -oad wheels.

b) Sub-rule (a) shall not apply to a pubiic service vehicle ducing the
compietion of any journsy Juring which it has been nece.sury to bring the
spate yaz:l or rimn and tre into use, ‘
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¢} FEvery public service vehicle shall at all times be furnished with an
effecient jack snd ¢ her tools necessary to changs ¢ whee' or rimad tyre
and with equipment necersary to repaira punctuse.

151. Probibitior of Pointing or Murking in CertiIn Manaer -

a) No advertizing device, figure or writins shz il be “exhibited on any
public service vehicle save as may be specified by the State Traasport
Authority by general or snecified order.

by A public szrvice vehicle whea regularty used for carrying fIovern-

. ment Mail by or uidlsr a contract with, the Inidiny Posts and Te'egraphs
Department, may exhibit in & congpicuous place urona nlate or o plane
surface of the motor vehicle the words ‘MAIL in ced colour on 1 white
ground, each letter heing not less than 152 mitin fre in height a o of a .
uniform thickness »F thres quarter of 20 milimitie.

¢) Save as o oresald, no motor vehicle ~ha i display any sign or
inscription which ircludes the word “MAIL".

152. First-gid Bey-~

Every stage carriage shall carry first Aid equipniznt in the erosol bottles
appioved by Burean of Indian Srandard containiiz medicing for  burns,
wounds, pain-killers and dressing material a3 presoy hed hy the Stats Trans-
port Authority, and dust proof first-aid box comiain 2z the following articles
namely -~

i) a leaflet coutajuing first aid instruction approeved by the State
Government, from time to time ;

i) twenti-four sterilised finger dressings:

iin twelve sterifsed hand or foot drossing g

iv) twelve steniiscd large or body  dressings !

v) one extra large, two large and thrue small sterilised burn

5 dressings

vi) two large packets of sferilised cottor wool ,

vii) a botile of two per cent tincture o iodine or a ‘ube of
antiseotie cream containing 0.5 percen: of cotnimide B. P. in
anoun greasy base ;

viii} a hottle of Sal Volatile ;
ix) empty botile with corkand camel hait bruse for eye drops and

; ¥) two medicine glasses:
[ Provided that, the State Government may, by a enteral or special order,

exempt from the provisions of this tule, any public scrvice vebicle plving
i such area or areas or on such particelar route or routes, and on such
conditions, if any, as may be speified in thy orden if it 18 satisfizd that
medical aid is readily available in such ares O a6as QL FOULES. o
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CHAPTER—VIIT
CONTROL OF TRAFFIC

133. Wearing of Head Gear—Iuvestigation of accident c: ses.

No person (other than the Si%h wear Turban) sha'l drive moto* cycle
or the two wheeler (Secooter or Moped) in public place unless he wears with
head gear/helmet made of fibre glass of India Standard I stitution specification
securely, fastened to his head with help of strap buckled at chin.

154. Schemes for Investigation of Accident cases and way side amenities,

Suitable steps will be taken for framing scheme in 13c perspective of the
section 135 (i) of the Act with a view to investigation :nd analysis/sidy ete.
the cases of Motor Vehicle accident and way side amciities, truck parking
complex alongwith ways.

155.  Restriction on maximum Loads :—

The State Government may restrict the maximum load to be carried by
heavy goods vehicles depending on the coaditions of roacs bridges etc.

156. Weighing Devices :—Iastallztion and use of -—
{a} A weighing devies for the purpose of Sectior 114 of the Zct may
be-—
i) a weigh-bridge installed and maintained at any place by or
under the State Government or a local ot thority —

ii) a weigh-bridge in:talled and maintained by any persin and
certified by the Registering Authority to be a weighing device
for the purpose of the Act and this rule ; or

iti} a portable wheel-veigher of any kind ap sroved by th: State
Government.

(b} The driver of any good:. vahiele shall, upon denand by a co npetent
authority not below the rank of Inspector of MotorVehicl 15, Asstt. Sub-I spector
of Police manipulate the vehicle as to place it or any wheel or wheels thereof,
as the case may be-upon any weig"-bridge’ or wheel weizher in such 2 manner
that the weight of the vehicle trinsmitied by any wheel or wheels nay be
exhibited by the weigh-bridge or wheel weigher.

{e) 1f the driver of a motor vehicle fails with a reas:nable time to comply
with a requisition under sub-rule (b) 4 person authorised under Section 114 of
the Aet cause any person, being the holder of a licence avthorising him o drive
the vehicle so to drive and manipulate the vehicls.

4]
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(@) When the weight cr axleweight of a motor vehicle is determined by
separate and indepedent determination of the weight transmitted by any wheel
or whee's of the vehicle, the axle weight and the laden weight of the vehicle
shall be deemed to be the sum of the weight tarnsmitted by the wheels of any
axle or 1y all the wheels of the vehicle as the case may be.

(¢) Upon the weighment of a vehicle in accordance with the said section
apd this rule the person who has required the weighment or the person in
charge of the weighing device shall deliver to the driver or othet person in
charge of the vehicle a statement in writing of the weight of the vchicle and of
any axle, the weight of which is separately determined.

(fy Ths driver or other person in charge of, or the owner of, a vehicle
which has heen so weizhed may challenge the accuracy of the weighing device

by a staterment in wiiting accompanied by a deposit of ten rupecs delivered.

'I s T - -
(iy Within one hour of the recelpt of the statement referred to in sub-

rule (¢) to the person by whom the statement was delivered to him ; or

(i ; Within fourteen days of the service on him of notice of proceedings
azainst him under Section 113 of the ACT’ to the Courtissuing such

notice.

(g) Upon receipt of a statement challenging the accuracy of & weighing
device under sub-rule (f) the person or the Court by whom the statement is
received shall apply to the District Wagistrate for the weighing device to bs
tested by such person as the District Magistrate may appoinf, and the aertifi-
cate of such as person may be SO appointed regarding the accuracy of the
device shall be final,

(hy I, uponihe testing of weighing device under sub-rule (g) the weighing
device is certified to be aceurate or to be inaccurate to an extent less than any
weight by which the laden weight or unladen weight or any axle weight of the
vehicle 3 shown in the statement referred to n sub-rule (¢} to have axceeded
the regi tered laden we jsht or the registered unladen weight or the registered
axle we zht as the cas: may be, a contravention of sub-section (3) ef section

113 of t e Act shall be leemed to have been pr sved.

(i) If, upon the tasting of 2 weighting dsvice as aforesaid, the weighing
device i certified to bs inaccurate toan exten: greater than any weight by which
the ladi n weight or v laden weight or any asle weight of the vehicle is showit
inthe s atement refeired ioin sub-rule (¢ to have exceeded the registered
taden w ight or the e istered unladen weighi or the registered axle weight, as
the case may be, no fi rther proceeding shall be taken in respect of any such
1aden v :ight or unlad :n weight or axle weight and if the deviec fs certifi=d to
be inac: orate to the s .id extent in respest of evary such laden weight, unladen
weight i axle weight actually weighed, the Deposit preserived in sub-rule
(1) sLal be refunded.
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157. Restrictionon Driving with gear Disengaged

No person shall drive g Transport Vehicle with the engine free that is to
say, with gear lever in neutral, the clutch Tever depressed or with any free wheel
orother device in operatisn which frees the engine from the drj ving wheels and
prevent the engine from zcting as a break when the vehicle is travelling down
and incline.

158. Piwvision of Mounting or Takiag Hold of the Vehicle in Motion : —

(@) No Persons shall mount or aliempt to mouni on or dismount
from any motor vehicle otherthan motor eycle, whean the motor vehicle i In
motion,

(b) No person shall take hiod of, and no driver 3f a moteor ‘ehicle
shall cause or allow any persvnto {ake hold of, any mostor vehicle when in
motion for the purpasc of being towed upon some other wheeled vehiéls or
otherwise,

159.  Tewing

(a) No vehicle other than g machanically  disabled or incompletly
assembled motor vehici, a registered trailer or side ear, shall be drawan or
towed by any motor vehicle,

(b} No motor Vehicle shall be drawn or towed by any other motor
Vehicle unless there is in the drivers scat of the Vehicle be ng drawn or towed
4 person holding a licence authorising him to drive the vehicle or unless the
steering wheels of the moior vehicle being towed are firmly und securely suppor-
ted clear of the road sur nee by some crane or other device onthe wvehicle
which is drawing or tow.ag it.

{c}  When a motor vehicle is being towed by ansther whicle, the
clear disiance beiween the resi of the front vehicle and therear vehicle shall
at no tine exceed 457 ceatimeire. Stepe shall be taken to render the tow
rope or chain easily disti iguishable by other users of the coad, and  there
shall be :learly dispiayed on the reap of the vehicle being toied in black letter
. motless han 76 m. m. hig1and on a white ground the workes ON TGW -

Provided that no percon shall be liable to be convicted for the contraven-
tion of the sub-rule for failure to display the words ‘ON TIW’ if the motor
vehicle vihich is towing t¢ other is not 4 motor vehicle ada sted and ordinari] ¥
used for the purpose and <o long as the vehicle is being towed between the place
«af the b.eakdown and the nearest place on the route at whaich the necessary
materials can be obtainec .

(¢} No motor velicle whea towing another vehicie sther than a trailer
or side 2ar shall be driver at 4 speed exceeding 24 kilomatys s per hoyr.

160.  Footpaths, Cycle-Traske and Traffic Segregation,

Whereany road or siect js provided with foot-paths or racks reserved for
cycles ot specified classes of oifier traflic, no person shali save with the sanc-
tion of c. police officer in uniform drive any motor vehicle .r cause or  allow

any mowor vehicle to be ariven on any such foot-path or tr.ck,

P
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161. Projection of Leads.

(a) Nothing shall be pliced or carried upon the outside of the
roct of a double-decked public service vehicle.

(b) No person shall drive, and no persen shall cause or allow to
be driven, in a:ivy public place any motor vehici :» wiiich is loaded in
a mainner likely to cause daager to any person or In such a manner
that the load or any part thore of or any thing sxtends.

(i) laterally beyond ihe side of the bodsy or beyond a vertical
plane in prolongation ef the side of the bedy.

(i) to the front beyend the foremost part of the vehicle.

(iii) to the rear to a distance exceeding 1219 m. m. beyond

the rearmost part cf the vehicle excluding any luggage
carrier and

(iv) in height by a d.stance which exceeds 335 ¢.m. from the
surface upon which the motor vehicie rests.

(c) Clause (iii) of sub-rule (b) shall net aprly to a goods motor
vehicle when ‘naded with any pole or other projeciing thing so
long as.

(1) the Jrojecting load falls within the linits of the body of

_a trailor being drawn by the goods vehicle or;

(i) the distance by which the pole or vher thing projects
beyond the rearmost point of the motor vehicle does not
exceed 183 cms. ; and

(iii) there is attached to the rear of sub-pole or other thing
in such a way as to be clearly visible {from the rear at all
times a white circular dise. of not liss than 381 m. m. im
diameter; and at night, a lamp in addition io the
prescribed lamps on the vehicle so giransed as to show a
red light to the rear.

(d) The State Transport Aunthority mayv Fe order in  writing
exempt any nictor vehicle, for such a purpose, for such pericd and
subject to such conditions ag he may specify, from any all of the
provisions of this rule.

162, Dangerous substances-—Resirietion as to carriage of

(2) Except the fuel and lubricants necessary for the use of the
venicle, ng exglosive, highly inflammable or otherwise dangerous
sudstance shall be carried ¢n a public service - eohicle unless it is so
patked that, aven in tha2 case of an acciden; to the vehidle, it is
unlikely to cause demage o injury to the vehizle or person carried
thereon,

(b} If in the opinion o’ a police officer nct below the rank of
SubcInspector v Inspector of Metor Vehicles auv  public  serviece
vehicle ig at any time load:d in contraveniion of this rule, he may
order the driver or other jrrson in charee of the motor vehicle to
remaove or repack the inflon mable or dangerous substance.
165. Sound signals Restrict ons on use of—

(&) No driver of motor vehicle shall sound the horn or other
device for giviag audible warning with which the motor vehicle is

E
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equiped, or shall cause or allow any other person to do so, needlessly
or continuously or to an exient beyond that v hich is reasonably
necessary to ensure safety.

{b) The District Magisirate may by netification published in the
Tripura Cazette or in_one or more loes! newspaper and by the
erection in suiiable places of traffic sigin No. MUC/E Group as set
forth in the Schedule to the Act, 1988, prohibit the use by drivers
of metor vehicles or any horn, gong or other deviee for giving audible
warning in any area within the district and during such hours as
may be specidied in the notification :

Provided that when the Superintendent of Police or the District
Magisivate as the case may be, prohibits the use of any horn, gong
or other device for giving acudible warning during certain specified
hours he shail cause a suiteble notice, in English and in the script
of the city or district, seiting furth the hours vwiihin whizh such use
Is so prohibited to be a fixed below the irufiic sign.

164. Cut-ouis-Prohisition of the use of :~-No driver of a motor
vehicle shall in any public place make use of any cui-out or other
device by moeans oi which the exhaust gases of the engine are
released, save through the silencer.

165. iiestrictions on Travelling Backwards :

No driver of a motor vehicle shall cause the vehicle to  wel
backwards without first satisfying himsel” that he will not there.
cause danger or undue inconvenience to any person or in any
circumstances, save in the case of road rolier, for any greater
distance or period of time than may be reasonably necessary to
order to turn the vehicle round.

166. Use of LAMPS when a Vehicle is ai Rest

(@) Lf, within the limits of any municipality or cantonment, a
motor vehicle is at rest within the hour during which lights are
required, at the left hand side of any road or street or elsewhere in
any duly appoeinted parking place it shal. not be necessary for the
moior vehicle to exhibit any light save as may be required generally
or specifically by the Disirict Magistrate.

(b) Outs de the limits of any munic pality or cantonment if a
motor vehicle is at rest within the hours during which lights are
required in such a position as not to cau e danger or undue incon-
venience to uvther users of the road, it sha.l not be necessary for the
motor vehicie to display any lights. '

167. Dazziing Light-Restriction of—

(a) The driver of a motor vehicle shall at all time¢ when the lights
of the moter vehicle are in use so maniy ilate them that danger or
undue inconsrenience is not caused to any person by dazzle.

168. Visibility of Limps and Begistratio 1 Marks—

{a} Wo laad or citer ik 27 shall be piiced on any motor vehicle
S0 ds ai any thae 1o mar: or oltherwise in errupt visionn of any lamp,
Tegistraticn mark or ofher reqiired to he carried by or exhibited on
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any motor vehicle by or under the provisions of the Act, unless a
duplicate of the lamp or mark so masked or otherwis cobscured is
exhibited in the manner 1 ~guired by or under the Act for the exhibi-
tion of the masked or obt cured lamp or mark.

(b} All registrativn a:d other marks required to be exhibited
on a motor vehicle by or under the provisions of the Azt shall at all
times be maintained as fir as may be reasonably possible in a clear
ard legible condition.

169. Stop Sign on Eoad Surface—

(a) When any line is sainted on or inlaid into the surface of any
road at the approach to ¢ road junction or fo a pedestrians crossing
or otherwise, no driver shall drive a motor Vehicle so that any part
thereof projects beyond tlat line at any time when a siznal fo stop is
being given by a police « ficer or by means of traffic control lights
or by the temporary <¢iplay of sign No. M-3 as se’ forth in the
Schedule to the Act, 1888.

(b) A line for the pu-pose of this rule shall be ntt less than
51 m. m. in width at any part and shall be ecither in white black or

" vellow.

170. Traffic Signs io be observed.

Every driver of a mrtor vehicle shall drive the w hicle in con-
formity with any indicat™-n given by a traffic sign the erection of
which is permitted tnder sub-section (1) of section 119 of the Act.

171. Traffic sighs at vngrarded Enilway Level Crossine:

Every driver of & moter vehicle shall ocbserve the mandatory
sign of the size, colour ond tvpe set ferth  below ot each of the
approaches of every unguarded railway level crossing:—

Mandatory Sign
60 C:ntimeires.

HATLT AND 60 Contimetres
PROCEED

Border Red

Back sround White

Letters Roctro-refllection rel.

172 FErection of Plaring of siens or Advertisementi: on Roads

Prohikited ;

o persen shall place or erect or allow to be placed o erected,
on any read any sign or dvertisement which in the ¢ sinion of the
Director General of Polic - or the District Magistrate < the Trans-
port Commissionor/Sc eretary, Tripura Siate is so plac d or erected
as to obseure sav irefie § 0 from view o is so similar ‘'n appearance
14 a traffe «ien on 1o be riisleading

173 Westvietion on, nux her of Wrailers to he dravn:

{1) No tractor shall ¢ raw more than three trailers.
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(2) No tractor shall draw on a public road—

() a trailer exceeding half mctric ton in 'veight unladen
and fitted with solid steel wi cels less than 60 centimeres
in diameter: and

(i) a disc harrow without trolley wheels wused as traiving
implements behind a tractor.

(3} No other go s vehicles shall draw more than one trailer,
174. Restriction on length of Teain of Vehicle and Trailers :—

The sum total 0" the length of any vehicle and its attached trailer
or tratlers shall not exceed 15 metres.

175. Trailers Prohibited with Motor cveles and invalid carriages—

{(a) A motor cycle with not more than two wheels with or with-
out a sidecar shall not draw a trailer.

No motor cycle shall draw a trailer cxceeding 227 Kilomgrams
in weight unladen ¢r 159 centimetres ir overall widih.

(b) No invalid carriage shall drawn a trailer.

176. Prohibition of atiachment of Trailor {o Certain Vehicles.

No motor vehicle which exceeds 8.4 metres in length shall deaw
a trailer;

Provided that this rule shall not arply to any disabled motor
vehicle being towed in consequence of cisahloment.

177. Attendents on Trailers.

(1) when a traiter is or irailers are being drawn by a motor
vehicle there sha’l Do earried in the trailer or trailers or on the
drawing motor veh cle, as the case may be, following persons. not
being less than tweity years of age and competent to-discharge their
duties, that is to say;

(a} If the brake: of the trailer or trailers cannot be operated by
the driver of the crawing motor vehicle or by some other person
carried on that vehizle—

(i) One person on every trailer competent to apply the
brakes ; and

(ii) One per:on placed at or near of the last trailer in train
in such 1 position as to be ible to have a clear view of
the road in rear of the trailcr, to signal ‘o the drivers of
overtakir g vehicles and to communicate with the dr ver
of the drawing motor vehicles ;-

{b) If the brakes of the trailer can be operated vy the drive: of
the drawing motor vehicle or by some sther person carried on {hat
vehicle, such other nerson in addition t» the driver shall be carvied
on that vehicle and one person on the last trailer in train in
acecordance with the provisions of sub-c.ause (ii) of clause (a);

(¢) if the trailer is or trailers are b:ing drawn ly a tractor, the
unladen weight of which exceeds 7250 Kilograms notwithstancing

AR M) i
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that the brakes of the trailer or {railers can he nperated by the driver
or some other porsons on the tractor, not Iecs than one person on
each trailer and not less than two personson t1e last trailer in train
one of whom shill be the person required by the provisions 1f sub-
clause (ii) of claise (a).

(2) This rule shall not apply—

(@) to any trailer having not more than two wheels :£nd not

exceeding 771 Kilograms jn weight laden when used singly end not
in a train with other trailers: !

{b) to the trailing half of an articulated vchicle :

{c) te any trailer used solely for carrying svater for the purposes
of the drawing vehicle when used singly and not in & tra'n with
other irailers;

(d) to any agricultural or road-making or -oad repairing nr road
cleaning implement drawn by a motor vehicle ;or

(e) to any trailer specially constructed or adapted for ary pur-
pose, upon whict an attendant cannot safely be carried ;

{f) to any clysed trailer specially consirurtsd for any purposs
and specifically exempted from any or all of the provisions of this
rule by an order in writing made by the reistering autho-ity, to
the extent so exempted.

178, Distinguishing mark for Trailers—

a) a0 person shall drive, or suffer or cause tc be driven, fu any public
place any motor vehicle to which a trailer is or tr:ilers are attache unless
there is exhibited on the back of the trailer or of tie last {railer in (-ain, as
the case may be 2 listinguishing mark fnthe form vet out in the liagram
eontained in the Sec »nd Schedule to these Rulesin retro-reflective re t colour
and white back ground.

(b) The mark shali be kept clean and unobsenod and shall b2 50 fixed
toe the trailer that —

(1) the letter on the mark is vertical and easil distinguishable from the
rear of trailer ;

(i) the mark is either on the centre or to the right hand side of the back

of the tratler ; and

(iify no part thereof isat a height exceeding 120 centimetre from the
ground.

{c) This rule shall not apply in the cases referrec to in clauses (a), (b), (c).
(d) of sub-rute (2) of rule 177.

179. Special Rales for Heavy Goods and Passenger Motor Vehicles Attendant.

The driver of a heavy goods and passenger moto vehicle shall be accom-
paaied by an attendant who shall be in a position to g've warning of ary traffic
approaching from the rear and shall assist the driver Ly giving signal vihen the
motor vehicle is being taken in reverse.

180. 1Imspection of vehicle involved in an accident—

Any officer of the Motor Vehicles Department nat below the rank of an
Taspector of Motor Vehicles, shall inspect the moter vehicle involvad in an
accident and for that purpose may enter at any reasonable time any -wemises
whire the vehicle mey be and may remove the vehicle for inspection,
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181. gensral Provisions for punishment of offences—Vek cle abandoned on the
2 oad-—

(2) 1fany motor vehicle is allowed to stand in any lace other tha1 a duly
appointed parking place in such a way as to cause obstri xtion to traffic or dan-
8er to any person any police offic:r may—

(i) fo:thwith cause the vehicle to be moved under it own power o - other-
wisc to the nearest place where the vehicle wil' not canse obsiruction
or danger ;

(i) unles it is moved to a position where it will not cause obst uaction
or danger, take all reascnable precautions to ndicate the Tesence
of the vehicle, and :

(iii) if the vehicle has been s-ationaty in one place ‘or a continuo 1s period
of twentyfour hours anc adquate steps have nct been taken fr repair
or removal by the ownet or his representatiy >, remove the vehicle
and its conteats to the naarest place of safe cu tody.

(b) ifa motor vehicle has >een stationary in a dtly appointed jarking
place for a period excesding that specified by competen. authority ir. respect
of the said place, or, if no such period has been specified for a period e-ceeding
six h%urs, any police oficer may remove the vehicle to th: nearest plac: of safe
custody.

(c}Notwithstanding any fine or penalty which may te impesed ujon any
person upon conviction for the contravention of the provisions of sectic n 1220f
the Act or of any regulations mads by a competent auth ity in relatic 1 to the
use of duly appointed parking place, the owner of the me lor vehicle or 1is heirs

orassignees shall be liable to make £ood any expense incur-ed by any pol cc officer
In connection with the moving, lighting, watching or remwval of a vehicle or its
contents in accordance with sub-reles (a) and (b) and an -’ police officer or any
person tnte whose custody the vehicle has been entrusted by any polic: officer,
shall be entiiled to detain the vehizle until he has receive { payment acc yrdingly
and shall, upon receiving such payment, give a receipt to the person my king the
payment.

(d) As per provision of sub-iection 2 of ssction 207 of the Act, Dillowiug
officers have been authorised to inipose and recover pen: ities.

(1) Police Oflicer in uniform uot below the rank o Assit, Sub-{: spector,
(2) 5.D.0., Addl. 8.D.0., of the Sub-Division con erned, M.V, Lspector
of the Transport Departiaent.

If the vehicle is abandoned on road in such a positiz 1 to endange* move-
meit of traflic and creating obstale in free flow of bicies, the « licers as
suthorised may forthwith remove he vehicle to 2 place ¢ “safety.

Note 1= Cost of rem val of such vehicle causing obst: 1wction in frec flow of
traflic a pealty imposid in this conneciion may be dzpo.ited by
treasury ch. fan in recei>t Head of MLV., pen: Ity will be w:covered
as preseribed s, 50/- por vehicle per hour.

182. Power ta detais vehicles user. without certificate of legisteation pe mit etes

(2) The State Government :uthorise the followin < officers to s ize an.l
detain a Motor Vehicle which is eing uséd in contrave ition of the 1 rovision
of ssction3 or, section 4,0r section 39 or without the per; 1l as required by sub-
section 1 of section 66 or in contrevention of any conditic n of such pers it relating
(o the route on which or the ares 11 witich or the purpos: for which the vehicle
may be used. -

.
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(i) Any Magistrate of the Judicial Court.

(i) S.D. 0., Additional S. D. O., or 1y other Executive Magistrate
empowered by the State Goveriment and Deputy Collector of
Revenue Circle.

(i) Deputy Trinsport Commissioner,
(i) Assistant T -ansport Cenimissioner.
(7} Taxing Offizer.
(vi) District Trensport Officer.
{vii) Senior Insp:ctor of Motor Yehicles.
(vii) Inspector of Motor Vehicles.

(ix) Police Officer of the concerning Police Station not below rank of
Assistant Sub-Inspector of Police or any other officer above the
ran within his Jurisdication.

Note — Penalties as provided in the relevant settion of the M. V. Act, 1983
will be imposed upon by the Authorities empowered in  the rules and
as provided in the provisions of the Act.

CHAPTER--1X

183. Claims Tribunals

Notification No. F. 8(7)-Trans/82 dated 4th Awugust, 1986 constituting
Tripura Motor Accide1t Claims Tribunal will be medified as per provision of
section 165 of the M.V. Act, 1988 and necessary modification in this respect
will be issued taking care to the relevant provisions of Chapter-XI11 of the Act.

CHAPTER—X
MISCELLANEOUS

184. A whorised office - of the Transport Department wader some provisions
of the At :—

(a) Any officer ¢ 'the Transport Depart nent of the Government of Tripura
ot belc ¥ the rank ¢ Inspector of Motor Vehicles shall exercise the powers
under 1 e provisions ¢ " Sections 114, 130, 157, 133, 134, 206, nad 207 ;

{b) Any officer c “the Transport Department of the Government of
Tiipura not below 11 sank of Senior Inssector of Motor Vehicles shall
exercise the powers ur ler the provisions of Sactions 136, 158 and 200,
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185. Relevant Ceniral Riles 3—

The relevant rules, fees, fines forms ete. as presoribed by the Central
Govermneit by the various provisions of the Motor Vehicles Act, 1988/M.V.
Rules, 1789 in respect of he sections which have not been covered by these
rules will also be applicable in the State of Tripura.

186, Authorised Palice Officials.

In ali the relevant provisions of the Motor Vehicles Act, 1988 and these
Motor Vehicles Rules, 1991, if the question of authorisation of Police office
by the Siate Government arises, subject to specific provisions made in  the
Act/Ruls, the Police oficials not below the rank of  Asstt.  Sub-Inspector
of Police will be the antiorised officiul to deal with-as pe~ provision of M.Y.

Act, 1988 and M.V. Rules, 1991. _
187. Repeal and savings.

On the com nencement of these rules, the Motor Vehicles Rules, 1954
and Tripura Tourist Vehicles Rules, 1967 shall stand repealed &

Provided that, anything done or any action taken under any of the said
rules so repealed shall b deemed to have been done or taken under the
corresponding provisions of these rules unless such thing or action is in
consistet with any of the provisions of these rules.

B e
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The Fist Schedule—Lirst of Form—

Relevant I:E-,llc with the subject

1 2

1. LPS.A
2. LPS.

3. F. A

4, T.8.1

5. L.L.D.

6. L. TEM.
7. L.E.

8. L.R,

9, LAd.

10. L. Con,
11 L. Con. A,
12. M. C. Con,
13. (iR 1
14. TS.2

15. e

16. C.F.A,
17. C.FR.A
18. C.F. Sub
19, C.FX,
20, CF.C
21. CFL
22. T.S.3.
23. M.V.T.
24, MV.T.R

.

4(b)—Application for Authorisation to drive-
a public service vehicle.

4(dy—Form to intimation of grant of autho-

risation of drive a public service Vehi-

cle.

19{(e)—Form of medical certificate showing
compéeiency in first aid work.

4(f)—Register of Learner’s Licence.

10{a)—Intimation of loss or destruction of
licence and application for duplicate,

13(a)—Temporary authorisation to drive.

15(a)y—Ferm of intimation by Court on (for)
endorsement of licence,
15(b)—Form of intimution of rencwal of
licence,
15{(c})—Form of intimation when addition has
been made by one lizencing authority
upon a licence.

19(1)(a}—Conductor’s Licence.

18(1¥¢,—Form of application of conductor s
licence

19(1}{d)—Form of medical certificate of conductor

21(1)—Intimation of loss or destruction &
application for duplicate of Conduc-
tor’s Licence,

2%—Register for conductor’s licence.

35(aj—Registration marks to be assigned by
the Registering Authority.

{37)(34)(b)—Application for certificate of fitness

37(e)—Application for renewal of certificate
of fitness.

37fy—Temporary authorisation of wuse of

Vehicle when the certificate of fitness
has expired.
37(g)—Re=fusal to renzw a certificate of fitness.
37(i)—Notice stating reasons for cancellation
of certificate of fitness.

3B— Report of inspection of fitness of vehicle

39—Fimess register of Motor Vehicle.

40(a) - Intimation of theft of Motor Vehicles.
to the Transport Commissioner/Secre-
tary, STA, Tripura

40(c)—Intimation of theft of Motor Vehicles
to all the Registering Authorities in
the State.
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M.V.T.Reg ¢(T)

25.

26.

21.

28,

29.
30.
3L
32.
33.
34.
35.
36.

37.

38,

39.

40.

41.

42.
43‘

4.

45.

46.

47.
48.

49.
50,
51.
32.
53.

2

M.V.T. Reg{( R )

M.V T-A.
B.T.IL

(C.E.L.D.}
C.R. Tem
C.R TemA
R. Tem,
PSt.S.A.
P.Co. P.A.
P.Gd.C.A.
P. Tem A,
PPr.SA.
P.Co.sp.A.

P.5t. 8.
P.Co.P.
P.Co.S,
P.Co.Pr.
P.G4.C.
P Tem
P.Pr.5.
P.Co.5p-

P.Co.T.

N.P.Gd.C.P. 73(1)x}—National
M.V.Rep. Al

T.R.PA.
Tem P.A.
MV-1
MV-2
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40(d)—Format of register of stolen vehicles to
be maintzined by the office of the
Pebuty Transport Commissioner,

40(e)}—Format of register of stolen vehicles to
be maintained by the Registering Authority,

40(f)—Intimation of traced motor vehicles by
concerned Police Station,

43(1)—Notice in regard to an alteration of
Motor Vehicle.

-5(1)45—Intimation of loss or destruction of
certificate of fitness & applicatioa for
duplicate,

47(2)—Temporary certificate registration.
4U€)(iliy—An application tor temporary registra-
tion of imported vehicle.
47(6);vi)—Reciept of a certificate of registration
or a eertificate of fitness.
72(1)()—Apbplication for a permii in respect of
service stage carriage,
T2(1)iy~Application for a permit in respect of
contract carriage to be regularly so
72(1)(ii)—Application in respect of goods carnage
pernit.

72(1)(iv)—Application in respsct of temporary
permil.

42(1)(v)—Application in respect ol private service
vehicle permit. ,

72(1)(vi)— Application for a special permit in
respect of contract carriage under
section $8(8)

73(1)(i)—Permit in respect of a service of stage
carriage.

73(1)(ii)—Permit in respect of particular centract
carriage

73(1)iil)—Permit in respect of one or more cisual
coniract carriages. .

73(1){iv)—Permit in respect of contract carriage
to be used for private hire.

73(1)(v)—Permit in respect of goods carriage.

731 1)(vi)—Temporary Permit.

73(1)(vii}—Private service Permit.

73(1)(viii)—Special permit issued under section

88(8) of the M. V. Act. 1988.
73(1)(ix)—Permit in respect of Tourist vehicle.
permit for goods carriage

permit.
85(b)—Application for replacement of Vehicle
88(a)—Arplication for transfer of permit.
77(1)—Temporary authorisation in the of permit

Rule 103(i)—Compound challin Form
Rule 103(iv)—Forwarding challan Form

R S S ——
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FORM—L.P.S.A.

Form of application for authorisation to drive a public scrvice vehicle.
(See Rule 4(b) of Tripura Motor Vehicles Rules, 1991)

To
The Licensing Authority,

T apply for an authorisation to drive a public service vebicle within the

State
of ... __and forward herewith the driving licence ...
area
held by me (No... .. .. ...-d_ated the... ... ...issued by the Licensing
Authority)

Name of applicant...

(In tlock lettors or clear script)
Present address of applicant.
Date.l.  aee eer eew 22193

Signature or thumb jmpression of
applicant.

FORM LPS
(Sec Rule 4{d) of Tripura Motor Vehicles Rules, 1991)

Form of intimation of grant of authorisation to drive a public service
vehicle.

To
The Licensing Authority,
An authorisation to drive a public service vehicle within the area of
_.bas been issued by me on (date) in respect of driving
ficence No... ... .. --.dated issued by youin favour of :—

Name of holder

Father's name

Permanent address of holder
Present address of holder

Licensing Authority.



76

FORM—F.A.

(See Rule 19(¢) of Tripura Motor Vehicle Rules, 1991)
FORM OF MEDICAL CERTIFICATE SHOWING COMPETENCY
IN FIRST AID WORK.

(To be granted by a registered medical practitioner)

Certified that Shri... —_ —
Somn of ShrifLate —_ —_
Aged, about — — -— — — — years is qualified to use

first Aid box intelligently.

Signature— — P - = -
(Full Name) — ~— — —
(Designation) — — @ — @ —
T.S.I,

REGISTER OF LEARNER LICENCE.
(Sze—Rule 40 of Tripura Motor Vehicles Rules, 1991)
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FORM L. L. D.

(See Raule 10{a) of Tripura Motor Vehicles Rutes, 1991).
Intimation of loss or destruction of licence and application for duplicate.

To
The Licensing Authority,
) I
of (Permanent address)
and (Present address)
(father’s name)
hercby report that driving licence No. issued by the
licensing Authority on or above
the day of 1991, has been lost
e}
destroyed
in the following circumstances :—
2. 1 hereby apply for a duplicate and tender five rupees by
3. 1 attach two clear copies of a recent photograph of myself (I)
Date 1991 Signature or thumb impression of
applicant
For use in the office of the Li(:en;iw':;g Autho}ity.
PART 1
i (1) Duplicate of driving licence No, first granted
on has been issued by me this day
of 1991
(2) Application refused in letter No. dated the—t0
< the applicant giving reasoas.
) Licensing Authority
Dated 19
PART 11

(Parts 11, JII and TV will be printed on a separate sheet to part T and will
be used if the application is made to an authority other then the original licen-
sing authority.)

Forwarded to the Licensing Authority,
for verification and campletion of Part 1L

Date 19
Licensing Authority.

(1) Strike out zlternative not required.
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PART 1IL
Returned to the Licersing Authority,

The photograph and Signature (1) have besn compared with

my records. thumb impression

No such licence appears to have been issued by this office )

I am not satisfied that the applicant was the holder of the licence descri-
bed. )]

T am satisfizd that the applicant was the holder of a licence issued by this
office as follows ........ (1)
i. Number
2. Date of issue 19
3. Last reaewed by the Licensing Authority,
4. Date of expiry
5. Classes of vehicle (2)
6. The licence.......cooovens
a) entitled the holder to drive as a paid employee. (1)
b) carried authorisation to drive a public service Vehicle, granted
by (1)
¢) carried the following endersements ,~—

Licensing Authority
Date 19

1. Strike out alternative not required.
2. Herefill in (ar. (b). (c), etc, asspecified in saction. 10{2) of the Act.

PART—IV

Returned to the Licensing Authority,
for record

A duplicate licence has been issued by me on the day of

v . O

and a copy of Photograph affized thereto is attached. e8]
1 have, in my letter No. Dated the

. declined to issue the duplicate licence applied forand U attach a copy
of that letter. I

Licensiﬁg Authority.
Date i9

(1) Strike out alternative not required,

]

T

I
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FORM L TEM

( See Ruls 13(a) of Tripura
Motor Veticles Rules, 1991 )

Temporary authorisution to drive.

I have taken possession of the licence hercunder described-—

Name ol holder—

Father’s Name—

Present address—

No. of licence—

Tssued by the Licznsing Authority of

Date of Expiry—

Entitling the holder to drive as a puid employee

Vehicles of the following classes :—

3)

( ) Authorisation the holder to drive a public service vehicle in.

5 The holder is hereby exempted from the obligation to produce his
Ticence so long as he is driving in accordande therewith,

3. Thisautkorisation is valid until the day of 1%
or until the licence has been suspended or cancelled by competent authority,
whichever 1s sooner,

(.
Date 19

The aboye authorisation is heieby exten le i upto the day of 19
on the same conditions.

€3

Date 19
1. Strike out if inapplicable.

2, Signature and designation of the autbority or Couri granting the
authorisation of extension.
3, Here filtin (a), (b), (c), etc. asspecified in section 10(2) of the Act.
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FORM L. E.
(See Rule 15{a) of Tripura Motor Vehicles Rules, 1991)
Form of intimation by court of endorsement of licence.

Court of the Magistrate.

To
The Licensing Authority

Licence Ne. dated the issued by youin

Favour of—
Name

Name of Father
Permanent address
Present address

has been endorsed by this Court as follows :

Date of endorsement.

Section of the Motor Vehicles Act, 1988

ruls of the Tripura Motor Vehicle Kules, 1991
and punishment ordered by the Court

Date 19

Copy forwarded to the Licensing Authority,
by whom the licence was last renewed on

Date 19

e kb b

P Al e i A e e
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FORM L. R.
{See Rule 15(b) ¢f Tripura Motor Vehicles Ruies, 1991)

Form of intimation of renewal o f licence

From

The Licensing Authority,
To J

The Licensing Aathority,
Licence No. Dated issaed by
vou in favour of—
MName
Name of father
Permanent address
Prosent address
has been renewed by m for a period of twelve wmwnths with effect from the
day of 19

Licensing Authority
iJate 1y
FORM NO. L. Ad.

{See Rule 13(¢) of Tripura Motor Vehicles Rules, 1991)
Fourm of intimation when anaddition has been made by ene Licensing
Authority upen o Heence issued by another Authority in respect of the elassce
of vekicle which the holder is entitled to drive.

From
The Licensing Authority,
To
The Licensing Authority,
LicenceyNo. dated the
issued by vou in favour of —
Naine
Na me of father
Pes nanent addrsss
Prisent address
Ras, with effect from the day of 19 .
beea extended by me to cntitle the holder to drive the following further
class of vehicle :~—

Dated 19 s
Licensing Authority.



Name.

Sea of...
of (present address)

Photograph

Valid upto...

Date

e et 1O

7. 1Lhave™

Name...
Name of father
Present Address
Permanent Address
Age
Educational qualification.,.

82

FORM L—Con.
(8ez Rule 19(1)(a) of Tripura Motor Vehicles Rules, 1991)
Conductor’s Licence

{permanent address) ...

19

Duplicate sigature or thumb impression
i { of applicant, rom Form L. Con. A,
|

i

is licensed as a conductor and has been
Issued conductor’s badge No.
Licensing Authority.

FORM L CON A

(See Rule 19(1)(c) of 'I:ripum Motor Vehicles Rules, 19913
Form of Application for a Conduetor’s Licence

notjpreviously held a conductor’s licence.

previously held a conductor’s licei ce issued by :—
8. lam no. disqualified for holding a condu stor’s licence.

9. Ihereby declare thatIam not less thy {8 years of age and that the

above statements are true, I attach two ce es

myself,

Dais...

of a receni photograph of

(Signature or t.iumb imgression of applicant)

Duplicate signature or thumb
impr :ssion of applicant

<
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FO M M. C. Con.
(See Rule 19 (1) (d) of Tripura Motor Vehicles Rules, 1991)

Form of Medical Certificate of a Conduetor.

(to be filed ir by a registered medical practitioner)

1. Nama of person examin:d ...

[

Fathes’s name
3. Age

4. Tsthe person examined :o the best of your judgement, fit physically and
mentally to perform the duties of a conductor of a stage carriage ?

5. Does he show any ev dence of being addicted to the excessive use of
alochol or dmugs 7

6. Marks of identification.

[ certified that the persc n examined has affixed his signasare or thumb
impression hereto in my presel co and that to the best of my Ynowledge and
beliet the above statemenis are ture and that the attached paotograph is 2
reasonably correct likeness of the person d:seribed.

Signature or thum impression of

person examised.
Space of

Name—
Photograph

Signature—

Designation—
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FORM C. L. D.

(See rule 21(1) of Tripura Motor Vehicles Rules 1991)
Intimation of loss or destruction of Conductor’s licenve and applicaion
for duplicate.
To
The Licensing Authority .

aaa wun wan Oy wee

(Permanent address) ... and
(Present address) s

(Father’s name) ... e herchy report that
Conductor's Licence N> ... ; ... isstueld by the Licensing
Authority ... ot or ahout the
. dayol ... M

has been *lost destroyec in the following circi nstances - -
(To bz filled 1)

SEA LS

2. Thold acondactars bhadpge No., tssued by the

Licensing Avthority ..

3. Therchy apply for a duplicate cenducter™s Heence ond tender 1oy ees ten
by cash/money order/c! eque challan,

4. *I attach two clesr copies of a recent photegraph of wyself

5. Tfurther declare hat my corductor’s licence is not in pounded by any
authority, the licence has not been suspended or revoked by uny uuthority and
that the licence has not eased to be valid by elllux of time.

6. I hereby dsclare that there have been *following™no endorserment by the
Court since the date of ast renewali/grant.

Date of endorscment Court Offience Praishmert

(H ...

2) .-
Dated ... 19 Signatire of applicant.

{For usc in the office of thc. Liensiny Antho ity)
PART 1 "

¢Duplicate of conductor’s licence No .., first granted on
had beeca jasued by me this .
a5 dav of 19
Application refused in Istter No. ... daed the
s - to the applic: nt giving reds s,

Dated - .. 18 . .. |Liceusing Authority ... ... ..
*Strike out alternative net required,
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PART TI
(Parts 11, I1I and IV will be printed on a separate shect to Part I ond will
be used if the application is made to an authority other than the Original
Licensing Authorit’)
Forwarded to the Licensing Authority... ...for verificat'on and
completion of Part [T1,

Dated... 19 . Licensing Authority ... ... ..
PART IiI
Returned to th: Licensing Authority...

The photograph and signature® have bzen compared with by records.

Na such conductor’'s licence appears to have been i sued by this offize®

I am not satisfiad that the applicant was the holder of the Conductor’s
Licence described.

T am satisfied that the applicant was the holder of a badge and conductor’s
licence issued by this oilice os follows i

(1) Badge No. ...
(2)y Conductor's Licence No. ...
(3) Date of issus ...

(4) Last renowed by the Licensing Authority...

(5) Date of expiry

Date... ...19 ; Licensing Authoriiv...
PART 1V
Returned to the Licensing Authority... .for record.
A duplicate has been issued by me on the... day ofl.,
19 , and a copy of photograph affixed thereto is
attached.”
. have in my I tier No.... .dated... TH

declined to issue th» daplicate condietor’s licence applied for and T attach
copy of that letter.

Dated... 19 i Licensing suthority..,
Strike out alte mative not required.
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Form T.S.2

(See Rule 29 of Tripuia Motor Vehicles Rules, 1991)
( Register for Conducter’s Licence)

Ng. of Date  Date Challan Amount Period
Licence Name and Address of of No. o fee of Remarks.
Jissue  Expiry Date  jaid  validiy

THE FIRST SCHEDULE

(See Rule 35 (a) of the Trpura Motor Vehicles Rules, 1991)
Registration Marks t¢ be assigned by the R:gistering
Authority in Tripura,

- Nature of Vchi-’:l;_,"
1. Motor Car (Private, Personal)

2. Motor Cab, three wheeler
(Public Service Vehicle).

Maxzi Cab

3

4. Dealer’s Vehicle
5. Stage Carriage
6

Goods Vehicles

7. Motor Cycles/Scoater
8. Delivery Vans
9. Contract Carriage (Bus)

10. Private Service Vehicles

11. Locomotive an ! Tractor/Crane
12. Trailers

13. Temporary Registration

14.  All Government Vehicles
( Other than Police Department)

15. All Police Department Vehicles
16. All India Tourist Bus
17. All India Tourist Cab



Ry e R
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FORM C.F.A.

Applicatien for Certifieate of Filness
{See Rule 37(b) of the Tripura Motor Vehicles Rules, 1991)

To
The ) .
1 hereby apply for the issue of a certificate of fitness as required by section

56 of the Motor Vehicles Act, 1988.

Registration mark of Vehicle -~

Name of Owger.

Address of Owner

Piace where the vehicle is ordinarily kept :—
Name of manufacturer of vehicle —
Manufacturer’s model, or,

If not known, wheel base :—

Type of Vehicle +—-

Engine Number —

Chasis Jumber —

Particulars of any previous certificate of fitness granted in respect of the
vehicle ——

Author.ty by which ganted —

Date w ien certificate "vas lost or

destroy:d or ceased tc be valid :—

Reason; for cessation of validity —

Signature or thumb impression.
Date 19 of the applicant.



FORM CF.R.A. ;

(See Rule 37(e) of the Tripura Motor Vehicles Rules, 1991} I

f

!

Application for renewal of certificate of ftness. !

i

!

To 'l

The Inspector of Motor ¥Vehictes/Authorised Testing  Station J

I hereby apply for renewal of the certificate of fituesy deserthed Delnw — [
Registration mark of Vehicle e g

Type of Vehicle —_— .. _

Name of Owner e

Address of Owner _— .,

Place where the vebicle is ordinacily kept ...

Numour of' the Lcruﬁmle of fitness a.nd date ni issue or la.at ronew al

Authority by which the cortificate of fitness was issued or last renewed

The date of next lllbpebtlﬂh in dle Lﬁi‘fﬁlbdt& of httlbbb l»,t Ieuew ed if any .. :

The datz OI expiry ot the certificate of fitngss ... \

] %

|

!

Signature o thumb impression
Dated ... pe 1Y oo of app.icant.

——— e ——— AR [ e e G D, DS TR e

Strike cat whichever not a.pphcable.
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FORM C.F. Sub.
(See Rule 37(f) of the Tripura Motor Vehicles Rules, 1991)
Temporary authorisation of use of vehicle when the certificate of
fitness has expired.

The certifieate of fitness of (1)

Registration mark

Last renewed by

on ... has expired.

I hereby authorise the use of vehicle until the ... y
day of 19 provided that it is forthwith
removed with all reasonable despatch to the area of the authority by whom the
cortificate of fitness is due to be renewed.

Provided also that, while being used under this authorisation, the vehicle
shall not (2)

(a) Carry more than persons excluding driver,

(b) Carry any goods (2)

(c) be driven at a speed in excess of ... kilometer pet
hour(2)

Signature and jurisdiction of
Inspector of Motor Vehicles.

day of ... _—

i

Dated at  ...... vieer. on the

1) Here enter brief description of vehicle.
(2) Strike out if not required. '

To

The Registering Authority
1 have today

the use of motor vehicles No e
The C.F. Sub-issued is valid upto

19 . authorised temporarily
for its removed to

Signature and jurisdiction of
Inspector of Motor Vehicles.
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FORM C.F.X.

Refusal to renew a Certificate of fitness.
(See Rule 37(g) of the Tripura Motor Velhicles, Rules, 1991.

Registration mark of vehicle —
Make and Model —
Type of vehicle | —

Certificate | Number :—

of fitness. | issued by =—
| Last renewed on —
| by —

Date of inspection :—
Name and address of owner —

 The vehicle described above fails in my opinion to comply with the provi-
sions of Chapter VII of the Motor Vehicles Act, 1988 and the Tripura Motor
Vehicles Rules, 1991 bacause of the following defects 1—

I have, therefore, impounded the certificate of fitness. The vehicle may
be produced for re-examination
at (1) on (2) or at (1} on (3)
(1) Here enter time and place.
(2) Here enter date.
(3) Strike out if not required.
On or before the day of 19
the vehicle may be driven to
for repairs and thereafter to

It shall not be driven at a speed in excéss of miles
per hour and (4) passengers and
(4) goods may be carried
(3)
Dated at
on the day of 19 i ;

(4) Here enter the word“no” unless for any very special reason some load ~
is to be allowed.
(5) Signature and designation of authority,
FORM CF.C.

(See Rule 37(i) of Tripura Motor Vehicles Rules, 1991).
Notice stating reasons for cancellation of certificate of fitness.
’ STATE/REGIONAL TRANSPORT OFFICE.
To

Dear Sir/Madam,
) Whereas I am satisfied that your Motor Vehicle No.
has ceased to comply with the requirements of the Tripura Motor Vehicles
Rules, 1991, on account of the machanical defexts mentionsd below. T hereby
cancel the certificate of fitness in accordance with section 56 of the Motor
“Vehicles Act,1988, until such time as it has been repaired and passed as
.mechanically fit by this office.
 Please note that the certificate of registration and any permit granted in
respect of this vehicle shall also he deemed to be suspended until a new
certificate of fitness has been obtained.
Yours faithfully.
Inspector of Motor Vehicles/
Registering Authority.

R
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FORM NO.—C.F.1
(See Rule 38 of Tripura Motor Vehicles Rules, 1991).
Report of Inspection of Fitness of vehicle.
Registration Particulars :— Part—I1

Note :-—Details will be entered after vetification of the physical feature
of the vehicle with the particulars noted in the certificate of
registration.

Registration mark & class

Make & model,

Engine No.

Chassis No.

Type of body.

No size of tyres.

No. date validity of certificate of fitness -
Name & address of registered Owner :-

Remarks (alternation of registration particulars &
concerned matters)

© PN AU A

(Part—II).
CURENCY OF RECORD

Note :—Details will be entered on a reference to the concerned documents
period of validity :—

Permit ; — o — Insurance — ~— — — . Vehicle tax.

(Part—IIT)
UNITS & SYSTEM.

Note :—If the condition is satisfactory state “OK’ and if defective state the
defects in brief against each item.
Engine.
Differential.
Propellar shaft.
Gear Box.
Road Wheels.
Exhaust pipes.
Hand breaks.
Fuel system.
Wind screen wiper.
Horn.
Rear view mirror.
Paint work.
Spare wheel.

SWoo s W

— A
bl =
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_ (Part—1V)
Note :-STATE YES OR NO AGAINST..
1. Permit exhibited :-
2. Fare table exhibited :—
3. Time schedule exhibited :-
4. Blue print of scating arrangement exhibited in side stage.
5. Registration mark exhibited properly :-
6. Complain book provided :—
7. Fire extinguisher provided :—
8. First aid box provided —
9. Particulars weight type size cte. displayed on the left
side of the body.
Ceriificate of fitness and defects stated above with
the following reasons :-
Certificate of fitness/renewed valid from — — — — e
to————
Inspector,
Motor Vehicles, Tripura,
Agartala.
Date — — — —
Place — — — — — —

FORM T.8.3. )
{See Rule—39 of Tripura Motor Vehicles Rules, 1991).
FITNESS REGISTER OF MOTOR VEHICLES.

Regstered Mark ~ Period of | Amount | Challan | Dated initial of the
of Vehicles. Fitness of fees No, & officer issuming certificate,
deposited | date.

i e T 7 L — e .

1
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FORM M. V. T.
(Ses rule 40 (5) of Tripura Motor Vehicles Rules, 1991}
(Intimation of theft of Motor Vehicles to the Dy. Transport Commissioner,
Tripura}.
To

The Deputy Transport Commissioner. Secretary. S.T.A,
Agartala. Tripura.

It is hereby informed that Shri/Smt. ... &
has reported that his/her Motor Vehicle has  been stolf:n away from the p]ace
...on A
complaint to that effect has been registered with this PoliCe St&tion under C{R
Number

The details of the Motor Vehicle are as follows :

(1) M. V. No. Registered at (Name of 8. T. A/
D. T. 0. Office

() Name ofthe Tegistered owner e

(3) Address of the registered Owner... -

(4) Make .. 42

(35) Model

(6) Cnassis No. -

(7y Engine No. s
(8) Colour ...

(9) Any other identification mark of the vehicle.

It is requested to inform all the Registering Authorities in the State,
accordingly.

In-charge,
Police Station...

Copy forwarded to the Registering Authority
for necessary action.

Copv to all Registering Authorities in Tripura (if the offence is registered
in Tripura.)

In-charge,
Police Station
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FORM M. T. R

(See rule 40(C) of Tripura Motor Vehicles Rules, 1991)

(Intimation of theft of Motor Vehicle te all the Registering  Authorities
in the State)

To
The

Tripura State,

Itisinformed by ... . Police Station that a Moter
Vehicle of the following description has been stolen away from the place
on
A eomplaint to that effect has been registered under number —

You are requested to instruct the exesutive staff to keep a vigilant watch on
the motor vehicle and if found plaving, detain the same or hand over to the
nearest Police Station, alongwith the person in possession of the vehicle and
report the matter to this office. In case the motor vehicles is biought to you
for transfer 0. ownership. do not transfer the vehicle in any other name and
inform the polie authorities and detain the vehicle.

The details of the motor vehicle are as under :
Motor Vehicle No. ...
Name of the registered ownar ...
Address of the Registered owner—
Make—
Model
Chassis No.
Engine No.
Colour—

A U Tl S

Any other identification mark—

Deputy Transport Commissioner,
; Tripura State.

L
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FORM M.V.T. Reg (T)
(See rule 40 (d) of Tripura Motor Vehicles Rules, 1981)

(Format of register of stolen vehicles to be maintained by the ofiice of the
Deputy Transport Comimnissioner)

T Serial No. M.V, No.  Make Model  Chassis  Engine  Colour
MNo. No.
i 2 3 4 5 6 7

Name of owner  Intimation Ref. No, R. As. Whether  Any other

received and intimated  traced remarks
from date on details of
Police information
Station recetved
8 4 10 11 12 13

BEORM M.V.T. Reg. (R)

(Sec rule 40 {e) of Tripura Motor Vehicles Rules, 1991}
(Format of register of stolen vehicles to be maintained by the office of the

Registering Autnoriiy)

Model  Chassis  Fngine  Colour
No.
1 2 3 4 5 6 7

TSerial No. M.V.No.  Make

Name of owner Intimation Ref, No, #. As Whether Any other
received and intimated traced remarks.
from date on details of
Police infomation
Station received

8 9 10 i1 ' 12 13
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FORM M. V. T. A
(See rule 40 (f) of Tripura Motor Vehicles Rules, 1991)
(Intimaticn of traced motor vehicle by the concerned Police Station)

To
The

Tripura, Agartala-799001.

1t is hereby informed that the motor vehicle No... o SN

was stolen on... ...and informed to the Secretary,State

Transport Authorjty on...
has been traced out on...

...under reference No.., i
You are requested to cancel the

look-out notice in the matter.

In-charge,

Police Station.

C. C. forwarded for necessary action to the Regional Authorify...
1n-charge,
Police Station.
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FORM B. T. T,

(Seerule 43 (1) of Tripura Motor Vehicles Rules, 1991 )
Notice in regard {9 an alleration i a mctor vehicle

To
The Registering Authority :
i the owner

’ . . v
i i =i Fea)
of wator vehicle Mo. _“Sldmn ot e i
Tiereby give you the notiee that I destie 1o muke the foliowiny alterations Lo
1ele Ve 5 1t
the side vehicles -

L=
2.
3.
4,
5.
6.
i
8.
signature of owner,
Daied
( For the use of the State/Regional Traneport office )
STATE 't RANSPORT AUTHORITY
REGIONAL |
To

e Y ane

e

Approval is lareby accorde i/refused for making the following alterations
in the Motor Veh.cle No.

=R S

Repistering Authoriy,

wwa ssa p—
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FORM(C ¥ L.I)

Intimation of loss or destruction of certifics: > of ( ftness } and application
for duplicate.

(Seeruled5 (1) and46 of the Tripura Motor Vehicles Rules, 1991 )
To
The Registering Authority

The Certificatc of fitness of my motor Vehiele, the registration mark
of which is
has been lost/destioved tom/defaced (1) inthe folfowing ecircumsiances -

1 hereby declare that to my knowledge that fitness of the Vehicle has not
been either suspended or cancelied wider any o the provisions of the Act or
Rules made thereunder and hercwith deposit the fee of Rs. and apply Tor
the issue of a duplicate certificate of filness,

Signature or thnmb inpression
of applicant,
Address,

Date 19

(1) Strike out whichever is inapplicable.

FORM C. R. TEM.

Temporary cartificate of registration.
(See Rule 47 (2) of the Tripura Motor Vehicles Rules 1991,
1991),
Temporary registration mark :-

Name, name of father and address of owner :~

Description of Vehicia-

L. Class of Vehicle. .

2. Marke’s name. 6. Engine No.
3. TIype of body. 7. Chassis No.
4. Seating capacity .

5. Celour.

Under the provisions of seetion 43 of the Motor Vehicles Act, 1988 the
vehicle deseril =d above has been temporarily re istered by me and the registra-
tion is valid uatil the day of 19

(i)
Date 19

e —— il

(i) Jignature and designation of rew stering authority.



EJ

rh

© w N o

12
13.

i4,
15,

16.

17

L8
19.
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FORM C.R.TEM. A
(See rule 47 (6) (IID) of Tripura Motor Vehicles, Rules, 1991)

An applicetion for temporaty registration
Full name. name of father or husband, and address of person to be

registered as registered owner...

Age of person to be registered as registered owner...

Name and address ¢ the person from whom the vehicle is purchased

Date of purchase...
Maker's name...

Class of vehicle .

Type of body...

Year of manufacture...

Number of Cylinders...

Horse power...
Maker's classificatior or, ﬂ not Lnown, whael basc

Chagsis number...

Engine number...

Seating capacity (inci xding driver)...

Unladen weight.. res
Particuiars of prf:\’mu s registration and rcg,lsteicd numhber

(if any)... i .
[ harehy declare tha: this vehicle has not been registred in any
Siate in India.

Additional particalar, to be completed onty in the cas: of transport
vehicles other than 1ioter-cars.

Colour or colonrs of body, wings and front end...

The place where the vehicle is proposed to be removed...

a0 The address of the owner at the place where the Vehicle is pro-
posed fo be reaoved...

Dated. . 1991, Signatu ‘e of applicant.
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FORM R. Tem.
Receipt for'a certivicate of registration or a cartificate of fitness.
Rule 47 (6) (vi) of the Tripura Motor Vehicles Rules, 1991

(3=e

I have taken possession of tha certificate of * registration
* fitness

hereunder desscibed —
Regirtration mark
Seating capacity (in the case of public vehicley
Registered laden weight (in the case of goeds vehicle)

Naine, rame of father and address of owner -—

2. Uutil... ; ...this receipt may be
regarded as the certificate of *rogistration for the purpose of section 130

*fitness
of the Act {duty to produce certificate of registration).

Tssuing Authority

Date—

Fhe above authoritation is hereby extendsd up to the duy of.iininns

Pate Issuing Authcrity

¥ Strike'outif. not rcquired._ )

b

i



FORM P, St. 8. A,

(See rule 72 (1) (i) of Tripura Motor ¥ehicles Rules, 1991)
{To be ni2d when permit is required for stage carriage)
Application for u permit in respect of service of stage carriage.
To
The Secretary,
STA/RTA (DTZ/DTO)

Tn accordaace with the provisions of sections 69 70 and 71 of the Meter
Vehicles Act, 1288, 1, the undersigned hercby apply for a permi  under
section 66 of that At in regneet of a servics of stags carriages as he reudder
set out 1 —

[. Full Name ... ; = ;
{Surns me) (Name) (Name f the [lather/Hashand)

ey - . v

2 Agoi s ows

3. Full Address I No .. .. Name ofland/road...

... nang of locality .. ..Town/City. Pin Code...
Tele No.

4, a) “Whether the applicant belongs to —
i} Sched: ad Casre/Scheduled Tribe/Ex-Se: vicemen/Educated
unem- loyed/Project affected persons.
b) Remarhks :—
5. The route, routes or area for which permit (s desired..,

ruu i i e e e as wn .. aee

6. The maxin n nomber of vehicles which will Hly at any one time under
the terms of the pirmit in the area or any route aid the minimum nomber
of daily vehicle trips are —

s nee =y e ana v _n 2 e

7, The minimun: number of vehicles which will ply at any one time under
the terms of the nermit in the area or any route or any part of any route,
and the minimum rumber of daily vehicles trips are 1——

EEN] T e aan wen a0 oy
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3. The type or types of vehicles to be used on the saevice and the seating
capacity are 7

.. vehicles of not less than .., ... and no: more

than ... . seats.

...vekicles of mot less than... .and nor more than. .

...vehieles of not less than. . _.and no more than. .

...vehicles of not less than. . and ne more than. . )
seats.

9. Particulars of the time-ta sle(s) proposed are api ended,

10. The standard rate which it is proposed to chirgels ..

...price per passenger per stage/half stage.

11. Number of vehicles kept in reserve to maintain the service re walarity

and to provide for special occisions ... - o 4
12. Arrangement made for housingand repairs of vehicles (to be given
in details) ... - -

13. Arrange ment made for convenience and comf: f of pagsenge.s.

aen

e mw aky nam awa

14. Arrangements made for storage and safe custecay of lusgae ..

oy avs sm oy & i =3 CRR) -

15. Particulars of any stage >t contrast carriag2 pi rmit valid in 1ae state
held by the aplicant -~

en ar e e . aan

16, Particnlars o™ any permi. held by he applicar: in respect o theuse
of any tramspart vehic!: in ony ot er state.

17. Whether any of the per:1its stated above hay bran snbicet of a order
of suspensien or eanveliatinn in lzst fivur years, &s so, yiva details.

18. 1 declare that not more than... % oot those

vehicles are or will be i1z subject of o srmits for use as ¢ontract earria ¢,

19. T am at present in possessioa of .. vehicles
available for use wader the perm !t upplied for.
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20. T hereby decl.re that the above statement are true and agree that they
shall be condition of any permit issued to me,

Signature or thumb impression

Dl wip roor swsvain g senduan o
of applicant.

Plaee ... ... a0 sy yaome

{To be iiited in the office of the Transport Authority}.

1. Tate of receipt :—
2. Amount of rupees
received, vide
receipt/Challan N Ty e © - - ;-1 S o SRS
3. Granted.
Granted in modified form on the .. e e .odayof .. .. 19,
4, Number of PETmits iSSUSH —oo v vr wir sr vonmur sn e e e e e
5. Serial No. of parmit/permits ssued v coo oo von v wneomn ve e wen s e

Secretary,
Transport Authority.

i FORM P.LO.P.A.

(See Rule {(72(1}1) of Tripura Motor Vehicles Rules, 1991).
Apoiication for ¢ Hermit in respect of o o mntract carriage to be regularly so
use b
(Ta¢i/Auto rickszaw/Tourist Taxi, Air Conditioned Contract carriage)

siStrike out which i; not applicable)

To
The Sec-etary,
STAR A/(DTC DTy

Tn ¢ ccordance wii 1 the provisions of sections 69,70 and 71 of the Motor
Vehicles Act, 1988, 1.1 ¢ undorsigaed, heredy pply tor the permit under section
66 of th - Act in respect of a Contract Carria 1¢ as hereunder set out >—

1. Ful Name of applicant/Company
e e (Surnume) oo e

e vas e ey

..... o v e e B 56 (NATE) o v oee
(Father ;/Husband’s Mame} el S Wt B

T AL

(KR

smw IRE3
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3. Full address H. No. «oi vov vie e s en et ver see vee vee oee ... Name of
Road/Lane ... ... ... ... ... Name of locality ... ... ... ... .. Town/¢ ny

4. Ta,lcphone No Vi R

5. Area or route for which permli requlred ......... O e

6, Seating Capacity ... ... ... ... cve oo Seais,

7. Tae type of vehicle (Buaf A R’A C BJ&JImpu Ld )

. Arrangemcnt m.adc fm Lunfamcis to (Lonmu) DIrat i:--d ‘e" i').u. o and
plione number S SR SIBNYG MABESS SRRGN M. i

9. Particulars of any utage carriage or contract cxving peries valid in the
State or any other and held by the appnc*vn lal respect of 1~

() TRIBVEIIGIE wor conms seadi vy sonans sodois ins
(b). ‘any OUher VENEIE w0 o vew i verens s s e e

10. Particulars of any »armit h(,‘d bj the applicant in respect of th use of
any transport vehicle in any state during «he fast four years which  has
been the subject of wiy order of suspension or canceliation —

Fiw e e ae aa e

11.%%  §am inpossession oi the vemule the Certl iica te Regisiration crf whlch
is enclosed.

12.%% I have not yet obtained possession of the vehicle and § understand that
the permit will not »e issued until [ have done so 2nd have produced  the
Certificate of Regis ration and further declare that T propose to  purchase
a vehicle manufactured in the year —

13.4% “1 intemd .!:0.5[1‘;; }:hc vuhlclc No
My MDD L. Now s SRR R B v
. e e S lbbqu b‘r

14. I hern,by declare that the above statements are true ind agree that they
shall be condition: of any permit issued to me.

Bate — ... ... ... 19 Signature or thu::b impression
Place ... ... ... .. ... of the applicant,

(To be filled in the office of the mnmmt Anthorit} )

1. Date of Receipt/Challan—
2. Amount of Fupets—... ... .o i s s e v e o o Received,
(vide teeipt MO o sew wo oo wss wan aiv aee gee oo dated,
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Circulation to members

3. Date of consideration at mesting

decision by the Chairman i
4.-__Grantcd

Granted in madified fern on the day of

Rejected
5. Number of permit issued

»*%  Girike out inappiicable Secretary,
alternatives, Transport Authority,

FORM P.Gd. C. A
(See Rule 72 (1) (iii) of Tripura Motor Vehicles Rule, 1991.)
Application in respect of Goods Carriers Permit

To

The Secretary,

STA/RTA(DTC/DTO)

In accordance with the provisions of sections 69,77,79 and 80 of the

Motor Vehicles Act, 1983, I, the undersigned, hereby apply for a goods
Carrier’s Permit under section 66 of that Act, hereinunder set out :

I. Full Names of the applicant/Company
(Surname)
{Name) (Father's/Husbaud’s Name)
2. Age
3, Full Address : H. No. Road/Lane
Names of the Locality ‘s
City/Town
Tel No. if any PIN

4. The nature of goods proposed to be carried
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5, Type and capacity of vehicles including trailer and alternative trailors of

articulated vehicles i

_I-‘Nuniu_b::;_o—f'ﬂ _"Type Load Ladsen Registration 0:;:; all Width
vehicles. Capacity. weight Mark. length.
K.G.
1 2 3 4 5 6 7

e i —— g ——— e ms

Note—(1) Ifany of the vehicles are not in the posscssion of the applicant it
will suffice if the figures in column(3) and (4) are cerrect within
ter percent above or below subject to any limitation of weight in
force. The certificate of registration must be presented to the
Transport Authority so that the registration marks may be enteied
in the permit before the permit is issued.

(2) If tbe application is in respect of a large number of vehicles than
can be specified above an additional schedule may be aopended to
the the form.

6. Darticulars of any goods carrie’s permit valid in any State and held by

the applicant which has been the subject of any order of suspension or

cancellation.

7. Iforward herewith the certificate of registration of the vehicles or L will
produce the certificate of registration of the vehicles before the permit is

issued.

8. 1 hereby declare that the above statements are true and a

b= conditions of any permit issued to me.
Date s 18 Signature or thumb impression

Place of the applicant.

gree that there shall

(To be filled in the office of the Transport Authority)
1. Date of receipt/Challan

2. Amoupt of Rupees ...received
vide receipt number ... .. date
3. Granted/Granted in modified form/ Rejected on the o
. day of
4. Number of permit issued
Secretary,

Transport Authority.
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FORM P. Tem. A.
(See rule 72 (1) (iv) of Tripura Motor Vehicle Rules, 1991.)
Application in respect of a temporary permit
To
The Secretary,
STA/RTA (DTC/DTO)

In accordance w1th fhe provisions of section 69 and 8‘? of thc Motor
Vehicle Act: 1988, 1. the undersigned, hersby apply for a temporary perinit
under section €6 of that Act as hereinunder set out i—

I. Full Name ...
(Surname) {Name) (Father’sfHusband’s Name)

2. Age -
3. Full Address, H- \Io ...Road/Lane...
Name of the Locality
City/Town .. ... Pin
Tel No.. o
4. Purpose for whlch pcrrmt is mquxrcd o
5. Route or routes or area
& Period of duration of permit? From ... to ..
...(Both days inclusive)
laden weight
7. Typeand - of the vehicls for which the permit is
Seating capacity
required

8. Registration mark of the vehlclcs i
[ hereby declare that the above statements are true and agree that

&
they shall be conditions of any permit issied to me

Dated... .19 Signature or thumb impression

Place... of applicant.

(To be filled in the Ofﬁcc of the Transport Authority)

1. Date of receipt... - 5
Amount of rupees ... received, vide receiptf
Challans number ... dated ...

Granted

3. Granted in modified form on the... day of... ... ...19
Rejected

4. Permit No issued ... 5 3

5. Registrationimark of vehicle if mhmated after issue s~

Secretary,
Transport Authority.
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FORM P-Pr. S.a.
(See rule 72(I) (v}
Of Tripura Motor Vehicle Rules, 1991)
Application in respect of a Private Service Vehicle Permit.

To
The Secretary.
STA/RTA (DTC/DTO)

In accordance with the provisions of section 69 of the Motor Vehicles
Act, 1988, I the undersizned, hereby apply for private service vehicle permit-
under the provisi \ns of sections 66 and 76 made under that Act. as herein
under set out :—

1. Full Name/Name ¢f Co...

{Surname) (Name) Father’s/Husband’s Name)

2. Age...
Full Address ;: H. No .. Road/Lane...
Name of locality... City/Town
Pin —Tel nos., if any.

§ 4. The route or routes on which. the area within Which it is intended to
uge the vehicle...

5. Type and seating capacity of the vehicle. including trailers and the
alterpative trailer of articulated vehicle ;—

B I‘\'c;nuof vehlcle_T;hpe "Searingm Jée;gi:,te.rci;du _.-I.{;é}stratic;ﬁ‘
Capacity laden weight(K.G) marks.

H
™

3 4 5

Notes—(I) The certificate of registraticn must be presented to the Trans-

port Autbority so that the registration marks may be entered in the Permit
before the permit is isseed.

€2) If the application is in respect of a larger number of vehicles than can

be specified above, an additional schedule may be appended in the same
form.

6. The nature of the applicant’s business and location...
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7. Specification of the person to be carried and the terms under which
they will be carried and purpose thereof ...

I here by declare that the above statements are true and agree that
there shall de condiiions of any permit issued to me.

Signature or thumb impression
of applicant.

f the Transport Authority.)
1. Date of receipt...
2. Amount of rupees... received.
vide receipt nmumber/challans .. dated.
Circulation to membhers

1. Date of considering at meeting...

Decision by Chairman.
Granted

Granted in modified form on the... day of . 19

Fejected
4, No, of permit issued...

Secreiary,
Transport Authority,...

FORM P. CO. S.P.A.
(See rule 72 (1) (vi) of Tripura
Motor Vehicles Rules, 1991.)

Application for a Special Permit in respect of a confract
Carriage undar section 88(8).
To

The Secretary,
; STA/RTA(DTC/DTC)

In accordance with the provisions of sub-section (8) of section 88 of the
Motor Vehiele Ast. 1988 the undersigned hereby apply for a special
permit in respect of a public service/private service vehicle as herein
under set out ;—

1. Full Name/Name of Co...

(Surname) {Name) "?a.ther‘s;Husband’s Nam.t;j
9. Full Address ; H. NO.. Road/Lane...
Name of the Locality... City/Town
Pin .. N

Tel No,, if any...
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3. Route or routes or area for which permit is desjred with itinerary ...

4. Period for which itis reduired ..

5. Registration mark of the vehicle...
a) Chassis No...
b) Engine No...
¢) Vehicle is taxed upto... in the state of

d) Particulars of taxed paid to other Siates...
6. Seating Capacity...

7. Particulars of the permit. if any under wnich the vehicle is already
covered and the authority by whom it is issued. ..

8. List of persons/passengers proposed to be carried is attached.

Place : — Signature or thumb impression
Date — of applicant.

(To ba filled in t“ﬁ._a“oﬂice of the Transport Authority)
1. Date of receipt ...

Amount of rupees receipt, vide receipt/
cnallan number... dated...

3. Granted
Granted in moditied form on the... day of... 19
Rejeeted

4. Permit number issusd...

Secretary,
Transport Authority:
FORM P, st. 8.

(See rule 73 () (i) or Tripura Motor Vehicles Rules, 1991)
PEIE;MIT IN RESPECT OF A SERVICE OF STAGE CARRIAGES.
Transport Authority
P. st. § (No)
1. Name holder/Company —

(Surname) (Name) (Father’s/Husband’s Name)
2. Address...

3. Rout/Area for which the permit is valid. ..
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4, The type or types of vehicles to be used on the service and the scating

capacity.
vehicles of ... Seats.
y ghicles of ... ...Seats.
Registration Mark chassis No.... ...Engine No.

5. Date of Expiry i—-...

6. Maximom and minimum fares ;—

7. Particulars of time table to be observed .. .

3. Whether persons may be carried standing in any ot all of the vehicles,
and if so, at what percentage of the seating capacity and subject to what
conditions. 4

9. This permit shall be subjret to the conditions specified below in Addi-

tion to the conditions laid down ip sub-section (S) of section 84 of

the Act.

(a) Fare tables and {ime-tables of the routes and approved by the State/
regional Transport Authority shall be exhibited on the vehicle
and on the stands and halts specified below =—

(b) The State /Regional Transport Authority may, after giving notice
of not less than one month;
(i) vary the condition of the permit.
(ii) attatch to the permit further conditions.

{c) Arrangements stated in the application for housing maintenance
and repair of the vehicle and for storage and safe custody of
luggage znd goods will be maintained.

{d) The records to be maintained and the dates on which returns are
to be made to the Transport authority:—

(¢) Aany other conditions :—

10. Under the provisions of Rules this permit isvalid also in the regions
and subject to the eonditions set out below :—

Region. - Route/Area Conditions.

Secretary,
Dated... .. 19 State/Regional Transport Authority
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Renewal

ey

This purmlt is hereby remewed upto the

day of . .19 subject ta followmg candntmns

It is effective upto the date above written and subject to any condition
attached to the previous countersignature in the foilowing regions;

”.Secretarym
Dated ... o L Transport Authority
COUNTERSIGNATURES,
.. Transport Authority
P 5t § (No) ...

Countersigned for Route/Area.. -
Subject to the following variation of cond:tlons —

Secretary
Dated... . 19 Transport Authority

RENEWAL OF COUNTERSIGNATURE

The above countersignatnre ig hereby renewed upto the ...
.. day of... R s

Secretary,

Dated... w5t 19 . Transport Authority

FORM P CO P.
(See rule 73 (I) (ii) of Tripura
Motor Vehicles Rules 9 1991)
PERMIT IN RESPECT OF A PARTICULAR CONTRACT CARRIAGE.
P. £0. P, (NO)

. Transport Authority
1. Name of Holder/Company

2. Address
3. (1) Registration Mark ..-{2) Chassis No. ... _

Engmc NO.
(3) The vehicle is held under a hire-purchase agreement w1th —_—

4, Maxlmum number of passeq«ers permitted to be carried :—.
A Area for which the permit is validi— ...
6, Date of EBExpiryi—

19
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7. Whetber a taxi-meter is to e fitted and (if so) the make & Sr. No.
(in case of motor cab only)..

8. Thus permit shall be subject to the following conditions in addition to
the condition laid down in secticn 84 of the Act —

(a) The State/Regional Transport Authority may after giving notice
of not less than one month ;—

i) wvary the conditions of the permit,
ii} attach to the permit further conditions.

(b) The records to be maintained and the date on which returns are
to be made to tee Transport Authority ;—

(¢) Any other conditions :— .,

9. This permit does not entitle the holder 1o use the vehicle herein
described as a Stage Carring: or as a goods vehicle for hire : —

10. Under rhe provisions of Rule .. -..this permit is vatid
also in the regions and subject to the conditions set out below :—

...Region .. ...Route/Area ..

Cenditions ...
Secretary,
Dated .. .19 . ... Transport Authority.
RENEWALS
This permit is hereby renewed upto the .. i day of
... 19 ...stbisct to the following lurther conditions

1t is effective also up to the date above-written, and subject to any
conditions attached to the previous counter-signature, in the following
regions —-

Secretary,
Dated . L1 P ... Transport Authority

et ann
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COUNTERSIGNATURE

..Transport Authority... ..P. CO, P, (NO)-.

Countersigned for Routes/Area subject to the following conditions :—

Secretary,

Dated..- .19 ...Transport Authority,

RENEWAL OF (OQUNTER-SIGNATURES

The above counter-signature is hereby renswed uplo s
LAag 0B s sl ..subject to the following conditions i—

Sectetary,
... Transport Autherity,

Dated... ...19

FORM—P. CO. §&
(See rule 73(1)(iii) of Tripura
Motor vehicles Rales, 1991).
PERMIT IN RESPECT OF ONE OR MORE CASUAL
CONTRACT CARRIAGES
...Transport Acthority...
P. CO. 8. (NO)...

1. Name of Holder... 5
(Surname) (Name) (Father’s/Husband’s Name)

2. Address... "

3. Route'Area for which permit is valid...

4. The type or types of vehicles to be used as casual contract carriages

and the ( ) seating capacity i... .
(ii) Chassis No...

(i) Registration Mark
(i) Engine No. Vehicle of .. ...scats.
Vehicle of... ...seats.
il e

5. Date of expiry...
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6. This permit shall be subject to the conditions specified below in addition
to the conditions laid down in section 84 of the Act (—

a) The records to be maintained and the date on whick returns are to
be made to the Transport Authority.

b) The Regional Transport Authority after giving notice of not less
than one month—(i) Vary the condition of the petmit (i) Attach to the
permits further conditions.

¢) Any other conditions— .

7. ‘This peimit does nct entitle the helder to use any vehicle as stage
carriage or as goods vehicle for hire,

Secretary,
Dated i9 . ... ...Transport Authority,
or Officer authorised by the RTA.

RENEWALS
Renewed upto 19 ¢ Subject to...
also valid in
Secretary,
Dated 19 . ... Transport Authority.
Counterisignature
... Transport Authority...
P. CO. S (NO.)...
countersighed for the regions of .. Subiect to
Secretary,
Dated 19 : ... Transport Authority.
Renewal of Counfer-signature
The above counter-signature is hereby rencwed upto the... ...day
of 19 : Subject or the following conditions—
Secretary,

Date 19 F ... Transport Authority.



116

FORM P. CO. 1.
(See Rule 73 (1) (iv) of Tripura
Moter Vchicles Rules 199!

PERMIT IN RESPECT OF CONTRACT CARRIAGE (8)
TO BE USED FOR CONTRACT/PRIVATE HIRE
Regional Transport Authority. ..
P. CO. Pr(NOQj
1. Name of the Helder... s
(Surname) {Name) (Father's{Husband’s Name)
2 Type of velicle (s)
3. (i) Registration Mark(s) of Vehicles

(ii) Chassis No. (iii) Engine No.
4. Seating Capacity of each vehicle
5. Area

6. Date of expiry

7. Conditions :(—

a) This permit ig subicet to the conditions laid down in section 84 of
the Act.

t)  Such Garage accommodation for the carriages as is approvd by the
State/Regional Transport Autherity shall be (provided)

¢} The carriage (s} shall not ply on public stands or in public places.

d) Th: Regional Transport Authority may, after giving notice of not
less than one month :-—

1) vary the condition of the permit
1) artach to the permit further conditions

e} An other onditions

Seuretary,
Dated 19 Transport Authority
RENLEWALS
Renewed 4 3to Subject to
Secretary,

Dated 15 Transpo:t Authority.



e
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FORM P. Gd. C.
(See rule 73 (1) (v) of Tripura
Motor vehicles Rules, 1991)

GOODS CARRIAGE PERMIT
Transport Authority

P. Gd. C {No)
I, Name of Holder e — 5
= (Surname) (Name) (Fathers’/Husband name)
2, Address : .. ; :
3. Area for which perrmt is valid (— ...

4, Typeand capacity of vehicles, including Trallers and the alternatwe
trallers of articulated vehicles :

No. of T;pe load " Laden Overall Wld[h Registration

vehlcles, capacity weight  length ——
(K.G) (K.G)
1 2 3 4 : : >
(i) Registration Mark .. ..  Gi) ChasisNo. o«

" "Engine No.
5. Date of Expiry of permit
6. Nature of goods to be carried —
(@) The records to be maintained and the dates on which returns are
to be made to the Transport Authority, -

. {b) Arrangements stated in the application for housmg maintenance
and repair of the vehicle (s) and for storage and safe custody of
goods will be maintained.

(c) The State/Regional Transport Authority may, after giving notice of
not Jess than one month :
(i) vary the conditions of the permit.
(iiy attach to the permit further conditions.
(d) Any other condition ;
7. This permit shall be subject to the conditions specified befow in addition
to the conditions laid down in sub-section (s) of section 84 of the Act.
8+ The vehicle {s) antherised by this permit may be used by the holderas a
goods vehicle otherwise than for hire within the area of
for the purpose of carrying the following goods.
Secretary,
Transport Authority
Dated
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RENEWAL

Renewed upto 19 .. subject to
Also valid in =

Secretary,

Dated .Transport Authozity.

COUNTER SIGNATURE

Transport Authority
P Gd. C. (No)
Countersigned for the area of :
Subject to
Dated

Secretary,
Transport Authority

RENEWAL OF COUNTERSIGNATURE

The above countersignature is hereby renewed upto the

day of
19 ...Subject to the following conditions.

Secretary,
Transport  Authority,
Dated
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FORM P. TEM. bt
( See Rule 73 (1) (vi) of Tripura
Motor Vehicles Rules, 1991)
TEMPORARY PERMIT
...Transport Authority...
P. Tem. (NO)...
1. Name of holder - 5
{Surname) {Name) (Father’s/Husband’s Name)
2. Address
Type of Vehicle -
4. (i) Registration Mark
(ii) Chassis No, (iii) Engine No.
(iv) Seating Capacity
(v) Laden Weight
(Note +—If (i) is filled in. (1) and (iiiy may be struck out, otherwise
(i1} and (iii) must be filled in)

5. Purpose of journey or journeys

6. Nature nf Goods to be carried

7. Date of expiry " i

8. Under the provisions of sub-section (4) of section $8 of Act. and with the
particular/general consent of the Transport Authority concerned this
permit is valid in the following regions/Toute/area.

9, Conditions 3

Secretray,
Dated ... . L ... Transport Authority,

COUNTERSIGNATURE IF NECESSARY
Transport Authority ...
P. TEM. (NO}
Countersigned for the region of
Subject to the following conditions

Secretary,
Dated ... Transport Authority

(Note of Form P. Ten-A temporary peimit can be carried on the vehicle
in original. Condition will vary in case of Inter-state permit under Reciprocal
Agreement) Truck, Bus, Cab ete.
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FORM P. Pr. 8.
(Sez Rule-79 (1) (vii) of Tripura Motor Vehicles Rules, 1991)
PRIVATE SERVICE VEHICLE PERMIT.

.. Transport Authority
P. Pr. 8. (No) :-

1. Name of Holder/Company :—
(Surname) (Name) (Father's’Husband’s Name)

2. Address... i
. The route or routes of the area for which the permit is valid.
4, Type and seating capacity of the vehicle including Trailer and
alternative trailer of articulated vehicles:—

No. of Type Seating Registered  Registration  Chassis 'I;Z-Qé,ine

vehicle capacity ladzn weight mark No. No.
K. G)
1 2 3 4 5 6 7

5. Specification and number of persons (in:luding standees) to be carried
and the terms under which they will be carried.
6. Date of expiry of permit —

7. Conditions i—

8. Under the provisions of Rule
also in the regions and subject to the conditions set out below ;—

...this permit is valid

Conditions.

Region Routejareas.

N . g

1

Secretary,

Dated Transpori Authority.
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RENEWALS
Renewed upto. .. AL Sublect to..,
; Secretary.
Dated... Transport Autkority.

COUNTERSIGNATIIRE
Transport Authwrity.
PoPr S (N -

(Countersigned) ftor the ares of..,
Subject to the following variations of conditions.

secretary,
Dated... ... Transport Authority,

RENEWAL OF COUNTERSIGNATURE
The above countersignature is hercby renewed upto the...

day of... wel® 4 Subject to the following conditions.
Secretary,
Dated... <. .. Transport Authority,

FORM-P. Co. Sp.
(Sec rule 73 (1) (viii} of Tripuza
Moto- Vehicle Rules, 1991)
SPECIAL PERMIT ISSUED JNDER SECTION 8} (8) OF THE MOTOR
VLHICLE ACT. 1988.
Ortice of the Regional Transpert Authority :—
P. Cc. Sp. (No) :--
Certified that i vehiule beariag —
(i} ILegis ration Mark (— - s
(il) Chasis No. (— ... (i) Erogine No...,

Repistered by tie Registering  Authority 5---
Ard owned by :— ... .. .. . .80,

{ptrmanent addr:is)
covered by perm.t No. ... .- datad.., s

o
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issued by the Stute'Ravional Transport Authority - ...
has been engazed as a coutract carriage for the period commencing on
the - ... e

day of... .19, and endiny on the... s
day of... 19. the person whose particulars are

given below : -
I. Full Name -

(Surnane) (Nuame) (“ather's Husband's Name)
2, Ase ;-
3, Place of residence with full Postu! addres; v
4. Route of Journey 1 — ...
5. No. of Persons in the party... ... {as per list
attached)
This permit is valid upto... .., - >

Certified that in respect of the vehicle mentioned above, all Tax and fees
payable in this State upto the date of expiry of this permit have heen paid.

This permiit holder shall pay ths taxes, Jue to other States as per the
rates prescribed by each State to the nearesi tavaiion authority of that State
the tax of the othar state is not already paid by to confirm in the state, it shall
be produced on demand by any police officer in uniform or an officer of the
Transport Department, Tripura,

(The holder of the permitshall maintain tipsheets in such as the Regional
Fransport Authority muy by generel or special order, direct, and shail carry
themin the vehicle).

(Sigﬁ-a ture of the Issuing.:ﬂ-&u'thority}

The validity ol this Permit is extended upt .. _— -
dusing this peri>d the party may visit the follow ing places also,

(Signatur of the Competent Authority)

Note :—(1) 7.ieperiod of vulidity of the permit shall not exceed three months

Litension may be granted for 4 r iximum period of one month,
Note ~(2) “he Competent Authority shall uegn the Regional Transpors

£uthority which issued the perivt or the Regional Transport of
the region in which the party happens to be at the time of
- pplving for extension, whichey r is nearer While granting
slenslon, Ue ©ompetent Authe rity shall satisfy itself that all
<ixes and feos payelis uptothe period of extension have been
said by the Applicant,
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FORM P. Co. T.
{ See ~ale 73(1) (ix) of Tripura
Mot Vehicles Rules, 1931 )

Permit in respect of a Tourist Vehicle

Transport Authority P Co. T. No.ivaicurss
1, Full Name
(Surname: {Name) (Father's/Eusband’s name)
2. Address —
3. (a) Registration M:zk .
(b) Chassis No. ... {¢) Engin:No..........
(d) Date of initial registration...
4, Type of vehicle :
State if Luxury/semi-Logury, A/C, Omnibus, Motor (ab.
5, Seating Capacity .......
6. Woeight of additional luggage in excess of free allowed
{(in buses) i—
7. (State) routes areas in which permitied to pi. -~
8. Valid :— From e 0 .. 19
9. (a) Fare rate :--

10. In addition to the
suh-section (11) of section

(i) ©n distanc - basis and waiting charge.
(i) On time 1asis.
(b} Freight rate fin buges) t—

subject to the following vore itions, namely

conditicns specified under seetic 1 84 and under
. of the Motor Yehicies Act, 1918 the permit is

(1} The vehicle & all not be parked on public stauds or in public

places ang offe ed for hire.

(2} (a) There sh:¢!l be displayed on the vehicle b ing

plisd nader

this perm’t & | nard in yeliow with leiters in black displaying the
word “Toursiat Vehicle” in Devanaeri seript ¢ English. The

letters shall nct be less than 75 mm in height and
thickness,

(3) This parmit ¢: es not eatitle the holder to run the
stafe carriage.

12mm. in

vehiel= ag 3
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(4) No advertisement shall be exhibited on any pait of the vehicle either
inside or outside or any class thereof.

(5) Inrespeet of a motor cab, the daily record of the name of the driver,
his licence number and his hours of :hifi shall be maintained. The
signature of the driver before he takes over the cab shall be obtained
in the log book.

(6) The contract carriage shall not be used for exclusively carrying goods.

(7) The permit holder shall not cause or permit transpert of contraband
luggage nor shall be used or permit the car/bus to be used in cunuce-
tion with any congnizable offence.

8) All taxes payabls for opsration of the vehicle shall be paid regularly,

(%) No conditions of the permit as weil as those prescribed under the rule
of the Tripura Motot Vehicles Rules, 1391 shall be denarted from with-
out the prior aparoval of the State Transport Authority.

(10) The State Transport Authority may after givinp notice, of not less
than one month,
(i3 vary the conditions of the permit.
(i} ettach to the permit further conditions, so as to accord srith
the conditions nrovided by the Act or prescribed ny the roles made
thereunder : -
(11) Any other conditions provided in the Act or presetibed by rules.
Secrefary,
Date and Seal, State Transport Authority,
endersement of Renewal, Trip ira.
Thi permit is renswed and will expire on ..,
Subject to the following conditions,
Secrecary,

Date

State Transport Authority,
and Seal, Tripurs,
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FORM N.P. Gd. C. P.
(See Rule—73(1)(x) of Tripura Motor Vehicies Rules, 1991)
National Permit for Goods Carriage.

State Transport Authority

Regional Transport Authority

N.P.Gd. C. P. No...

Serial Number

1. Name of the Permit Holder/Company
(>urname} (name) (fother’s husband’s  name)

2, Address: ;
3. MNames of StatesiUmon Terntones for Whlch hr« Perrmt is
Valid ; From ... ..to T s

4. The nature of goods to be carried in the \*clm afs)...
5. Type, modzl and capacity of vehicles, includin ¥ Trailer aud t‘ e alter-
native Trailers of articulated vehicles —

No.of Type & Lead Laden Overall Overall Regis ration Engine ate of

Veh. Mode! capacity weight lenght  width mars Mo, initial
{kgs) - egistras
o -l _ . chassis Ne. tion
1 2 3 4 5 6 7 8 95
6. Valid from.. . o 2 w I

7. Arrangements stqted in thc apphwhon for housmn, matntenance and
repair of the vehiclels) and for storage and safe ¢ astody of goods o be
maintained.

8. Regordsto bs meintained and the dates on which seturns a-e to be
sent to the State Trinsport Authority.

9. Conditions a tached to the permit (in additior to these fai! < own in
section 84 of the Act).

10, The aold\,r ot ilm pei mlt shall exercise :.ua,h . nervisions over e work
of his employees as is necessary to ensure that the vehicle is o0 iledin
conformity with the Motor vehicles Act, 1988 and ¢ @ Kulex made thereunder
and with due regard to the comfort, convenience ans safety of the P it

Date... L I fmcrutary;
Regional "‘r Asport ‘a‘l(hnrm
" State
RENEWAL
Renswed Upto.., ... . .19 sutject to...
Also V"lhd in
Dated ... o 19 Seeretary,

Regicnal Transport At thority.
State
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FORM M. V.Rep. A.

{See Rule 85(b} of Tripura
Mestar Vehicles Rules, 1991)

Form for an applicatien fer replacement of motor vehicle covered by any
permit.

Name of applicant (in fully

Address

Nuntber of Permit... ... valid opto ...
Registration Mark. ..

I desire to replace the present Mofor Yehicle number...

by agother Motor Vchicle bearing registration mak...
the details of which are given balow ;—

(iy Make Present Motor Proposed reslacer
Vehicle Motor vehi:le,

(i) Year of manufacture
(i) Type
(ivi Fuel
(¥) Seating capacity/R.L,W.
(vi) Validity of certificate
of fitness. i
(vii) Other details considered

necessary such as Tax anc
Insurance,

The reasons for replacement are :

The teplacer vehicle will be ready for operation on or
before...

Dated... 19 Signate e of applican .

* If the renlacer vehicle is not in the poessession >f the applicint, he
shall state details exeept rezistration mark of the wvehicle he roposes
to purchase.
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FORM TR. P.A.
(See Rule 88(a) of Tripura
Motor Vehicle Rules, 1991)
Application for Transfer ef Permit.

Name of the applicant (in full)

Address ...

Registration Mark(s)...

Serial namber of permit... Issued by...
) and valid upto

Details of countersignature, if any...

Name of the present permit holder...

LTy

PART-I

1. ... apply for transfer
(Name of transferec)

of the above mentloned permit from
(Name of Transferes)

We hereby declare that the price agreed to be paid for each vehicle is stated

belov' ;—

L We Lereby declare that the following agreement is made for reansfer of the
permit *, :
The ransfer is prososed to be effective from...

LEX]

i
= Signature or thumb } { 1, Tramsferee
;,! impression 2, Transferor

o i

“Cuate ¢ stails of agres wnt made,

it any such as aqy, amountp 1id on good will,

gic.
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FORM TEM. P.A.
(See rule 77, ") of Tripura Motor Vehicles Rul:s. 1991)

lemporar: authorisation to ply 2 Motor Vahicle.

1, Recaived the permit hereunder described :--

{1y Name of holde-..

{2y Fatler's Name ..

(3 Address...

4} Regisiration mark of Yehele...

€5) Number of permit ..

(6) Issued by Stats Transport Authority

Regional Transport Authority.
{7} Route/Area for which the permit is valid...
(8} Authorised carrying capacity or pay load of scating capacity .
(9) Any otber special condition attached to the permit which the
auathority grant. 1g this authosisation may like to specify...
{10y Date of f:xpiry . .
2, The bolder is hereby authorised to ply the said vehiele in the said route/
area. Heis cxempted from the obligatioa to produce or ta exhibitin the
vehicle the permit so lony as he is using the vclhicle In accordance with this
authorisation which he shall produce on demand in liew of the permit.

3. This authorisation shall be valid until the... to 19
Seal
Date... 19 Signature an i designation of the

Authority grantin ; the authorisation.

The above authorisation is hereby extended upto the . day of 19
on the same conditions as above.

Signature anii designation of the

Authority granting the authorisation.

Seal

i
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FORM—M. V. 1 IN TRIPLICATE.
(See Rule 103(ii) of Tripura M. V. Rules, 1991)

COMPOUND CHALLAN FORM

District/Sub-Division

...........................................................................

Book IO e nme s el Vehicle No.
Vehicle Typs.

] [ o (RO DL. No.

Dated.. coovemmnmeniins 19

To,

The Superiatendent of Police, (Traffic)
West/North/South Tripura District.

I have 10 1eport ON...vvvevinneennnnn 1991 @b

AM/PM. SHTE. . coninmre mamnennmn bbb s iR SE RS AISR T B smppercmma i
Resident OF. v ommommmssnmmais s Committed the Offence(s).........
................................................... OF  visest s R R RN 105
AL (PIACE)  civuiiiimnsnnsirmransivesrtsraesesimna e st st s s s e s o R
Punishable under the provisions of Sections/Rules —
I - e e B S O R AR A
D Bl soswerenmommesnmmenms tehssmanstin st doas anis
R S Gt Ty R R R
& vmmnomanngs Bisin i ennainnansnemmnemsmnn e

of M. V. Act, 1988/Tripura M. V. Rules, 1991/Central M. V. Rules, 1989.

By virtue of powers conferred upon ms by notification No. F. 7 (1)-Trans/
85 dated 16. 10. 90. issued by the Transport Department,” Government of
Tripura in exercise of the powers conferred by Sub-Section (1) of Section
200 of M. V. Act, 1988, the said offence(s) have been compounded and
T have been realised as composition amount.
Pald; Bsiivsesomavsiiimonia (in words) Rupess
as composition amount.

....................................

Signature of Viclator. Signature of Challaning
Officer {Authorised Oiizer)
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IN TRIPLICATE
FORM M.V, 2
( See Rule 103 (iv) of Tripura Motor Vehicles Rules, 1991).
FORWARDING CHALLAN

P.S. Area ... Vehicle Mo.
Book No. ... Vehicle Type.
SI. No. .. 5 DL. No.

Date ...

To,

The Chief Judicial Magistrate,

I have to report thaton... ... ...19% at...
AM./PM. Shri... R s P
.. resident of... e eie e w.Committed the
offence(s)... weo wms oge O

BB ...at (Place)
Punishable under the provision of Sections/Rules,

{1 S e - T
[ 2 R N S (s) .
1 J S D .

of the Motor Vehicle Act, 1988/Tripura Motor Vehmles Rules, 1991/Central
Motor Vehicles Rules, 1989.

Witness 1—

i...
o,
3.
Signatuvre of Challaning
Officer,
Documents impounded... w.{validity) date aed area.,
Previous Convictions/Ends. or punched
Day Month Year
Y T ¢
) O I - T )
3)... —(6)...
The violator has been advised to appear on
at... ...hours in the above mentioned Court.

(Signature of the person Chailaned)
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SECOND SCHEDULE
[ See rule 178 (a) of Tripura Motor Vehicles Rules, 1991 )

Distinguishing mark to be exbibited on the rear of a trailer or of the last
trailer of a train of trailers as follows : —

S 5. Y,

iy T T, L

| i

I — &

| | | B |

gl = S

3 | | £

| ] =

.

| | |

il |
38 mm




132

THIRD SCHEDULE
Conductor’s Badge
(Sec Rule 24 (a) of Tripura Motor Vehicles Rules, 1991)

o i e P

i
: CONDUCTOR

NO
TRIPURA

a7l st

Lt gt e s

Badpe to be rectangular in shape
Measuring 63 mm by 38 mm

THIRD SCHEDULE
Driver’s Badge

(See rule 17A(@) of Tripura Motor Veohicles, 1591).

AT HG
- &
# ?
;/ TRIPURA
r;Q, NO [
4 PUBLIC SERVICE g
5 DRIVER m/
\"Z‘ Ay,
\@o o
\"CK s
.‘_\\ ’J_/’/

Diameter of badge : 63 mm
Namber to be in large ficure.
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o

Government of Tripura -
Transport Department

No. K. G- TRANS/88 Dated, Agartala, the 10th. Asgust, 19 99
NOTLIFICATION

The following draft of certain rales further to amend the Tripura Motor
Vehicles Rules, 1991, which the State Goverament proposes fo make in
exercise of the powers conferred by Section 1M of the Motor Vehicles Act,
1988 (Central Act No. 59 of 1988), is herehy published as required by Sub-
section T of Section 212 of the said Act. for the infermation of all persons
likely to be affected thereby, and notice is hereby given that the draft rules
will be taken up for consideration aftse 20 (thirty) days from the date of
Publication of this notification in the Official Gazette.

2, Any objections or sugpestions which may be received from any
person with respect to the said draft rules on or before the expiry of the date
specified above will be considered by the Government. Objections or sugges-
tions may be addressed to the Secretary to the Governinent of Tripura, Trans-
port Department, Agartala Tripura.

DRAFT RULES k//

1. SHORT TITLE AND COMMENCEMENT— ([) These rnles may be
called the Tripura Moter Vehicles (Amendment) Rules, 1999 3

9. Forrule 59 of the Tripura Motor Vehicles Rules, 1991 the following
ghall be substituted, namely —
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(i) The members of the State Traasport Aunthority shall receive
a daily fee of Rs. 75/~ fur each day on'which he attends a
meeting of the authority
Provided that the daily fee of Rs. 75/-for atiending the mesting of the
Authority shall aof be admissible to Chairmuan, to an office or to 2 member
of Parlinme st or tile State Legisfature.

By crder of the Governer,
N. K. Deb Barma

Under Secretary to the
Government of Yripara,

Printeu at the Tripura Government Press Agartala.
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PART-I- Orders & Notifications by the Government of Tripura,
the High Court, Government Treasury etc. )

GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT

No.F, 8{2)-TRAN8!2011(L) Dated, Agartala, the 30th January, 2012,
' NOTIFICATION

SHORT TITLE & COMMENCEMENT 1. () This rule may be called “The Tripura Motor
Vehicles (3rd Amendment) Rules, 2011",

(i) Itshall comeinto force on the date of its publication
in the Official Gazette

INSERTION OF NEW PROVISO 2. In Chapter VIIi of the Tripura Motor Vehicles Rules,

AFTER RULE 1 96(d) 1991, after Rule 1 56, the following new Rule shali be
inserted.

“Rule 158A, Notwithstanding anything contrary to the provisions contained in the rules, no
«zhicle shall be permitted to carry load more than the load certified and registered by the registering
uthority, as permissible for that vehicle,

==rmitted to carry additional load not beyond 3% of the weight of the load certified and registered by
"2 registering authority, as permissible for that vehigle."

The amended Rule shali become effective from the first day of February, 2012.]

By order of the Governor,

Sd/- illegibie
Joint Secretary to the
Government of Tripura.

IR S =
Printed at the Tripura Government Press, Agartala.

——
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"PART-I-- Crders and Notifications by the Government of Tripura,
The High Court, Government Treasury ete.

NG.F.7 {5)-TRANS /2011
GOVERMMENT OF TRIPURA

TRANSPORT DEPARTMENT

Dated, Agartala, 215 4 ugust, 2014

NOTEFET AT ON

In exercise of the powers conferred by Sections 26, 28, 65, 95, 96, 107, 111, 138, 152, 176, 211 & 213 of
the Motor Vehicie Acr, 1988 and all other powers enabling him in this behalf, the Gavernor of Tripura is
pleased to make the following Rules, to amend the ‘Tripura totor Vehides Rules, 1991° (hereinafter

referred to as the ‘Principal Rules’),
1. (i) These Rules may be called the “Tripura Motor Vehicle (3% Amendment) Rules, 20247;
{it) Tadse shall come into force from the date of their publichtion in the official Gazeite.

2. Amendment of Rule 35 of the Erincipal Rules:

After sub-rule (d} of Rele 35 of the Principal Rules, the following new sub-rules ‘(e), (5" and gy
shall be inserted, as follows-

“{€} * Pees for Famcy Registration mark / chofce numbers thergof 5 i b levied at the following rates:-

{i) If the fancy rumber chosen by the applicant is within 1000 of rurming srurnber the fees for
such fancy number wili be Rs.2, 000/- for each fancy number.

(ii) Fees for every 1000 above the 1008 running registration number will be ks, 1,800/~ extra,

(iii). ‘The above provision shall not 2pply in respect of Siate Government vehicles,

(f) ** Fzes for Licence of Dicalership-

{&j Fees for new License - Rs.10, 000/ - (for fhiree Yrears);

{ii} Fees for renewal of Eicence - Rs.5, 000/~ (for thres years §;

(it} Late fee for Ronewal of Licence - Rs 500/« extra after every 30 days,

fer*** Licence fees for Sub~dealarshi:.
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Fees for Sub-dealers Licence for

i) Twa wheelers: Rs.1,500/-

iy Three wheeler; Rs.2,600/ <
) LMV: Rs.6,500/-( with validity of 3(three) years).
{iv) Medium, heavy and above ;- Rs:l 0,003/~ (with validity of 3(three) years).

{v} Renewsl [ess of Licence for all ca tegories with validity of 3(three) years after expiry of the

validily of original Sub-dealers licence -Rs. 1,500/ -

vi) Late fee .- Rs.250/- extra after every 30 days expiry of validity period of lcence,

{1} Tees for issue & withdrawal of NOC for registration in other districts / states.
(i} Por all class of private vehicles: Rs1,500/- per vehidle
(i) For commercial vehicles:-

a) LMV Rs.300/-
bj MMV Rs.500/-
o} HMV Rs. 600/-
" Application for obtaining fancy / chuice registration number iz annexed in the Fourth Schedule “A” in

the Tripura Motor Yehicles Rutes,
. Caa E

P

& Application“for licence/ renewal of licence by dealers and sub-dealers js annexed in the Fourth
E«J:.‘het.lule‘ “B"in the Tripura Motor Vehicles Rules.

“** Proforma for application for NOC js annexed in the - Fourth Schedule “C” in the Tripura Motor
Yehicles 39 Ammendment Rules, 2014

Note: (i} For the purpose of this rule, ‘Denlership’ ineans and includes a trader or reseiler who deals in vehicles for

sale Lo individunls directly or ihrough Sub-denlers or by any other means,

(iiXFor the purpose of this rule, “Sub-denlership” means and includes q trader or reselier who  deals in vehicles Jor

sile bo individuals directly or through Iiis authotized agent or by any other means.”

3. Amendment of Rule 37 of the Principal Rules: Sub-rule (e) of Rule 37 of the Principal Rules shall

be substituted with the following -

“{e) If no date, Hine and place for the next inspection js endorsed on the certificate of fitness, as

provided in sub-rule (c), en application for the renzwal of a certificate of fitness, shall be made in Form

2
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CUER.A. of the first Schedule to thege rules, not less than cne month before the date of expiry of the

certificate and the owner of the vehicle, in respect of whom such application is made shall cause the

wehicle to be produced for inspection, on such date, time amd place, as the Inspector of Motor Vehicles or

autherized Testing Station may appoint. If the owner fails to maie application
inspeciion on or before the
Cen

or produce the vehicle for
ate, as aforesaid, he shall be liable to pay the full

tral Rule 8] and to pay an additional fee for Inspection
cestificate of fimess may ke issued to h

fee prescribed under
and on payment of such fees, a new

im. The rate of sugh additional fees for different categories of
vehidles shall be as foliows:-

i) Truck/ Bus RLW of 12501 kg, and above - Rs. 100/-

) Mini Bus/Truck up to 7500 kg.RLW, Bue/Truck
Trailer /Tractor (LMY), Auto-Rickshaw - Rs, B0/-

i) Ra

RLW of 7501-12500 kg, LMV, Taxi,

rithmoving equiprnents / Conslruction equipments;/ Multi-axle vehicies -

{a] Fitness fee Rs. 500/ -

() Delay in obtaining fitness certificate - Rs, 200/-

4. Amendment of Rule 43 of fhe Trincipal Rules:

After sub-rule (i) of Rule 43 of the Principal Rules, a new sub-ruie (i)’ shall be inserted as foliows:
“{ifi)a) If th

e alferation in the vehice is done with prior approval from the concerned registering
autherity:

2

<% ). Auto Rickshaw: Rs.500/-
i} LMV; Rs.2,000/-

i), MMV, FIMV & above: Rs.2,500/-

by, ;

If the alteration in the vehicle is done without the pricr 2pproval of the authority.

i}). Auto Rickshaw : Rs.3,000/-
i) LMV;- Rs.4,000/-
i} MMV, MV & abave: Rs.5,000/-

5. Amendment of Rule 44 of the Principal Bules:

In Rule 44 of the Principal Rules, the
figure “Rs.50/-(Rupees fifty)”
Th

words “rupees ten”, shall be substituted with
for Supply of copies of Parti
irty} for Supply of copies of pariicuiars of Driving License.

the words and
culars of Registration and Rs.30/- {Rupees

3
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A Amendment of Rule 47 of the PI"i:ncipaI Rules:
Sub-rule (1)(a) of rule 47 of the Principal Rules shall be substituted with the following:~

“(2) An application for temporary sagietration of a vehicle shall be made in Form- CER Tem A of
the First Schedule to these rules.

(i) Fees for temporary registration of é Ivehicle will be realized in the following rates:
a} Motor Cycle, A/R and LMV @ Rs.200/-
b) M.M.V.: Rs,550/-
¢} H.M.V.: Rs. 700/~
d) Const./earthmoving equipments etc.: Rs.1,000/-.

7. Amendment of Rule 78 of the Principal Rules:

Sub-rule (a) of rule 78 of the Principal Rules shall be substituted with the following:-
“(a) The fees for grant or renewal of permit, ether than temporary permis, shall be as followss-

(i} Grant of permit for Stage carriage, goods carriage, All India Tourist buses, all India Tourist
Cabs ete. - Rs.600/-; 3

(i1) Rene:\;:i! of i:ermit Stage carriage, goods carriage, Al India Tqurist‘buses, All India Tourist
Cabs etc. - R5.600/-; '

(i) Grant or renewal of permit for Jeep, Taxi ete. - Rs.475/-;
{itv) Grantor renewal of permit for Auto-Rickshaw - Rs.450."
Sub-ruie {b) of Rule 78 of Principal Rules shall be substituted with the following:-

(i) Fees for temporary permit shall be Rs.10/- for first two days and for subsequent seven days or
part thereof will be Rs 15/-~

Sub-rule (c) of Rule 78 of Principal Rules shall be substituted with the following:-

“(1)  FPees for countersignature of a temporary permit or for the replacement of a vehicle covered

by a permit, shall be as follows:-

(i} - Counter Signature of Temporary permit - Rs.200/-

(if} Replacement of vehicles {covered by a Stage carriage, contract carriage, goods carriage,

contract carriage permits} - Rs 300/,
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Provided that, no fees shall be charged in respect of countersignature in a permit where the state is

entered into a reciprocal agreement with the other state. ”

e e R e

8. Amendment of Rule 88 of the Principal Rules:
Sub-rile {2} (i) of Rule 88 of the Principal Rules shail be substituted with the following-

&) Fecs for transfer of permit for all classes of vehicles on the death case: Rs. 200/~ other than
death case of cwner of the vehicle,

i1y For vehicle class Two wheelers, Three wheelers and LMV-Rs.500/-.

¢} For vehicle class MMV and above Rs. 1,000/-

LR

Sub-rule {c)'of Rule 89 of the Principal Rules shall be substituted with the following-

“T'he fees for issue of a duplicate permit shall be Rs.100/-(Rupees one hundred) for Part A and Part B.”

10 Amendment of Rale 118 of ihe Privicipai Rules:

on
~Clauses (a} and (3} of sub-rule 3 of Rule 118 of the Principal Rules shall be substituted with the

following-

3 (3} Grantorrenewal for placement of following fitings:-
Audio for =

{(8). Non Transport LMY Rs.500/- for 5 years.
(i) LMV Transport Rs.250/- for 5 years
(iif) MMV and HMV Rs.500/- for 5 years.

b} For video:-Rs.500/- for 5 years for ail categaries of vehicles,
Provided that video sets shall not be installed in front of the driver’s seal.

After sub-rule (e) of Rule 118 of the Principal Rules, a new sub-rule ‘(f)’ shall be inserted as follows:

Grant or renewal fee is-Rs.5,000/- for fitting of Air Conditioners in vehicle for 15 years for
all categories of vehicles. .

4

g
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11. Amendment of Rule 180 of the Principal Rules: -

Tn rule 180 of the Principal Rules, a sub-rule ‘2’ may be inserted with the following words under the

existing provision- :

“Fees for inspection of 2 Motor Vehicle involved in an accident shall be Rs.500/-(Rupees Five hundred).
Prescribad format is annexed in the -Fourth Schedule -1 in the Tripura Motor Velicles Rt;les."'

The revised rates shall be effective from 1% September, 2014,

By order of the Governor,

Schedules are enclqsed. M
G

A Barmaf Royj
Additional Secretary to the
Goveroment of Tripura.

Fyrs



Tripura Gazette, Extraordinary Issue, August 28, 2014 A.D.

FOURTH SCHEDULE-A
{(See Rule-35{(e) of Tripura Motor Vehicles Rules,1991)

Application for obtaining of fancy registration number.

To
The Registering Authoriny

..............................

s karby apply for obtaiting fancy registration number of my vehicle of the following particulars.

Mame of applicant:-
Father/Husband's Name:-
Engine Kumber:-
Chassis Mumber:-
Makers Name:-

Class of vehicle:-
Dealers Mame:-
Horse Power:-
Seating Capacity:-
Calour of Vehicla:-
Number of Cylinder:-

b
| mdi LY o B s R (RO o1 T (N P8
!_‘p.?”.?‘!‘?ﬁr?‘;.t

benay kindly be alletted fancy registration number e oo,

for my vehicle.

Signature of the applicant
NaMe oo rrceriens

AdAress....uececeernnn
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FOURTH SCHEDULE'B
(See Rule-35(f) & (g) of Tripura Motor Vehicles Rules,1991)
Application for License/ renewal of licence for dealership/Sub-dealer for selling of motor vehicles,
To

The Registering Authority

...............................

In accordance with the provisions of Rule 35(f) of Tripura Motor Vehictes Rules 1921, |, the
undersigned, herewith deposit the fee of Rs. ...........and hereby apply for obtaining licence for
dealership for selling the product of ...,

1. Name of the applicant - 7
2. Father/Husband’s Name s ®
3. Address of the premises :

of the proposed estabiishment -

4, Name of the Manufacturer
to be dealing with -

5. Proposed™fiame of the dealer i
6. Dealing with the vehicle
class/classes =

7. Trade certificate no -
8. Clearance from AMC -
8. Clearance from ooliution board
10. NOC from neighboring shops
/houses/establishments. -

r

Signature of the applicant
BRIME, e mrmr e dicine s

AUATRSS i rriniiriineins
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FOURTH SCHEDULE-C

{See Rule-35(h) of Tripura Motor Vehicles Ruies, 1991}

Application for issue of NOC/ withdrawa! of NOC

To

The Registering Authority

In atcordance with the provisions of Rule 35(h) of Tripura Motor Vehicles Rules 1991, i, the
undersigned, herewith deposit the fee of Rs. ...........and hereby apply for obtaining NOC/for
withdrawing NOC of my vehicle bearing registration NO ... — :

Name of the applicarit -
Father/Husband's Name -
Registration Number -
Reason for obtaining NOC -
Reason for withdrawing NOC -
Details of RTO under which

Registration is sought -

4
b
T T, N ORI Y

-~

Tax clearance -
Insurance -
9 Fitness certificate if required

(]

Signature of the applicant
NEMB..ocsarearersacrsorens

FE¥s 2 67 LTS

SO
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FOURTH SCHEDULE-D

(See Rule-180{a} of Tripura Motor Vehicles Rules,1891)

Application for inspection of my vehicle involved in an accident.
To
‘The Registering Authority

...............................

-------------------------------

in accordance with the provisions of Ruie 180{a} of Tripura Motor Vehicles Rules 1991, |, the
undersigned, herewith deposit the fee Of RS, wrerriesrmeests and hereby apply for inspection of my actidental
yehicle .

1. Name of the applicant/owner
of the vehicle -
E
2. Registration number of the vehicle
ta be inspected -

place where inspection to be done -
p S reference number : -
Date of accident -
Naime of the driver driving the

vehicle during the accident i

R

Signature of the applicant

AdEress . rmmmranns

Printed at the Tripura Government Press, Agaritala. 10
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r GOVERNMENT OF TRIPURA
. TRANSPORT DEPARTMENT

No. F. 1(6)-Trans/88 Dated, Agartala, the 6th September, 2014.
NOTIFICATION

In exercise of the powers conferred by Section 96 of the Motor Vehicles Act,
1988, the State Government hereby makes the following rules to amend the Tripura
Motor Vehicles Rules, 1991 :-

Short title and : I. (i} These rules may be called the
Commencement Tripura Motor Vehicles ( Fourth
Amendment ) Rules, 2014,

(i} They shall come into force from
the date of their pubkcatlon in
; the Official Gazette.

I Amendment of Rule 59 2.  Inclause(i) and the proviso thereto
. ' ' of Rule 59 of Tripura Motor Vehicles
. Rules, 1991, for the words “Rs.75/-"

¥ : wherever they occur, the words

| ._ “Rs.150/-" shall be substituted.

Insertion of new Rule SQ{A} 3. In the Tripura Motor Vehicles Rules,
‘ . 1991, after Rule 59 the following
o , _ - shall be inserted:-

59(A) The Chairman of the State Transport Authority shall receive remuneration of
Rs. 5,000/-(Five thousand only) per month.

Provided that the remuneration of Rs. 5,000/-(five thousand onlyjshall not be
i admissible to Chairman who is holding any appointment under the Central or State
Government or is Member of Parliament or of the State Legislature.

By order of the Governor,

Under Secretary to the
Government of Tripura

11
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GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT.

No. F, 7({5}-TRANS/2011 ‘ : Dated, Agartala, the 31st July, 2015.
NOTIFICATION

In eXercise of the powers confefred .under Sections 286, 28, 65, 95, 86, 107, 11 1,138, 159,
178, 211 & 213 of the Motor Vehicle Act, 1988 and all other powers enabiling him in this behalf, the

1. Short title and commencement :- _ .
(1) These Rules may be called the “Tripura Motor Vehicle (Sixth Amendment) Rules,
2015™ : )
(2) " These shall come into force on and from the date of their publication in the offic'ial
Gazette. : -
2 ) - et
2, Amendment of Rule 35 of the Principal Rules; _ '

. After sub-clause ¢) of clause (iiy of sub-rule (h) of rule 35 of the Principal Rules, a new
sub-clause d) shall be inserted, as follows - ' :

d) E-Rickshaw or E-€art Rs. 300,00".
3. Amendment of Rule 37 of the Principal Rules:

After clause i) of sub-rufe (e) of rule 37 of the Principal Rules, anew clause ‘iv) shall be
nserted as follows - 4
") E-Rickshaw or E-Cart-
{a) Fitness fee Rs. 300/-
(b) Defay in obtaining fitness certificate Rs. 100/-"

Amendment of Rule 43 of the Principal Rules:

(i) Sub-clause i) of clause (a) of sub-rule (i) of rule 43 of the Principal Rules shali be
substituted with the following :- : :

“l) Auto-Rickshaw or E-Rickshaw or E-Carti- Rs. 500/-" ;

e

(i) Sub-clausei) of clause (b) of sub-rule (iii) of rule 43 of the Principal Rules éhail be
substituted with the following :- e

‘i) Auto Rickshaw or E-Ricshaw or E-Carti: Rs. 3,000/-” ;

£ Amendment of Rule 47 of the Principal Rules.

Sub-clause a) of clause (i) of sub rule (1) of rule 47 of the Principal Rules shall be
=-zstituted with the following :- N
“a) Motor Cycle or Auto Rickshaw or LMV or E-Rickshaw or E-Cart: Rs. 200/-".
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6. Amendment of Rule 78 of the Principai Rules;

In clause {iv) of sub-rule (a) "of rule 78 of the Principal Rules, the expression ‘Auto-
Rickshaw’ shall be substituted with the following :-

“(iv) Auto-Rickshaw or E-Rickshaw or E-(fart”.

By order of the Governor.,

A. Barman Roy
Additional Secretary to the
Government of Tripura.

: GOVERNMENT OF TRIPURA
= - TRANSPORT DEPARTMENT

No.F. 7 (2)-Trans/2010 . ‘ Dated, Agartala, the 31st July, 2015,

NOTIFICATION

Consequent to the insertion of “E-Rickshaw and E-Cart”in the Central Motor Vehicles Rules,
1989 by way of Central Motor Vehicles (Sixteenth Amendment) Rules, 2014, the Government of
Tripura, in exercise of its power cenferred under Sub-section-3 of Section-4 B of the Tripura Motor

Vehicles Tax Act, 1 872, hereby inserts new rates of road tax for E-Cart as specified here in below
by way of amendment of Schedule-|.

In tat;Ie (B) VEHICLES FOR TRANSPORT OF GOODS” a new clause (b} in the second
Column, after clause{&yagainst SI. No. 1, shall be inserted as follows * '

"(b) E-Cart”.
By order of the Governor,
A. Barman Roy
Additional Secretary to the
Government of Tripura.
Government of Tripura
Transport Department.
No.F.7 (1)-Trans/2004 - Dated, Agartala, the 31st July, 2015,

NOTIFICATION

Consequent to the inclusion of “E-Rickshaw and E-Cart” in the Central Motor Vehicles
“ules, 1989 by way of Central Motor Vehicles (Sixteenth Amendment) Rules, 2014, the
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GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT.
NO.F.5 (12)-TRANS/2018 Dated, Agartala, the 15th October, 2018.
NOTIFICATION

In exercise of the powers conferred by section 96 of the Motor Vehicles Act, 1988
and all other powers enabling him in this hebalf, the Governor of Tripura is pleased to
make the following rules to further amend the Tripura Motor Vehicles Rules, 1991 :-

1. Short title and commencement :-
i) These may be called the * Tripura Motor Vehicles (Seventh Amendment)
Rules 2018;

il They shall come into force on and from the date of their publication in the
Tripura Gazette.

2. Insertion of new sub-rule {d) under Rule, 68:-

In rule 68 of the Tripura Motor Vehicles Rules, 1991, after sub-rule (c), the
following new sub-rule shall be inserted:-

* (d) without prejudice to the generality of foregoing provisions of this rule,
if the application is for a new contract carriage permit or for renewal of
such a permit, of a three wheeler, other than E-rickshaw or E-cart, the

State Transport Authority (STA) shall summarily reject the application, if

he is satisfied that, the applicant has already been issued with such a

permit on a previous occasion”.

3. Insertion of new Clause {ix) under Rule, 69:-

In rule 69, after clause (viii), the following new clause (ix) shall be inserted:-
“ (ix) in case of contract carriage permit of a three wheeler, other than a
E-rickshaw or E-cart, a valid driving license” .

By order of the Governor,

N. R. Das
Under Secretary to the
Govt. of Tripura.

Printed at the Tripura Government Press, Agartala.
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PART--l-- Orders and Notifications by the Government of Tripura,
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GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT.

No.F.5{(12)>Trans/2018 Dated, Agartala, the 30th September, 2019.

CORRIGENDUM

Please read "Tripura Motor Vehicles ( Eight Amendment) Rules, 2018 in place of
"Tripura Motor Vehicles (Seventh Amendment) Rules, 2018" which appeared in SI. No.
1(i) of the Notification Vide No. 5(12)-TRANS/ 2018, dated 15th October, 2018 issued
by the Transport Department.

The other contents of the said Notification shall remain un-changed.

N.R. Das
Under Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartala.
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GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT.
No.F.5 (16)-Trans/2018/5846-75 Dated, Agartala the 11" March, 2020.
NOTIFICATION
In exoreise of the powoers conferrod by soction 65, 05, 96 & 701 of the NMotor
Vehicle Act, 19848 and all other powers enabling himm in this behialf, the Governor of
Uripura is pleased to nuake the {following rules, 1o amend the ‘Iripura Motor

Vehicles Raules, 1991 (hereinalter referrved to as the "Principal Rules’):-

1. Short iitle and commmenceinent:-

1 These Rules may be called the "The Tripuara Molor Vebicles (NinGy
AmendmentyRules, 2020;
i These shiall come inlo force on and freom the date of their publication

inthe Tripura Garzoette:
2, Aamendment of Rule 35 of the Principal Rules:-

i In clause (i1} of sub rule () of Rule 35 of the Drincipal Rules, after the
expression “Three Wheeler” the expression “& Quadricycle” shall be
acledeadd;

ii. In clause (1) of sub rule () of Rule 35 of the Principal Rules, before
tho expression “I.MYVT, the expression “Throe Wheeler, Quadricyele”
shall ber added.

3. Amendment of Rules 37 of the Principal Rules:-

In clause (it) of sub rule (o) of Rule 37 of the Principal Rules, alter the
expuression “hini Bus /Truck up to 7500 kg, REW, Bus/ Truck of 7501-12500
g LAV Taxd, Trailer/ Tractor (LMYV), Aulo Rickshatvs” the expression &
Quaddricyale” shall be added.

4. Amendment of Rule 43 of the Principal Rules:-

L. In clause (1) of sub rule (ili) (a) of Rule 43 of the DPrincipal Rules, aftor
the expression "Anto Rickshaws” the expression ”&Quadricycle”
shall be addaed:;

ii. In clause (i) of sub ruie (iif) () of Rule 43 of the Principal Rules, after
the expression “Auio Rickshaws” the expression “& Quadricycle”
shall be added.
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Amendment of Rule 47 of the Principal Rules:-

In clause (i) of sub rule (1) of Rule 47 of the Principal Rules, after the
expression “Motor Cycle, A/R, LMV” ¢ “&Quadricycle” shall be added.

Amendment of Rule 78 of the Principal Rules:-

In clause (iv) of sub rule {a) of Rule 78 of the Principal Rules, after the
expression “Awuto Rickshaws” the expression "& Quadricycle” shall be
added.

Amendment of Rule 88 of the Principal Rules:-

In clause (b) of sub rule (e) (i) of Rule 88 of the Principal Rules , after the
expression “For Vehicles class two wheelers, three wheelers and LMV the
expression & Quadricycle” shall be added.

By order of the Governor,

T
(IN. . Das)
Under Secretary to the
Govt. of Tripura

{ (]

Printed at the Tripura Government Press, Agartala.
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GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT

No.F.31(1)-Trans/2011(P)/1351-1451 Dated, Agartala, the 2" March, 2021.
NOTIFICATION

In exercise of the powers conferred by clause (C) of sub-section (2) of
Section 65 of the Motor Vehicles Act, 1988 the State Government hereby makes
the following rules further to ammend the Tripura Motor Vehicles Rules, 1991,
(hereinafter referred to as the principal rules):-

Short title and Commencement:-
1. (i) These Rules may be called the Tripura Motor Vehicles (Tenth
Amendment ) Rules, 2021;

2. (ii) These shall come into force on the date of their publication in the
Official Gazette,

2. Insertion of Rule 57A in the Principal Rules:-

After Rule 57 of the principal rules, the following rule shall be inserted,
namely :-

“57A Road building and Rehabilitation equipment (wheeled cold milling
machine, wheeled soil stabilizer machine, wheeled cold recycler equipment
machine, etc.) and Heavy Earth Moving Machineries (HEMM) such as dumpers,
payloaders, shovels, drill master, bulldozers, motor grader and rock breakers
used for construction works in different projects within the State shall be free
from the requirement of registration mark, as otherwise required under these
rules:

Provided that such vehicles shall in no circumstances be driven on public
roads outside the construction site and shall be transported from one location to

another through carriage on other vehicles or trailers. ”

By order of the Governor

\]
(Qﬁiﬁ?

Under Secretary to the
Government of Tripura

Printed at the Tripura Government Press, Agartala.
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PART-- I--Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT

No.F.14(1)-TRANS/2023 Dated, Agartala, the 8th January, 2025.
NOTIFICATION

In exercise of the power conferred in Sub-Section 2(p) of Section 65 of the
Motor Vehicles Act 1988, the State Government hereby makes the following rules
to further amend the Tripura Motor Vehicle Rule-1991.

SHORT TITLE 1. (i} This rule may be called Tripura Motor Vehicles
& (11t Amendment) Rules, 2025.
COMMENCEMENT: - (i1) It shall come into force on the date of its
Publication in the official gazette.
INSERTION OF 2. (i) In chapter IV of Tripura Motor Vehicles
NEW RULE 47A Rules, 1991 after Rule 47, the following rule shall

be inserted: -

“ RULE 47A.

Power to regulate on Registration for any particular area(s)/zone(s) of the
State for any description, category(s)/class(s) of vehicle.

i. The Government in Transport Department is hereby authorized to regulate
Registration for any particular area(s)/zone(s) of the State for any
description, category(s)/class(s) of vehicle to avoid traffic congestion,
keeping proper controlling of Transport vehicles, safety of people or for any
other sufficient reason of any spell of time.

ii. The Government in Transport Department may regulate any old or new
category(s)/class(s) of wvehicles for any particular area(s)/Zone(s) after
conducting study on viability and public safety for existing available

vehicles.

iii. The regulation in registration is also applicable for the vehicles coming to
the State from any other States/Districts/Sub-divisions with no objection

certificate.”

By qrder of the Governor. _

(Maitreyee Debnath)
Joint Secretary to the
Government of Tripura
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To

1) The Transport Commissioner, Paribahan Bhawan, Agartala for kind
information and necessary action.

2) The Joint Transport Commissioner / District Transport Officer, West
Tripura District, Agartala for information and necessary action

3) Shri Dibakar Das and Shri Bijoy Debbarma, CMVI, (Registering Authority)
Paribahan Bhawan, Agartala for information and necessary action

Printed at the Tripura Government Press, Agartala.



